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I O K  S A B H A  D E R A T E S

LOK SABHA

Monday, July 28, 1975/Sraixma 6, 1897 
(Saka)

The Lok Sabha met at Eleven of the 
Clock

[Mb. Speaker in the Chair]

WELCOME TO INDONESIAN PAR
LIAMENTARY DELEGATION

MR. SPEAKER: Hon. Members, at 
the outset, 1 have to make an an
nouncement.

On my own behalf and on behalf of 
the hon. Members of this House and 
our Inter-Parliamentary Group, I 
have great pleasure in welcoming 
Hon. Mh. Isnaeni, Deputy-Speaker of 
the House of Peoples* Representatives 
of the Republic of Indonesia and the 
hon. Members of the Indonesian Par
liamentary Delegation who are on a 
visit to India as our very honoured 
guests. The other hon. Members of 
the Delegation are:

1. Mr. Soemardjo Partosudirdjo

2. Mr. Rivai Siata

3. Mr. Haryanto Dhanutirto

4. Mr. Aula Achmad

5. Mr. Nawawi Hasan

6. Mr. Syarifuddin Hiarahap

7. Mr. A. Rachman Hasan

8. Mr. Agem Ginting

The Delegation arrived here on the 
28th morning and will be in India til! 
the 1st August. They are now seated 
tn the Special Box. We wteh ihem a 
happy and a fruitful stay to our

country. Through them we convey 
cur greetings and best wishes to the 
Parliament, Government and the peo
ple of the Republic of Indonesia.

PAPERS LAID ON THE TABLE

Statement re. Flood Situation  isr 

THE COUNTRY

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
JAGJIVAN RAM): I beg to lay on 
the Table a statement (Hindi and 
English versions) on the flood situa
tion in the country. [Placed in Lib* 
vary. See No. LT- 9885/75].

SHRI INDRAJIT GUPTA (Ali-
pore): Since it is not being read out, 
at least copies must be made avail
able to us. It may be circulated to 
all the Members.

S tatement re. n e w  Program m e  for 

E conom ic P rogress’ A nnounced by  

P.M.

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER
JEE): I beg to lay on the Table a
statement indicating the *New Pro
gramme for Economic Progress' an
nounced by the Prime Minister on 
the 1st July, 1975. [Placed in Library. 
See No. LT-9866/75].

Review s and  A n n u a l  Report or 

H industan  A ntibiotics Ltd., P im pri 

and H industan  O rganic Chemical*  

L td., R asayan i for 1973-74

THE MINISTER OF STATE IN
THE MINISTRY Ot  PETROLEUM: 
AND CHEMICALS (SHRI K. R.
GANESH): I beg to lay on the Table 
a copy of the following papers (Hindi

1108 LS—1



and English versions) under sub-sec
tion (1) of section 019A of the Com
panies Act, 1956:—

> + if

(1) (i) Review by the Govern
ment on the working of the 
Hindustan Antibiotics1 Limi
ted, Pimpri, Poona, for the 
year 1973-74.

(ii) Annual Report of the
Hindustan Antibiotics Limi
ted, Pimpri, Poona, for the 
year 1973-74 along with the 
Audited Accounts and the 
comments of the Comptroller 
and Auditor General there
on.

<2) (0 Review by the Govern
ment on the working of the 
Hindustan Organic Chemicals 
Limited, Rasayani (Maha
rashtra) for the year 1973- 
74.

<ii) Annual Report of the 
Hindustan Organic Chemicals 
Limited, Rasayani (Maha
rashtra) for the year 1973- 
74 along with the Audited 
Accounts and the comments 
of the Comptroller and Au
ditor General thereon. 
TPlaced in Library. See No. 
LT-9867/75],

Annual Report or ICAR rOR 1971-72 

m  a Statement re. Delay

THE MINISTER OF STATE IN THE 
MINISTRY OP AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB 
P. SHINDE): I beg to lay On the
Table:—

(i) A  copy of the Annual Report
(Hindi and English versions) 
of the Indian Council of Agri
cultural Reseavcht New Delhi 
for the year 1871-72.

(ii) A  statement (Hindi and 
English versions) showing 
reasons for delay in laying 
thfj above fteport. [Placed in 
Library. See No. LT- 9868/ 
753.

3 Papers Laid

Order No. 44 of Dsumxtaixon Com

mission, Report ok General elbo* 

tions to Legislative Assemblies 

ftntxteG 1674 and a staement me, 

Hindi Version of Report

THE MNISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (DR. SAROJINI 
MAHISHI): I beg to lay on the
Table—

(1)A copy of Order No. 44 

(Hindi and English versions) 
of the Delimitation Commis
sion in respect of the State 
of Rajasthan published in 
Notification No. S.O. 289(E) 
in Gazette of India, dated the 
30th June, 1975, under sub

section (3) of section 10 of 
the delimitation Act, 1972, 
[Placed in, Library. See No. 
LT-9869/75].

(2) (i) A copy of the Report on 
the General Elections held 
during the year 1974 to the 
Legislative Assemblies of 
Manipur, Nagaland, Orissa 

Uttar Pradesh and Pondichcr- 
ry—Statisfical.

(ii) A statement (Hindi and 
English versions) explaining 
the reasons for not laying 
simulte leously the Hindi 
version of the above Resort 
[Placed in Library. See No. 
LT-9870/75].

Papers Laid 4

N otifications tinder A ll India 

Services A ct, 1951

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF
FAIRS, DEPARTMENT OF PER
SONNEL AND ADMINISTRATIVE 
REFORMS AND DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRI 
OM MEHTA); I beg to lay on ftp 
Table a copy each of the following 
Notifications (Hindi and English ver-
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?

siona) under sub-section (2) of sec
tion 3 of the All India Services Act, 
1951:—

CD The All India Services (Dis
cipline and Appeal) Amend
ment Rules, 1975, published 
in Notification No, G.S.R. 872 
in Gazette of India dated the 
19th July, 1975.

<ii) The Indian Administrative 
Service (Cadre) First 
Amendment Rules, 1975, pub
lished in Notification No. 
G.S.R. 899 in Gazette of India 
dated the 26th July, 1975. 
[Placed in Library. See No. 
9871/75].

T inance  A ccounts or U n io n  G overn

m e n t  for 1973-74, Reports of  Co m 

ptroller &  A uditor, G enetal for 1973 
AND 1974 AND A STATEMENT

SHRI PRANAB KUMAR MUK- 
HERJEE: I beg to lay on the
*Table—

(1) A copy of the Finance Ac
counts of the Union Govern
ment for the year 1973-74.

<2) A copy of the Report of the 
Comptroller and Auditor 
General of India 1973—Union 
Government (Commercial)
,—Part V —Individual points 
of interests and resume of 
Reports of the Company Au
ditors, under article 151 (1) 
of the Constitution.

(3) A  copy of the following parts 
of the Report’ of the Comp
troller and Auditor General 
of India, for the year 1974— 
Union Government (Commer
cial) under article 151<1) of 
the Constitution:—*

(i) Part II—Appraisal of the
working of the State Trad
ing Corporation of India 
Limited.

«<ii) Part III—Appraisal of the 
working of the Hindustan 
Zinc Limited.

(4) A  statement (Hindi and 
English Versions) explaining 
the reasons for not laying 
simultaneously the Hindi ver
sion of documents mentioned 
at (1), (2) and (3) above.

[Placed in Library. See No. 
LT-9872/75].

Statement re. Correction or 
Answer

SHRI ANNASAHEB P. SHINDX: t 
beg to lay on the Table a statement
(i) correcting the answer given on 
the 28th April, 1975 to Starred Ques
tion No. 802 by Shri Balakrishna Ven- 
kanna Naik regarding production and 
procurement of wheat and paddy and
(ii) giving reason for delay in cor
recting the answer. [Placed in Lib
rary. See No. LT- 9873/75].

N otifications under  C om pan ies A ct, 

1956

THE DEPUTY MINISTER IN THE 
MINISTRY O f  LAW, JUSTIC AND 
COMPANY AFFAIRS (SHRI BED A- 
HRATA BARUA): I beg to lay on
the Table—

(1) A  copy each of the following 
Notifications under sub-sec
tion (3) of section 642 of the 
Companies Act, 1956:—

(i) The Companies (Central 
Government's) General 

Rules and Forms (Amend
ment) Rules, 1975, pub

lished in Notification No
G.S.R. 327(E) in Gazette 
of India dated the 10th 
June, 1975.

(ii) The Companies (Central 
Government's) General Rules 

and Forms (Second Amend
ment) Rules, 1975, pub
lished in Notification No. 
G.S.R. 414(E): in 0**ette 
of India dated the1 16th 
July, 1975.
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tSfcri Bedabrata B»ru«]

<2) Two statements (Hkidi and 
English versions) explaining 
the reasons for not laying 
simultaneously the Hindi ver
sions of the above Notifica
tions. [Placed in Library. 
See No. LT-9874/75].

N otifications under  E sssntxal Co m 

m odities  A ct, 1955

SHRI ANNASAHEB P. SHINDE: 
1 beg to lay on the Table a copy each 

of the following Notifications (Hindi
and English versions) under sub

section (6) of section 3 of the Essen
tial Commodities Act* 1955: —

(1) G.S.R. 242(E) published in 
Gazette of India dated the 
1st May, 1*75.

(2) The Delhi, Meerut and 

Bulundshahr Milk and Milk 
Products (Export) Control 
Order, 1975, published in 
Notification No. S.O. 331(E) 
in Gazette of India dated the 
7th July, 1975. [Placed in 
Library. See No. LT-9875/75].

(3) A copy of the Annual Beport 
(Hindi and English versions) 

of the West Bengal Agro-In- 
dustries Corporation Limited 
Calcutta, for the year 1972-
73 along with the Audited 
Accounts and the comments 
of the Comptroller and Au
ditor General thereon, under 
sub-section (1) of section 
619A of the Companies Act. 
1956. [Placed in Library. See 

No. LT-9876/751.

R eview s  and  A n n u a l  Reports

THE DEPUTY MINISTER IN THE 

MINISTRY OP WORKS AND HOUS
ING (SHRI DALBIR SINGH): I beg 
to lay on the Table:—

(1) A  copy each of the following 
papers (Hindi and English 
versions) under sub-section
(1) of section 619A of the 
COtty0antes Act, 1058:*—

V1 '(*>' (i) Revievr by the Govern

ment on the working of the

Hindustan Housing Factory 
Limited, New Delhi, for the 
year 1973-74.

(ii) Annual Report of the 
Hindustan Housing Factory 

Limited, New Delhi for the 
year 1973-74 along with the 
Audited Accounts and the 
comments of the Comptroller 
and Auditor General thereon.

(b) (i) Review by the Govern
ment on the working of the' 
National Buildings Construc
tion Corporation Limited 

New Delhi, for the year, 
1973-74.

(ii) Annual Report of the Na
tional Buildings Construction 
Corporation Limited, New 
Delhi for the year 1973-74 
along with the Audited Ac
counts and the comments of 
the Comptroller and Auditor 
General thereon.

(c) (i) Review by the Govern
ment on the working of the* 
Housing and Urban Develop.

f ment Corporation Limited, 
New Delhi, for the year 1973- 
74.

(ii) Annual Report of the- 
Housing and Urban Develop
ment Corporation Limited, 
New Delhi for the year 1973-
74 along with the Audited* 
Accounts and the comments 
of the Comptroller and Audi
tor General thereon. [Placed 
in Library. See No. LT-9877/ 
75].

(2) A copy of the Delhi Urban- 
Art Commission (Submission 
of Annual Report) Rules, 
1975 (Hindi and English ver
sions) published in Notifica
tion No. GSR 858 in Gazette 
of India dated the 12th July,
1975, under sub-section (3) 
of section 26 of the Delhi 

Urban Art Commission Act, 
1973. (Placed in Library. See 

No. LT-9876/751.
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K otitccation unde* T extiles C o m * 

" JMttT*** Act, 1963

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISWANATH PRATAP SINGH): 
I beg tb lay on the Table a copy of 
Notificatjion No. GSR 655 published 
in Gazette of India dated the 31st 
^May, 1975 containing corrigenda to 
Notification No. GSR 172(E) dated 
the 31st March, 1975, under sub-sec
tion (3) of section 22 of the Textiles 
Committee Act, 1963. [Placed in Lib
rary. See No. LT-9879/75].

A nnual Reports of B oard of T rustees 

o f  Indian  M u se u m , Calcutta fob

1970 to 1974

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV): I beg to lay on the 
Table a copy each of the following 
Reports (Hindi and English ver
sions):—

(i) Annual Report of the Board 
of Trustees of the Indian 
Museum, Calcutta, for the 
year 1970-71.

'(ii) Annual Report of the Board 
of Trustees of the Indian 
Museum, Calcutta, for the 
year 1972-73.

<iii) Annual Report of the Board 
of Trustees of the Indian
Museum, Calcutta, for the 
year 1972-83.

<iv) Annual Report of the Board 
of Trustees of the Indian 
Museum, Calcutta, for the 
year 1973-74.

<V) A statement (Hindi and 
English versions) showing 
reasons for delaying in lay
ing the Reports mentioned $t
(i) to (iv) above. [Placed
iu Library. See No. LT-988Q/ 

75].

R eport of the Co m m issio n  or Inquiry  

re. A llegations against certain for

m e r  M inister  of Punjab and m e m o 

randum

SHRI OM MEHTA: I beg to lay 
on the Table a copy each of the fol
lowing documents (Hindi and Eng
lish versions) under sub-section (4) 
of section 3 of the Commissions of 
Inquiry Act, 1952:—

(i) Report of the Commission of 
Inquiry into the allegations 
aganst certain former Minis
ters of Punjab,

(ii) Memorandum of action taken
on the Report. [Placed in 
Library. See No. LT-9880/ 
75], ]

11.05 lus.

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL; Sir, I 
have to report the following message 
received from the Secretary-General 
of Rajya Sabha: —

(i) “In accordance with the pro
visions of sub-rule (6) of 
rule 166 of the Rules of Pro
cedure and Conduct of Busi
ness in the Rajya Sabha, I 
am directed to return her*» 
with the Pondicherry APr 
propriation (No. 2) Bui 
which was passedbythe Lok 
Sabha at its sitting held on 
the 23rd July, 19*75, and 
transmitted to the Rajya 
Sabha for its recommendations 
and to state that this House 
has no recommendations to 
make to the Lok Sabha in 
regard to the said Bill.*’

■ <

(ii) “In accordance with the pre
visions of rule 127‘ of the 
Rules of Procedure and Con
duct of Business in the Rajyw : 
Sabha, I am directed to in
form 'the Lok Sabha that the

" R a j y a  s a b h a ;  a t  i t s  s i t t i n g



41 Committee on Welfare JU LY  28, 

of & 0 # W .

[Secretary .General]

held Oja the 2Stl* JTuly, 1978,’ , 
'’■ifgfleed any ^amend

ment to the Conservation of 
Foreign Exchange and Pre
vention of Smuggling Activi
ties (Amendment) BiU, 1975, 
which was pastyed by the Lok 
Sabha at its sitting held on 

the 23fd July, 1975*
,4, *

11.06 hrs.

COMMITTEE OirHTBLIC UNDER
TAKINGS

Sixty-ninth  Report and M in u ies

SHRI NAWAL KISHORE SHARMA 
(Dausa): I beg to present the Sixty- 
nirith 1 Report of the Committee on 
Public Undertakings on Cement Cor
poration of India Ltd. ana Minutes of 
the sittings of the Committee relating 
thereto.

COMMITTEE ON THE WELFARE 
OF SCHEDULED CASTES AND 

SCHEDULED TRIBES.

E xtension  otf T er m  or O ffice of

M em bers

The Minister, of .State in the Ministry 
of j Home Affairs, Department cf Per
sonal and Administrative Reforms and 

Department of Parliamentary Affairs 
’(Shri ffm, Mehta)* I beg to move:

* "That this House do suspend sub- 
rule, (2) of rule 331B of the Rules of 
Procedure and Conduct of Business 
in Lofc Sabha in its application to 
ttoe motion for extention of the term 
of office of the present members of 
the Committee on the Welfare of 
Scheduled Castes and Scheduled 
tribes.”
<
SHRI INDRAJIT GUPTA (Aiipore): 

Sir, he dtontfd say a few words, why 
it is necessary.

MR. SPEAKER: There is not much 
to «ay; this is lust extension of time. 
The question is:

‘That i House do suspend sub
side (2) of rule 33 IB of the ftutes of

1975 Committee on 'Welfare iz 
at S.C./S.T. '

Procedure and Conduct of Business 
In Lok Sabha in its application to- 
tfre motion for extension x>t the term 
of office of the present member  ̂ of 
the Committee m  me Welfare oi 
Scheduled Castes and Scheduled Tfci- 
bwT

The motion was adopted. y 

SHRI OM MEHTA; I beg to move;

"That this House do extend the 
term of office of the present member* 
of the Committee on the Welfare of 
Scheduled Castes and Scheduled* 
Tri.bes from Lok Sabha up to the last 
day of the next Session of Lok 
Sabha/’

This motion has been brought be

cause we thought *hat in this Session, 
which was a short Session, it could not 
be possible to hold the elections of the 
members of this Committee, and that 
it was better that they continued to 

work and the term was extended upto 
the last day of the next Session, other

wise this Committee could not conti
nue its work. This was the only pur
pose.

MR. SPEAKER:

The question i«:

“That this House do extend the 
term of office of the present mem be is 
of the Committee on the Welfare of 
Scheduled Castes and -Scheduled Tri
bes from Lok Sabha upto the last 
day of the next Session of Lok 
Sabha.”

The motion was adopted.

SHRI R  S. PANDEY (Rajnandgaon): 
Those who are not Scheduled Castes 
like Pandey* and Rajas should also be 
given opportunity to serve on this Com
mittee.

SHRI S. M. BANERJEE (Kanpur): 
Whether the next session is going to 
be held at all.

M R  SPEAKER: So long as the 
Speaker is there, the session will be* 
there.



*3, Supply t*G, (Gettl.) SE &V A N A 6, 
& DJE,& (Genl)

SHStt OW  MEHTA: I beg to mover

“that* this House do intimate to 
Rajya Sabha that the term of office 
of the present members of the Com
mittee on the Welfare of Scheduled 
Castes and Scheduled Tribes irom 
Lok Sabha hat been extended upto 
the last day of the next Session of 
l£k Sabha and do recommend to 
Rajya Sabha that they do take such 
action as they may deem (it in regard 
to the association of the members 
of Rajya Sabha with the said Com
mittee.'*

MR. SPEAKER: The met ion is self- 
explanatory. I will put it to the House. 
The question is. <

“That this House io intimate to 
Rajya Sabha that the term of office 
of the present members of the Com
mittee on the Welfare of Scheduled 
Castes and Scheduled Tribes from 
Lok Sabha has been extended up to 
the last day of the next Session of 
Lok Sabha and do recommend to 
Rajya Sabha that tĥ y do take such 
action as they may deem fit m re
gard to the association of the mem
bers of Rajya Sabha with the said 
Committee.”

The motion was adopted.

ll.la hrs.
SUPPLEMENTARY DEMANDS FOR 

’GRANTS* (GENERAL)* 1976-76 
And

DEMANDS FOR EXCESS GRANTS* 
GENERAL), 1972-73

MR. SPEAKER: Now, We take up
Supplementary Demands for Grants 
<General) and Demands for Excess 
Grants (General). There are some cut 
motions by Mr. Ramavatar Skua sir i, 
Shri Madbukar ana Shri Ram Medao, 
but none of them is there to move 
them.

Demand No. 12— Foreign Trade and 
E xport PROBcrnow

MR, SPEAKER; Motion moved;

“That a Supplementary sum not 
exceeding Rs. 3,000 on Revenue Ac
count be granted to the President to

1807 <SAkA) Svfrl D.G. {GthU 14 
&  B.E.G. (Genl)

defray the charges whidi wilJ come 
in cojjrse of -paymeat dating the year 
ending the 31st day of March, 1970* 
in respect of ‘Foreign Trade and Ex
port Production’.’’

Demand N o. 28-^Cqal and .Lignite

MR. SPEAKER?* Motion motett;
_ i 

•That a Supplementary sun* .not ex
ceeding Rs* 35,00,00,000 q)d Capital Ac
count be granted to the President to 
defray the charges wtych will come 
m courge of payment during the year 

ending the 31st day of March, 1&76 
in respect of ‘Coal and Lignite’.”

D em a n d  No . 40—Transfers to4 state 

and U nion  T erritory , G overnm ents

MR. SPEAKER: Motion moved;

“That a Supplementary sum hot ex
ceeding Rs. 22,50,t)0,600 on Revenue 
Account be granted to the P£e4ident 
to defray the charts which will 
come in course of paytaeat during 
the year ending the 31st day cf 
March, 1976 in respect of ‘Transfers 
to State and Union Territory Gov- 
eminent’.”

D em a n d  N o . 41—O ther ExpEtromnts 

or the, M inistry op Fjn a n c e , -

4 * ’ *
MR. SPEAKER: Motion moved.

“That a Supplementary sum not ex* 
ceeding Rs. 60,00,000 on Revenue Ac
count and not exceeding Rs. 20*00,00,000 
on Capital Account be granted to the 
President to defray the charges which 
will come in course of payment during 
the year ending the 3 lift day of March,
1976, in respect of ‘Other Expenditure 
of the Ministry of Finance*/*

D e m a n d  N o . 58— In iw sti&es  ‘

MR. SPEAKER: Motion moved.

“That a {Supplementary *um sot is* 
ceeding Rs. 23,71 10,000 on Capital Ac
count be granted to the President fo 
defray the charges Which wiU come in 
course of payment during the y*»r

•Introduction with the recommendation of the President.
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ending the 31st day of March, 1978, in 
refpect of ‘Industries’.”

D e m a n d  N o , 70—P etroleum  and  

P jctro-Ch em ic a ls  Industries

MR. SPEAKER: Motion moved.

"Thai a Supplementary «um not 
exceeding Rs. 15,45,00,000 on Capital 
Account be granted to the President 
to defray the charges which will 
come in course Of payment during 
the year ending the 31st day of 
March, 1076, in respect of Tetroleum 
and Petro-Chemlcals Industries'.”

D em and N o . 71—F ertilizer and 

Chem icals Industries

MR. SPEAKER: Motion moved.

"That a Supplementary sum not 
exceeding Rs. 31,00*00*000 on Capital 
Account be granted to the President 
to defray the chargee which will 
come in course of payment during 
the year ending the 31st day of 
March, 1976, in respect of 'Fertilizer 
and Chemicals Industries’,”

D e m a n d  N o . 1— M inistry  qf D efence

MR'. SPEAKER: Motion moved.

"That a Sum of Rs. 62,179 be granted 
to the President to make good an ex
cess on the grant in respect of ‘Mini
stry of Defence* for the year ended the 
31st day of March, 1973.**

D em a n d  N o . 2—D efence Services, 

Effective— arm y

ME. SPEAKER: Motion moved.

“That * sum of Rs. 45,78,47,342 be 
g vw M  to the President to make 
good an excess on the grant in res
pect of Defence Services, Effective— 
Army* for the year ended the 31st 
day of March, 1973.”

D em a n d  N o . 4— D efence Services, 

i£ffective— A ir  Force

MR. SPEAKER: Motion moved.

**n»at a sum of Rs. 5,16,63,178 be 
frtaied to the President1 to make good

an excess on the grant in respect of 
‘Defence Services Effective—Air Force*, 
for the year ended the 31st day of 
March, 1973,

D em a n d  N o . 15—St a m p s

MR*. SPEAKER: Motion moved.

“That a sum of Rs. 93,01,244 be gran
ted to the President to make good an 
excess on grant in respect of 
‘Stamps’ for the year ended the 31*t 
day of March, 1973. ’

D em a n d  N o . 18*-M int

MR. SPEAKER: Motion moved;

“That a sum of Rs. 5.30,846 be gran
ted to the President to make good an 
excess on the grant in respect of ‘Minit’ 
for the year ended the 31st day of 
March 1973.'*

D e m a n d  N o . 19—P ensions and  other 

R etirem ent B enefits

MR'. SPEAKER: Motion moved.

“That a sum of Rs. 24,94,087 be gran
ted to the President to make good an 
excess on the grant in respect of ‘Pen
sions and other Retirement Benefits* 
for the year ended the 31st day of 
March, 1973.”

D e m a n d  N o . 20— O p iu m  Factories and  

A lkaloid  W orks

MR. SPEAKER: Motion moved;

“That a sum of Rs. 1,89,929 be 
granted to the President to make good 
an excess on the grant in respect 
of ‘Opium Factories and Ajkaioid 
Works' for the year ended the 3lst day 
of March, 1973.”

D em a n d  No. 21—O ther R evenue Ex 

penditure of the M inistry  or Fin an ce

MR. SPEAKER: Motion moved:

“That a sum of Rs. 7,89,77*414 be 
granted to the President to make good 
an excess on the grant in respect of 
‘Other Revenue Expenditure of the 
Ministry of Pittance’ for the yepr ended 
the 31st day of March, 1973.”

1975 Suppl D.G. (Gent.) k 16
DJE.G. (Genl)
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MR*. SPEAKER: Motion moved.

"That a sum of Rs, 9,71,550 be gran
ted to the President to make good an 
"excess on the grant in respect of ‘Fo
rest’ for the year ended the 31st day 
of March, 1973.”

MR. SPEAKER: Motion moved:

"That a sum of Rs. 49,31,750 be 
granted to the President to make good 
an excess on the grant in respect of 
'Roads* for the year ended the 3ist day 
of March, 1973.”

D em an d  No. 47—A n d a m a n  and  Nxco- 
bar Islands

MR. SPEAKER: Motion moved.

“That a sum of Ks. 91.58,008 te 
granted to the President to make good 
an excess on the grant in respect of 
Andaman and Nicobar Islands’ for 
the year ended the 31st day of March, 
1973.”

D e m a n d  No 48—A runachal Pradesh

MR. SPEAKER: Motion moved;

"That a sum of Rs. 39,96.951 be 
granted to the President to make gooci 
an excess on the grant in respect oi
* Arunachal Pradesh’ for the year ended 
the 31st day of March, 1973.”

D e m a n d  No. 52—M inistry op Indus

trial D evelopm ent

MR. SPEAKER: Motion moved.

“That a sum of Rs. 17,909 be gran, 
ted to the President to make good *** 
excess on the grant in respect of ‘Mini* 
stry of Industrial Development’ for tne 
year ended the 31st day of March. 

1973?*

D em and  No. 57—Inform ation  and 
P u blicity

MR, SPEAKER: Motion moved.

“That a gum of Ks. 2,9J,625 be gran- 
ted to the President to make gooJ an 
excess on the grant In respect of In
formation and Publicity’ for the year 
-ended the Slst day or March l»73

D e m a n d  No. 72—L ighthouses a n d

L ightships

MR. SPEAKER*. Motion moved;

“That a sum of Rs. 6,15,439 he gran
ted to the President to make good an 
excess on the grant m respect of ‘Light
houses and Lightships' for the year 
ended the 31st day of March, 1973.”

D em a n d  N o . 82—M inistry  of w o r k s  

and  H ousing

MR. SPEAKER: Motion moved:

‘That a sum of Rs. 18,29,176 be gran
ted to the President to make good an 
excess on the grant in respect of ‘Mini
stry of Works and Housing’ for the
year ended the 31st day of March,
1973.”

D e m a n d  No. 83—Public W orks

MR. SPEAKER: Motion moved:

“That a sum of Rs. 6,60,22.094 be 
granted to the President to make good 
an excess on the grant in respect oi 
‘Public Works’ for the year ended the 
31st day of March, 1975.”

Demand No. 89*—P o s t s  and Telegraphs 

Working Expenses

MR. SPEAKER * Motion moved:

“That a sum of Rs. 69,62,843 be gran
ted to the President to make good an 
excess on the grant m respect of ‘Posts 
and Telegraphs Working Expenses’ for 

the year ended the 31st day of March,
1973.”
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D u m b  Iffa't 104—Dsf£#cb Capital 
Outlay

MR. SPEAKER: Motion moved:

“That a' sum of Rs. 16,32,71,761'be 
granted to the President to make good 
an excesson the grant in respect of 
'defence Capital Outlay* lor the year 
ended the 31st day of March, 1973."

D emand No . 11$— Lqans and A dvancer

BY IfcE CENTRAL GOVEKNMENT

MB. SPEAKER: Motion moved:

“That a sum of Rs. 19,19,97,205 be 
granted to the President to make good 
an excess on the grant in’respect of 
*L<tfen$ and Advances oy the Centra! 
Government’ lor the year ended the 
31st day of March, 1973.”

Dej*and No. 117—Capitu, Outlay op 

the Ministry ojp H ealth  an d  Family 
Planning

MR. SPEAKER: Motion moved:

“That a sum of Rs. 1,10,32,614 be 
granted to the President to make good 
an excess on the g?<mt in respect of 
‘Capital Outlay of the Ministry of 
H&alth and Family Planning’ for the 
year ended the 31st day of March,

1973,”
t

D emand N o . 118—Capital O utlay in  

Union  T erritories

MR. SPEAKER: Motion moved:

“That a sum of Rs. 2,49,60,086 be 
granted to the President to make good 
an excess on the grant in respect of 
'Capital Outlay in Union Territories’ 
for the year ended the 31st day of 
March, 1973.”

D em and N o . 126—Capital O utlay jon 

•RJoads

MB. SPEAKER: Motion moved:

“That a sum of Rs. 3, 19,85,536 be 
granted to the President to make good 
an exeess on the grant in respect of 
'Capital Outlay on Heads’ for the year & 
ended the 31st day of March, 1973/*

Demand }WSC — D e lh i C ap ital O u tla y -

MR, SPEAKER; Mption moved* \

“That a sum of Rs. 19,85>$& fee 
granted to the President to make good 
an excess on the grant in respect of 
‘Delhi Capital Outlay for the year end
ed the 31st day of March. 1973.’*

The demands are now before the 
House.

SHRI S. M. BANERJEE (Kanpur): I 
would confine myself to Demands 41, 
59 and 2. Let me start from Demand 
No. 41 and bring the subject of the 
accumulated dearness allowance and 
the arrears which are legitimately due 
to the Central Government employees. 
This month itself our Joint Consulta
tive Machinery met the hon. Minister, 
Shri C. Subranmaniam and he was 
assisted by his colleague, Sardar Swa- 
ran Singh, along with the Secretary 
for Finance and others who were pre
sent and we continued discussions for 
for more than hours. We gave our argu
ments and we were assured that the 
next meeting will be called last week 
which has passed and finally a decision 
will be given, The Government had 
admitted that six or five instalments 
are due to the Central Government 

’employees from the 1st of Octoher,
1974. There is no doubt whatsoever 
on that point. They want us to re
consider the present formula which is 
a modified formula after the submis
sion of the Pay Commission report.

The Third Pay Commission sub
mitted its report and the Government 
very kindly agreed to that. A dialogue 
between the Government and the staff 
representatives continued for a con- 
siderably long time after which thifr 
modified D.A. formula was approved* 
by the Government and implemented. 
Now the Finance Secretary or Govern
ment, I must say, want us to revert 
back to the Pay Commission formula 
wMch according to us was extremely 
reactionary. A

What is the difference between the* 
Pay CommMon’s D,A. formula and 
the modified formula? The Far Com
mission recommended there should be
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an average rise of 10 points and after 
negotiations, Government agreed on 
8 points. *Tb4 Pay Commission recom
mended that for the lowest category 
of employees drawing salary upto 
Rs. 300 p.m. there should be 95 per cent 
neutralisation, but as per modified 
formula they should be given 100 per 
cent neutralisation because they are 
the lowest in the society and in their 
case the line between hunger and 
anger is becoming thinner day by day. 
We accepted that.

So far as periodicity is concerned, 
whenever price rises Government 
should automatically declare slab of 
dearness allowance. Now, Government 
wants us to consider that this should 
be linked up with the annual budget 
and only once a year D.A. should be 
revised. This is again against the for
mula which Government had accepted 
after modificfiation.

The most objectionable formula is 
the quantum of dearness allowance. 
The modified formula at present is that 
4 per cent m the case of Class IV and 
3 per cent m the case of Class III 
should be given. Now they want us 
to accept a change in thatf. They 
want us to accept 3 per cent and 24 
per cent respectively. They have 
quoted that tins has been done by the 
Maharashtra Government. Shri Pranab 
Kumar Mukherjee is here. I wish Shn 
Subramaniam to be here It is told 
that the prices are coming down. Day 
in and day out Government through 
All India Radio, Television and 
through the news paper say that the 
prices are coming down. Figures and 
statistics are given to show that the 
prices of all commodities have come 
down. It is true that prices of certain 
commodities have come down beyond 
expectation, for example mustard oil, 
d*l<ta. postman oil and some other 
commodities, But again the prices are 
rising. So' if the Government’s state
ment is cprrect th?t the prices are 
coming down, what is their, fear? there 
will be no occasion for future dearness 
allowance. Why should they ask us 
to change the formula. IUTC> HMS or 
Indian National Trade Union Congress

may readily agree to deliberalise the* 
formula, why should we dectept that? 
After struggle, aftet* - negotiations, we 
got Pay Commission’s formula, which 
according to us Was re-actionary,, 
modified to the interests of the em
ployees. Now Government, because 
they failed miserably to hold the price 
line, want us to change the formula.

The Pay commission 1ha$ said if the* 
price index goê  beyond 272, then 
either the same formula should con
tinue or revision should trke place,, 
If any nay revision takes place, t am 
all for It; but that has been ruled oat.
1 want the Government to consider 
this. What is their objection now?' 
For 3i or 4 crores, they are going to* 
deprive 30 lakhs of employees of their 
legitimate dues, of five Instalments of 
DA. 1 would not say more about it. 
There was a meeting which Was to* 
have taken place last week. Mr. 
Pranab Kumar Mukherjee is here. I*, 
would request him to consult his senior 
colleague and declare their final deci
sion in this House. Whatever I say, 
will not come in newspapers., what
ever he says will be 'broadcast over 
AIR and will come in newspapers. Let 
their final decision be announced. Do 
not tire the patience of Government 
employees. They have pledged their 
unconditional support to Shrimati 
Indira Gandhi and her economic poli
cies which she has announced. I don't 
make it a condition saying* unless you 
pay this thev will not improve in their 
work. That is not the thing. They have 
already done it in 1962, 1965 and in 
1975 and even today they are working 
hard. Reactionary forces could not 
grab the central government employees.
J. P. tried his best; in the Boat Club 
meeting he said something, but they 
have not been accepted by the Central 
Government employees. They have 
stood against reaction. I request Mr. 
Pranab Kumar Mukherjee-to announce 
in the House whether they are going 
to have a meeting this week, and we 
are prepared to discuss; let him an* 
nounce the mode of payment whether 
it ean be in cash or in some other form 
we can discuss. I do not know why
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in the c m  of Central Government 
v employees atone they are thinking so 
.much in regard to payment of J>.A. 
whereas in the case ox employees of 
, public undertakings they have been 
Paid. Why should this question of 
‘Inflation’ be brought in only in the 

. case of Central Government employees 
but not so in the case of employees of 
public sector undertakings? I do not 

. understand this. I request him not to 
disappoint, not to frustrate the feel- 
ings of Central Government employees. 
Tbe Finance Minister was extremely 

..sympathetic during the meeting. Even 
Sardar Swaran Singh assured us that 
we would take a decision soon. Let the 
Minister rise above the bureaucrats 
and give a decision imm-Jiiately. We 
are prepared to accept any formula 
that is mutually agreed upon. If you 
take any decision on the basis of 
emergency it would not be good and 
the people will not take it lying down. 
1 am not threatening, but I wish res
pectfully to point out that a time has 
come for you to take a final decision, 
formula for the payment of DA. the 
mode of payment etc. We are prepared 
to discuss and arrive at a reasonable 
solution.

28, 1979 Sup#. 1XQ. (Genl) *  24
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in this House whether the price of 
sugar has actually gone down or is it 
as a result of fear of using MI£fA that 
the price of sugar has come down* 1 
say that the price of sugar has come 
down as a result of certain measures 
taken by the Government.

I would like to take this apportunity 
of informing you as to how the multi, 
national corporations axe sabotaging 
the production. You know the price of 
dalda—a four kilo tin of Dalda—came 
down from Rs. 5 to Rs. 42. We are 
extremely happy to learn this. I have 
been told by our Federation that the 
Dalda factory at Ghaziabad owned 
by the Hindustan Levers has stopped 
the production of dalda completely just 
to raise the price of it. I want to 
know if this is true or not. How is it 
that in spite of the Prime Minister's 
statement, instead of maximising the 
production they have stopped produc
ing it? I want to know whether they 
can be put behind the bar for this? 
I am sure, when Shri Shinde makes a 
statement, he will tell us something 
as far as Hindustan Lever is concerned 
whether it is a fact that their factory 
at Ghaziabad has reduced production 
instead of producing more.

I come to my second point. Thu is 
regarding agricultural prices. Prices of 
wheat; rice and other coarse grains 
have come down in some of the States. 
What afxwt sugar? From Rs. 5 it came 
down to Rs. 4/50 or Rs. 4/20. But 
suddenly the prices are going up. I 
am not talking of the statistics. I go 
to bazar myself and purchase things.

But the price has not come down to 
that extent when here is more produc
tion of sugar—here is a record pro
duction of sugar (Interruptions).

SHRI Mi RAM GOPAL REDDY 
(Kiramabad): The official price of 
sugar is Rs. 142 per bag which in
cludes Central Excise tax

*HRI S, M. BANERJEE: Unlorturt. 
ately, we'purchase sugar only in ktoi 
X day that there should be a discussion

How is it that even after decontrol, 
they are not utilising the full produc
tion capacity in their Ghaziabad fac
tory? In their Ghaziabad factory 
alone where the capacity is about 450 
tons per week, they were producing 
only 200 tons per ’ week. After the 
price has fallen, they are producing 
only 100 tons a week. I mention this 
with full authority. The capacity was 
450 tons per week before emergency 
and they are manufacturing only 200 
tonse per week after the emergency. 
In fact, after the emergency Ihe pro
duction should have shot up and after 
hearing the statement of the Prime 
Minister and the T-V. interview with 
All India Radio, why they have decid
ed to reduce the production to 200 tons 
per week. The Government is anxi
ous to see that the manufacturer uti
lises the full capacity of the factory. 
The Hindustan Lever at Ghaziabad



should be prosecuted either under
D.I.R. or under MI&A. 11 they are 
not prosecuted, in that case, 1 snau be 
constrained to believe that tne MISA 
and the DIR are meant lor the small 
snopkeeperg and not lor the manufac
turers like the multi-national corpora
tion. 1 have also written letters to 
the Minister. Why should they not cut 
down the expenditure when Hindustan 
Lever is spending Rs. 20 lakhs a year; 
on their personnel conference Rs. 10 
lakhs a year; on the PRO’s conference 
Rs 60 lakhs a year; for litigation Rs. 30 
lakhs a year; for their study tours Rs. 5 
lakhs a year and for their guest house® 
Rs. 4 lakhs a year.

I have written a letter to say that 
there is no control as far as the multi
national corporation i$ concerned— 
whether it be Hindustan Lever or 
Philips or any other company. I would 
ieque*t the hon. Minister, Shri Pranab 
Kumar Mukherjee to kindly take note 
of that and 1 want a reply either from 
the Food Minister or from Shri 
Mukherjee whosoever can reply to 
this

My last point jS on Demand No. 59 
—National Textile Corporation. We 
were extremely happy when 103 sick 
textile mills were taken over by Gov
ernment. You might remember that 
my hOn. fr.end, Dr. Ranen Sen, Shri- 
mati Parvati Knshnan and others 
made an appeal to the Government that 
they should take over the textile in
dustry as a whole. It is no use taking 
over the sick textile null* only. Some
how or other these textile mills have 
been converted into junks. The money 
taken from the financial institutions 
was not used for the purpose of 
modernisation of textile mills. For 
want of machinery for modernisation 
of textile mills, many of them are 
still in a fix, I do not know whether 
this Rs* 2.3 crores which has been 
sought for in the Supplementary 
Grants will be sufficient.

Taking advantage of this Demand, I 
would like to mention about two mills, 
namely, Muir Mm and Victoria Mitt
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which have been taken over by the 
National Textile Corporation. These 
two mills at the time of their being, 
taken over were running at a piotL out 
aue to the mismanagement _  91 iae 
General Managers of these two mills 
they have started running at a loss. 
You will be surprised to know that the 
General Manager of the Muir Mill, Mr, 
Narang declared a massive lay-olf of 
the workers on the 27th June whereas 
the Emergency was declared on the 
26th June. This has happened because 
of the m-efflciency of the General 
Manager. The Genera  ̂Manager knew 
there was a crack in the roof of a 
spinning department and suddenly he 
realised that the workers cannot work 
safely under that roof. I request for 
an investigation into the whole matter. 
I am happy to say that Mr Pa: un4 
Mr Maurya have assured that a team 
will be sent there to investigate the 
whole thing. Sir, if it is found that 
these two mills are running at a loss 
because of certain financial conditions 
and not due to mis-management, I am 
prepared to resign. I know the workers 
who work in these mills. Mr. Singh- 
ama was running this mill at a profit. 
I reouest for a proper investigation in 
the working of these mills.

Now, 1 come to another point I 
would request the hon. M'nisters, Shri 
Pai, Prof Chattopadhvaya and Shri 
Maurya to take over pnother two 
cotton mills, namely. Laxmi Rattan 
Cotton Mill and Etharton West Mill. 
The Chief Minister of U.P. Cook a 
decision that these two mills will be 
taken over He made an announce
ment to this effect on the 7th June 
m Kanpur. After he made the an
nouncement 1 approached the Centre 
for taking over under National Tex
tile Corporation the Laxmi Rattan 
Cotton Mill. The Centre agreed to it 
on the basis of an investigation report 
Sir, Laxmi Rattan ^Cotton Mill is 
headed by Shri Ram Rattan Gupta, 
one of the most famous mm of India4 
for non-payment of Government reve
nue. Rs. 31 lakhs were due from him- 
on account of tax payment. He get
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this amount mitten off through Dr. 
Baddy, Governor of U.P. Thanks to 
Mr. Ganesh when he was in the Fin
ance Ministry he got the case re-open. 
«d but I am sure this money cannot 
be realised from Mr. Gupta. Now, he 
waats to run this mill again. For the 
'tart eight to nine months 8,000 work- 
•era belonging to X*axmi Rattan Cotton 
Mill are just rotting on the streets. 
'When a decision has been taken both 
by the Centre and the State. I want 
1© know why nationalisation does not 
rtake place of this mill. Now, I am 
told, it is being said that? Us. 3 crores 
are needed for taking over this mill 
If more delay takes place Mr. Ram 
Rattan Gupta is going to sell off both 
moveable and immovable property be
longing to this mill. I know his assets 
ate more than the liabilities. The 
•people Of Kanpur are extremely sore 
that for the last 8 to 9 months they 
ax# starving on the streets. When I go 
to Kanpur and ask the workers to 
support Mrs. Gandhi’s policies then 
they aifk me a question- Whether we 
should remain starving when she has 
assumed that workers will 6e given 

’their due 4hare in the mills.

With these words I accept this 
amount although a provision should 
'have been made for nationalisation
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f t  3rr?TT I  JT fT  %  * £ ?T #  ^ft*T T t ^ f t -
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f f » r r  ^ f t  5 ®  s r c r tr  f * r r ^  

m  v m  m m  % 1 i n n :  ^  s t o t t t  
^ « r t  ^  wk w*€t ? f t  

t f * T R  w r s r < T  ^ t  ^ = t  s f t r
T t o  wtt w r n r  wvn  ^ r r f f ^ ,  
^ t  a r m  %  f ^ f f  t  ^ r
«pht ^  ^

^ r f r ^ T  q j ^ T t  i ^ r f ¥ ? r  ^ i f t  a v  f * r r ^  
w  3® w Tsr v t  s j r r a f f a r e r  f w r  ^rr  

5ETW t 1

f  *rrsT<Tr f  fa? «t r  f«r ^irrSrv 

w a : $  fr fir?: (, Srfair w

jifepTr? f t m  fftft |, «V f«r
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farc y gyif t fa*i*rr «wrr <nrc»ff %

'ttk 4%*n?s* *rr ’tec wtf̂ nr f,

'i WTf % *T ̂  ^TfTO m. $ i

%  nrfafw ftfajw vt£ ^rsr **fr$

« f t * % %  f̂ Ttjr TrSTCt f W  3TT  ̂ 1 7J 53T
f c v t t  ?wrr % *jfar <r v r  v t  f v r t w

*ft5f«TT ®Pt f a iT O  f^ T T
a rn t i * p t t  y x v r x  ^ f  s i?  «pt*t ^  v r  
*r*Rrt % ?ft st^^rw tr vt^fhFT 9w nff 

TBift tnjr îrnT ^  % fatr ^  ^  \

*sv$rx * rt %hx writ %ttx s w r f  
% w& * T w f %  q f w r f  * t  

f o r r  ^tTcrr $ , t o  ir  
33% srmf % qfrrrff % fwtr ^^%vr^r«•**

t̂ s F it  t o t  ^  ^  i *r»rc ^  ? r r t  
f̂=FfV | <Tt mm wr% ^ f f  am 

T̂9ffT*T 5PT*TT *n%*, ftTfa 

$ t%  q’T  7 * %  q - fW T t  *t f 0  TT$?T * t  
srr *?% i ?rr*t ^r *ft wter & m  *m  i

vwz frtfta tt srt forr w  fann m r  

% ^ r  ^ t  ^ fc r  w f ^ r r  ^ r v r f r  wmtt 
m r  w ^ fo r fv t  <n%r *r w  srranr $ 1 

* n r r  f ®  # % ?rr^  * t j? r  ^  a iw rr 
afrr st *rrit, eft srfa *<J wmt 

Hfcmyf s?t tta «rm £t ?r%*ft i %for?r 

5 ff^ P T T  * 1 $ ^  5 R  qTcft |  I S T T ffc T F  

fWTteff %  ^FT^T fft% *T?ft tfJ^mft W>T 

tfJTTETPT WK. <TRft 11 ^  %^*T $*Tft 

qPWT F̂T STTO ^  I , arf̂ F *̂T *K ^

• a r r c  s t o t t  |  i v m n v c r r  w  t o

#  |  ^ r  j£RT^ wi f i f iH
srrro: ?̂rrt' i f̂r % aft ^ r  

fmr g w r  i crarnr stt̂  t  f w  

^rr |  i ^  f t
mm i f^ r r t  w*p£t t
^ R T  TTOTT aR R W  T̂T T f t  ^  I 5R R  
*$  %  ^ T 5T afilT  f*T7  ^rrznft

jkt fmrr a r m *  f t  ^ r r w r  w > t m r  
XT*£far f t * f t  i ^ r r t :

$ * r r f w  f t  f ^  |  ,% f% sr

t o  ss vrift^tf «̂rnr «rft 1 1  # 

^r% ^  ifff <rrq; 1 1
2T?#5rrfW §, % f?^^iari

STSfff f  W P T  * T f  «PTw *fij£r ft <TT T f T  f  t
fnr t o  t  «tt?tt t i ^  ^  

tv^«TT«fhC^f ^ITTfT^rl 1 % f ^

f ^  *> <t shto ?fpr wk ̂ ffnr- 

?wt ^rffir 1 r̂ropr ^  ^  t̂sft 

5 T ff ^5t # §  f  I t  I  ^Trf *PT W T R  f

tob  f̂ rrsTT *̂ n|?r j  ^f% st»̂ ht

^ i ^ I K  f ^  ^  3 ft Sf^fT ? T T f T T  %  W  

apr ?T^t I  3 ft ? 4 > f ^ W  9 f r w  

«Ft t o  t wf gffiwrgr ^ pt̂ t 

*r sft'iv sR^mi «rVr

TPRTT PfVT?? WTPP *Tf ?WTTr Tnfi Qti

T O  t I
t

ME. SPEAKER: Mr. Shastn, I have 
considered your Cut Motions and have 
taken them as read and moved 1 But 
I am not calling you now to Speak on 
that.

SHRI RAMAVATAR SHASTRI
(Patna): I beg to move:

“That the demand for a supple
mentary grant of a ŝ nv not exceed
ing Rs. 3,000 in respect of to.egn 
trade and export production be
reduced by Rs. 100.” 

k

[Failure to nationalise foreign 
trade (1)].

“That the demand for a supple
mentary grant of a sum not exceed
ing Rs. 3,000 in respect of foreign 
trade and export production be 
reduced by Rs. 100.”

[Failure to check over-invoicing 
and under-invoicing (2)1 .

“That the demand for a supple
mentary grant of a sum not exceed
ing Rs. 3,000 in respect of foreign 
trade and export production be

1887 (’SAKA) Sfa$>l. B.C. (Gen?. ? 30
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[Failure In finding a solution oi 
the problems of the weavers (3)1.
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“That the demand tor a supple
mentary grant oi a sum not exceed* 
ing Rs. 3,000 in respect of foreign 
trade and export production be 
reduced by Rs, 100.”

[Need to provide special assist, 
ance to the weavers (4)].

“That the demand lor a supple
mentary grant of a sum not exceed, 
ing Rs. 3,000 in respect of foreign 
trade and export production be 
reduced by Rs. 100.”

(Need to supply yam at cheap 
rates to the weavers (5)].

"That the demand for a supple
mentary grant ol a sum not exceed- 
ing Rs. 3,000 in respect of loieign 
trade and export production be 
reduced by Rs. 100.”

[Failure to stop the irregularities 
in the distribution cf yarn to the 
weavers (6)].

"That the demand for a supple
mentary grant of a sum not exceed
ing Rs. 3,000 in respect of foreign 
trade and export production be 
reduced by Rs. 100.*’

[Failure to check black-marketing 
in yam (7)].

“That the demand for a supple
mentary grant of a sum not exceed
ing Rs. 3,000 m respect of foreign 
trade and export production be 
reduced by Rs. 100.”

[Failure to end unemployment 
among the weavers (8)].

“That the demand for a supple
mentary grant of a sum not exceed
ing Rs. 3,000 m respect of foreign 
trade and export production be 
reduced by Rs. 100.”

[Failure of the Government to 
purchase yarn lying with the 
weavers (9)].

“That the demand for a supple
mentary grant of a sum not exceed-

and lignite be reduced by Rs. 100.’*

[Need to reduce the price of soft 
coke (10)].

“That the demand for a supple
mentary grant of a sum not exceed
ing Rs. 35,00,00,000 in respect of
coal and lignite be reduced bv Rs» 
100, ”

(Need to take over coal mines 
operating illegally (11) 1.

“That the demand for a supple
mentary grant of a sum not exceed
ing Rs. 35,00,00,000 in respect of 
coal and lignite be reduced by Rs. 
100.”

(Failure to nationalise private coal 
mines in Santhal Pargana, Hazan- 
bagh and other districts (12)].

“That the demand lor a supple
mentary grant of a sum not exceed
ing Rs. 35,00,00,000 m respect of 
coal and lignite oe reduced by Rs. 
100.”

[Failure of coal mines authorities 
to check murders and goondaism in 
coal mines (13)].

“That the demand for a supple
mentary grant of a sum not exceed
ing Rs. 35,00,00,000 in respect of 
coal and lignite be reduced by Rs. 
100/ ’

{Need to transport coal by trains 
instead of trucks so as to reduce the* 
price of soft coke (14)].

“That the demand for a supple
mentary grant of a sum not exceed
ing Rs. 35,00,00,000 in respect of 
coal and lignite be reduced by 
Rs. 100.'”

[Need to associate workers and' 
their representatives in the manage
ment of coal mines in order to in
crease coal production and to segre
gate elements responsible for sabot
age (15)].



‘*That the demand lor a supple
mentary gr^nt of a'sum not exceed
ing Rs. 35,60,00,000 in respect of coal 
and lignite be reduced by Rs. 100.”

[Need to form Jofnt Committees 
of AITUC, INTUC and Hind Maz- 
door Sabha to ensure smooth func
tioning of mines (16)].

“That the demand for a supple* 
mentary grant of a sum not exceed, 
ing Rs. 23,71,10,000 in respect of 
industries be reduc ;d by Rs. 100.’*

[Failure to nationalise all cotton 

mills (17)].

“That the demand for a supple
mentary grant of a sum not exceed
ing Rs. 23,71,10,000 in respect of 
industries be reduced by Rs. 100.*'

[Wrong and anti-people policy of 
increasing the prices of controlled 
cloth (18)J.

“That the demand lor a supple
mentary grant of a sum not exceed
ing Rs. 15,45,00,000 in respect of 
Petroleum and Petro-Chemicais In
dustries be reduced by Rs. 100.”

[Failure to set up a petro-chemi- 
cal factory in Barauni (19)].

“That the demand for a supple
mentary grant of a sum not* exceed
ing Rs. 31,00,00,000 in respect of 
fertilizer and chemicals industries be 
reduced by Rs. 100.”

[Need to nationalise all private 
pharmaceutical companies (20)].

“That the demand for a supple
mentary grant of a sum not exceed
ing Rs. 31,00,00,900 in respect of 
fertilizer and chemicals industries be 
reduced by Rs. 100.”

[Need to reduce the prices of es
sential drugs 21)].

“That the demand for a supple
mentary grant of a sum not exceed
ing Rfe. 31,00,00,000 in respect of

1168 L.S.-2

33 Suppl. D.G. (Gent.) SRAVANA
D.E.G. (Genl*)

i, 1897 (SAKA) Suppl D.G. (Genl.) 34 
DJS.G. (GenU)

fertilizer and chemicals industries be 
reduced by Rs. 100.”

[Failure to remove the shortage of 
medicines meant for the cure of 
black fever (22)].

“That the demand for a supple
mentary grant of a sum not exceed
ing Rs, 31,00,00,000 in respect of 
fertilizer and chemicals industries be 
reduced by Rs. 100.”

I Failure to check remittances of 
profits by foreign drug companies 
(23)].

SHRIMATI PARVATHI KRISHNAN 
(Coimbatore): Mr. Speaker, Sir, I 
would like to speak on Demands 12 
and 59. Sir, Demand No. 12 relates 
to the clearance of handloom stocks 
which are accumulated in the vari
ous States. This is a perpetual and 
perennial problem which exists now 
and the Government is not doing any
thing to protect the handloom weavers 
and ensure the clearance of this stock 
particularly neglected is the co-ope- 
rative sector in the handlooms. For 
instance, I have already brought to 
the notice of the Minister ihe fact 
that the Handloom Export Corporation 
continuously buys stocks for expert 
from the various big private master 
weavers and other big handloom mag
nates. But when the co-operative 
societies—after they had been form
ed—approached the Handloom Ex
port Corporation, their plea fell On 
deaf ears. They are now having 
large quantities of stocks with them. 
The Government keeps on talking as 
to how it is in favour of the fo-opera- 
tive sector. But it is again the vested 
interests who are getting more and 
more favours in this country and yet 
the co-operative sector is continuous
ly being neglected and if an analysis 
is made of the accumulated stock, 
particularly in my State—Tamil Nadu 
—you will And that the accumulated 
stock with the small co-operative 
eompAnies that exist is far greater 
than that which exists with the other 
handloom units that are in our State. 
Therefore, I would appeal to the Mi-
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lews that are there before our industry 
and before our people. Therefore, you

[Shrimati Parvathi Krishnan]

nister that in clearing the handloom 
storks, particular priorities and pre
ferences should be given to the co
operative sector because it is only by 
so doing that you will be able also 
to check mal-practices that are there 
in the yarn market, in the cotton mar
ket and in other ancillary market in 
our country.

Secondly, Sir, Demand No. 59 is 
about the National Textile Corpora
tion. Now, on the National Textile 
Corporation, my colleague Mr. Baner- 
jee has already made certain com
ments and I am in full agreement with 
him. I have already brought to the 
notice of the Minister the fact that 
in this period of emergency when the 
people of this country are being cal
led upon to help implement the 20- 
point economic programme that has 
been announced by the Prime Minis
ter on behalf of the Government at 
this time, we find that in the Textile 
Industry, one after the other, each 
unit is resorting to lay off. Is this the 
way that the production is going to 
be increased? Is this the way that 
the productivity is going to be in
creased? Is this the way that the em
ployment potential is also goi-ig to be 
increased? Far from increasing the 
employment potential, you are going 
to add otj to the big unweildy army 
of unemployed that is already exist
ing in our country. Take for instance, 
the Kaveri Mills, Pudukkotai. I have 
already drawn the attention of the 
Minister. He has been good enough 
to take up that issue. But the matter 
brooks no delay. You may turn round 
and ask me: Has this matter been ex
amined, i9 there a report from a 
Committee, are you still going through 
the ageold, defimct and totally foz- 
xilised procedures?

Why then ta'-k of emergency? Sure
ly emergency reni?y denotes that we 
aie all working with a sense of ur
gency In order to meet thô a prob-

should be in a position to cut across 
procedures that take you to & court 
of law because we have seen how the 
courts of law in this country have 
been more often than not interpreting 
law rather than rendering ju3Uce and 
it is for justice that the workers have 
come to you. The* are interested in 
seeing that the mill is kept oppn, that 
production continues, that targets of 
doth production are achieved. How 
can they do that when there w mis
management in the mill when the 
management is paying ducks and 
drakes with the finances of the 
in this way leading to a lay off 
and closure. Similarly there are 
the Madurai mills in Vikramasinga- 
puram in Tamilnadu where again there 
is a lay off. Gwalior Rayons have 
declared a lay off. It is very signifi
cant the same Birla who is there 
behind the Hindustan Times and who 
headed a deputation to the Prime Mi
nister declaring all support in this* pe
riod of emergency for implementation 
of the economic programme has also 
declared a lay off and there are thous
ands of workers in Calicut who are 
out of job. Therefore, I should request 
the Ministry and the Minister who is 
a dynamic, young and sprigntly figure 
to move with the dynamism of the 
youth that is there- with him and see 
that the textile industry is nationalised 
and taken over by the Government, 
by the- people, completely so that the 
textile magnates who have earned 
super profits for all the years, for 
nearly a century are now brought un
der control and the textile industry 
plays the role that it is call'1!* upon to 
play in our national economy.

One of the items coming under 
Demand No. 71 is IDPL. T am sure the 
hon. Minister will agree wit*i me that 
after the hon. Minister intervened and 
the friction that existed in the factory 
had been overcome and certain under
standing was built between the man
agement and the workers, produc
tion has improved and conditions were



much better. Still there are some 
points that have to be looked into 
the IDPL is a commercial undertaking 
of the public sector. The industrial 
workers here are paid according to 
the Pay Commission’s recommenda
tions. It is not industrial wage that they 
are paid. Most of the workers are 
technicians and many of them are
E.Sc., M.Sc., and graduates and they 
are working in the public sector in
dustry because they are nublic sec
tor minded. Should they go to the 
private sector. That is one of the high
est paid industries in the country. 
There is no rationale in the wage 
structure in the drug industry. The 
workers are treated in such a manner 
that gradually they are getting more 
and more demoralised. Not that they 
are asking for the sky or enormously 
high wages. Tfceir demand is. firstly, 
in regard to bonus; give us what is 
our due in relation to what we have 
produced for the IDPL, for the coun
try. At the same time they also ask 
for rationalisation of their wage struc
ture because after all the Third Pay 
Ccmmission was not seized of the 
various problems of the IDPL. They 
had no conception of what are the 
various technicalities of tha industry 
as it is run. Yet just because they 
happened to be a public sector indus
try, they are treated in this absolutely 
charlatan manner because there are 
certain officials who are sitting there 
in this industry who could not care 
less whether the workers’ demands 
ere really satisfied or not. That is 
why here we require a real attitude of 
humaneness towards the workers to 
sit down and sort out this problem.
It has been pending for many years 
and I would urge on the Minister to 
take this matter up as early as pos
sible. I do not know that he has sum
moned a meeting, he has set the ball 
rolling but I pm taking this oppor
tunity of impressing upon him that 
the matter should be dealt with in 
as speedier a manner as possible. For 
instance, we see on page 25 that one 
of the reasons why money is being 
asked for is that the IDPL is facing 
shortage of funds due to accumulation
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of heavy inventories of finished goods 
and raw materials. Then I would like 
to draw your attention to the Hath! 
Committee report which has made 
certain recommendations in regard to 
the drug industry. TflTtiy are you hav
ing this heavy tccumulation of fini
shed goods and raw materials? Who 
are not picking up those raw mate
rials? Firstly, vou have said that the 
IDPL is not working in full capacity 
the workers are not co-operating and 
there is labour nurest there. Now, we 
are told that after some of the Issues 
between the workers and the manage
ment are setleJ, production is going 
i.p, productivity is going uo and the 
installed capacity utilisation is much 
better. Now, we know very well that 
the private sector and the vested in
terests in our country are constantly 
attacking the public sector snying 
that ‘you have tl*ese gigantic public 
sector units wher<> you have invested 
a huge money where the productivity 
is low and utilisrtion of installed ca
pacity also is below par.' Now, when 
Ihis utilisation is going up, yo»j talk 
also of accumulated finished goods, 
accumulated raw materials. Why is 
this illogicality coming in'* Personally 
I would like to put before the Minis
ter that just saying these things and 
dcing these thing? in piecemcal is not 
good. The Hati'i Committee recom- 
r'iendations havo to be examined very 
speedily and action taken on the basis 
of those recommendations because 
what is the spirit of those recommen
dations? The spirit is to see that the 
drug industry in our country is pro
tected against the manipulation and 
the mal-practices indulged in by 
the big multi-n&tional corp'ration of 
the drug industry throughout the 
world. We know what these malprac
tices are. It is not only that our 
country indulges in such malpractices 
but even in the United Nation’s En
quiry Report this matter has been 
brought up and they have pointed out 
that the samo mm.lti-nationnl corpora
tion as making a tremendous profit by 
inflating the price and by making pro
fits out of the needs of the common 
people and of the country. Today the
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quantities of fertiliser* overseas re
gardless Of the high prices prevail
ing in the international markets.”

Similarly, in the lattei portion gt 
the t:utorial, it says:

‘‘The fact that cleany 4 lakh ton
nes of urea wai purchased not long 
ago at the price of 280 dollars a 
tonne just oefoie the international 
price fall to 280 dollars per tonnt 
flra* only lent credence to such 
•charges. The least that the Gove
rnment can do in the circumstances 
is promptly to order an enquiry into 
this deal and quickly publish its find
ings.”

So, I would urge upon the Govern
ment to go into all the detail<i to see 
whether this is a fact or not. If this 
is a fact, they should punish the per
sons responsible for this loss to the 
country.

In Demand Mo. 40 at pa^c 10 it is 
*aid:

“With a view to ensuring adeq
uate capacity in important project.** 
in the core sector of irrigation and 
power, a provision of Rs. 100 crores 
was included ii the Budget for 
1975-76 and subsequently in these 
current Supplementary Demands 
another additional amount of Rs. 75 
crores may be required to fulfilled 
the requirements.*'

I have no complaint against these 
Demands, but I would like to press 
upon the Government that they should 
implement the projects which have 
been pending for a long time Instead 
of helping the country, it only harms 
the nation and the people.

In this regard I wottfe like to draw 
attention to tht Anandpur Barrage 
Project in Orissa. This is a spill -ove** 
from the Fourth Plan. Till maw a 
sum of Rs. 150 lakhs has been spent 
on it, but a final site for the project 
has yet to be decided. We are told 
that the CWPC has gone int) the pro-
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Ject and suggested a suitable site 
which is both financially and techni
cally feasible, but it has bce<\ learnt 

recently that *his project is going to 
be dropped from the development 
plans of the State. If it is a fact that 
this project n o t financially and 
technically feasible, then why has 
this amount been spent so and so 
much precious tjme lost and who is 
responsible foi all this?

Ever since m>” election to tfi*d 
aunusi House, I have been drawing 

attention to this project, but no effec
tive measure has yet been taken to 
finalise it. At least the peop1e of th$ 
aiea should bo told whether vru are 

going to drop it or implement it.

At the same time, I demaurt ary 
enquiry into the happenings 5n regard 
to this project and punishment of the 
persons responsible for th? bungling 
so that the people may know that 
the delinquent are punished for thoir 
misdeeds.

TtT O  ST T* (*T% TT) :

*TSm  W  *TPff afTT OTfa

^  m r  f m  % 1 
^  far $  *rnfr % stsrj 

, t  xm  spV forfr % t

T O ^ T T ^ T T ^ I  #  fs r^ T T  SSTTCTTg

TfT 1 1 fafrr r

% fasfr vfox |  v\x fret sr̂ rt $  

t,

wnt jjt, ftrerr t o  *rr w r -

*TTT qftSTcnftl ^SPT ^RflT|~1967

sft fz T$ ^  I iTf TOPTT

w m \  «ft, f̂ Tr ^f?r ws fa_ 

*frm- fa#, fsrer spr m

spt irrwrt' tfh* fafrc

fare: ^-it t o  % \ *rrtr

m w i m  s r a r r c  f t n ?  t o p t c
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g*t ârT tot 1 >̂rlr srrs 

*P«£s6r ^TfT *TT^TT ?rrt— fa^Ft 

W i— ’rirsft if tfrr tft <tt*t %ftx 
?pt7 ^  f*rr far arwr^Ttwft’ 

T «rat I %^>r sfarfrzft *T f *

4TT^ I  f% fT*P*£*fe: 3FTT JTT̂ HT Shrift t, 

^rf^rr STffi ^ i f  *Tgt r̂r *T% 

q V  s m w ft  snft 1 ^*r% grc % -

^mrer sft srra S fsF?H fwrfam  ^ 5  
r̂rf̂ nr ^  ^t ^ r  1 w m * T  

wt %  TOrgr if ?rf^r %  ?tt*t *tt4
fjjw ̂ rfa w l  Trf, Trfeff % sn?rc ̂  

%  «tpt t j "  s r fe r f^ r m r ft  * f l r  ^ r r * r o « r  

arreft nsnftfa *rf ,1 w z jw it  %  

fgwfi sfFSffiFT %?rrcr «tt w i ^ i t  *pt 

s t f f t  w m  t o t , f w *  *t p t f*t  ^ 's f h n r  

-T'fr tr; t o t  sfr t o t  i ^ p r  r r

SPSR <r& TOT fo T̂Fff %  ^TJfT-TTR *Pt 

x m  tft *jfaP*T £t *t£ I %  •TPT

qr ^TFn^r sjfr s^rr ft, ^ ? r r  ftrmro 

^  *pt w t w  fa i^T  t o t ,

y g rff o r  *t  «nr**ff *p t  *Pt ?t t?t -

j t t c  i t  *rt , ^ 5 3 r ? r  f ^ r r  t o t  i w * * * ?

f^T r *pt JTT^T  ̂ ?PT ?T sto^TT 

s R r q  %  fa r *  <i*tt ,TT»ft *pr ?T T f *r 

arfRT ^  t *nft spTTuff % f^TT

?ncfmc ?fm-fT'?2: tt^ sttst %  

sprt^ft tot 1 vr fvzfa^ ? r r ^ |  f^ 

qfer if at fsrarR ?aprn:

spt ?re<? ?r$r t̂ttoV «frr 2f m r %

4% if % ^  T O  TOT ?rt 5TTJR

f^r^ snsnr T̂̂ r ̂  ^  'ttMt— s*r it 

^  ? r ^  1 1 w  W  t  smis tott 

Pp w w  if f^TTT f̂ rtrr r̂rsr 

*fa fa % r< w im x  to?

t

snarer # ,  ^f^if^ft ?n%-f̂ T t o

f<— 3TT 33%  q^r %9TT if~

«rrr% ^^if ^srrf¥ fro  srt

W H ^ fP T T  TOT ^T^T ̂ rq>T % ^T  

fJR %  f^tr f^rr TOT I w  f̂tr 

fnJTcr ^T ^T'TTT^r T W  W TT  q^ixrr 

TOT fsp ir̂ T %  qf)?Tf^T ^RT :̂ fTO ĉTT 

«rt ^ ? T  JTTTOT t o  spt ^TT ft  I ^  

r̂?r f̂t ^ 5  *pt ?̂fY I  *qrr?r 

%  m z  -qr̂ TsrhfT tt. w fa*TRT & m
rs ' »  «  *s» •»« ^  f»

r̂ nrr tot, ^ t ^ t  ?ttt ^ft^rt wrt 
jpht ^€i ^rr «tt, ^r^rf^r Tr^^frt 

3ft * 1̂  ftsTPft 7̂ ?ft ?ft 1 f^tsfV ^ff %  

a r ^ T  TT ^  %  I 35f|T vft 

^  %?TT ^T vfV '^TPTT I

r̂ srfafosrrerft rp̂ r ?ft^rf %  s:m 

T® f^Tf %  ?rr, rr  ̂f^rij%^ 

*tto %  ?F?rj jTrft =pr ttt̂ pt̂ t % 

fTfTOT̂ TT ^ fFT ^  I ^ft ?TTO if W FT

*rfr, >q^rft 3 f ^ r  irttft % sttto f̂ -rf̂ r 

=ffV «fm T *pr f^r % r̂r% ?rrqr |5 r 

’̂ rt m ^  f̂ r scft “snnrrrsr sfrr

spt ^  5T5T ^  «TT f¥ Ttf

^rhrt 5r ipT if f ^ R  ^TT ^T 

smnft I ^  Ti ¥Tfr »I?ft '̂tfjnpRTT J 

^  ^  ffT 55TFT̂  JTT̂7 grpr fa*T ^TTv 

%  ^T^TTfr ?TTf?t?R T̂ t TOft €t ^  vft

v rm  r̂rcT ^mfV 1 top  m m \  % ?r»̂ - 

tot w  ?PT«nfT ?pt ^ift % qr-rr n̂r?rr 

t f^ 37t to-ttr 'Tnpff n «ft 

*fhC^ rTT^^TRt ?T fTOT *Pt 

^  t «fi ..........

: *rrr f̂ rTO tk

T̂rf̂ ru 1

«ft TT9r*jr sr«:r̂  trm  : 13?ft tt 

«TT TfT £ I $TO^f*T'3RTT TfT «TT fa 

STFTTcr fFTfcr^sFTTOT VPPUT «TT I W  
VTTRf Wicf 3  WTE2T fT TOT T̂ * WTfT 

^  spT T W  «T̂ f ̂ vHTT 

3Tff-^R W T  «TT i
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*r fronff

t  * f t  sf t q frre ft  q r ^ s ?  ^  iCN
^  Wt f̂ mtfrfT 2fTrT# g, gft f̂ RTT̂ f

t o  ?mft |, *??r% msnr qr srm 

‘̂ r srm sre ytrqtVgw ferret 3r *iftecv

^  fsr$r?t srr ?fr s f t *  # r  w  

*far ^ r r  s r V  *rfa« p fa  * p t i

W ?  ^  *Tm % srrar f  ^r

arfaff TT W *m  T O T  g I

TtwiWT $ns*t (qz?rr) : *req«r 

# ,  $  w i %  f 0  « f ^ c r  %  s r a m r f  %  t a * r -  

f a %  t f t a s r o ^ r  ^ r r i  i q r f^ fV  

«TTcT *PtE r# % ^ r*ff^ P  V i f  $ f f l  *Tf 51^r t

*fl£f *Pt frrer% M  s w c  r̂r*ft «rn?r 

1 1  rwft **r *nro-

tot $ ?nfr> itpt ̂ frit vt # **n*rr 

<UIW ft 3 %  I SR *?f vNct *U*r 

Iff T O T  f  i 3nt *T *TRT ? W T

Tpg ®^RR ^HRT %  ^ T  STtffe *rft 

f v ^ R  l ^ r  2 j ff R J T  %  s r t f t i f r , f * n r ^  

* n * f t ,  « f t  ^r i t w t  f t r a ,  ^ o  i ^ r o  t r 0 

% tottt t  t o  ^  *jw& wm  f^r

<TT ^ R V T T  spt f ^ I T T  T O T T  ^ r f ^ T  I

?*f gin? ®rf | fa sr*ft ^ r m  % af?ta$r 

aft 55fTf ^ZTRrn ft ffcft $  I 

3ft W T M  %  ^f)wr STRf %  W T%  

f , ^ r ^ f ^ f r , cr̂ Tr snfe, *ifr stotctt 

srsrm %  3Ptsr% ^  jy^nf ^  $r fttft 

|  f ^ m ^ t  %  ^ t i F r r  t o t t

VhTcr ^ft TOt t I ^

^ m ^ r r  | «fk srarrr «ft ^ f t  

^  f ¥  f i r r t  t o  t ’w  ^  ’T^fV s * f f  

f̂t ?̂r %  3rf̂ r ^t«r# *>t 4<Hcif 3rwr 

? ft v tiiW  ^ t ^ r a *  ^ r  3fr  ^RTcft 11  

f * r r t  3 q fR T  %  ^ T R T  ^ H T  ^ T #

?PT 5 T FIT  ? R T %  %  ^
f  i *̂ t w  prrr qr

f r o  *PT*rr ,«rrf  ̂ i fv ^  bmi *pt

vtft *njff $  rft vt^r% ^  ??Trf ^Ft %  

3rf^ *T ft «PT %  3rf^ *̂ V 3TR t 

W  cRf % fK f ^ s ^ R T « f W  

ŜRT f I

fofpr Jr ^rrd- s ift , f^rfr^f 

*ftr #«r^f # 300, 400

^t ^TR |  f ^ m  7T ^^70T  ST3PTT % 

tarr «rk ?M n ^ft r̂rt% r̂

^ 9 T ,  f^ F T ^F T  2 p %  ^ f f  %

^ f t w r  f r r ^ H  q ^ r ? T  ^ t %  ^ t  v W w  

^  t I WTOTt *r ^sRT «nt ^

f t r f e f R  ? T W 5 c  ^ T fc ft  |  f %  w r r o  

S T ^ r  ^ T  ^ R ^ T T  W ^T 'i ^ T  W  T  ^  ^ T

#  I cTi 4 ' ^Pf?rr ^ Ifc T T  i  f %  * ^ l v" 

SftR OT»T T F ^ W ^  ^R% ?fhC VX- 

^rpjfft * F ^ T  *Pt ^ T  ^  t  I

3ft, f*nt Jf sr^ft ®pt 

^TFBT ijWl̂ fNiTVT %  ^T  f̂ f^f^cT ft

t .. <  f+

S T k  R f R  H T V R  < fR  ^ T T  ^TPxT  

WV$K % M ^ T  T^t | f% t̂ft ITapr 

A$t4>f*RW  J f T T O R T  5R72TT W Q  I 

^ w t  ^  <rc 3r?f v r w i v m r  1 1  q f %  

'W  T O  ^t =SRf j§0 fleft f̂t f% VTR̂ f 

^  v ^T H ' f?T  f^ W T  Br f a f T T  ^ T ^ T T  TTZS
■s.— *\ ^  ^  _______ .. j L  . .... _ . -

^ r w  ^T^FT HR WWK f  Fff ?(^r 

t o t  ?rft n̂rf?ft 1 eft t  t o t  

^ T g  *it %  « r r q ^ t  m v x  t o o t  ?r 

fa^rr ?r<3frrT «Ft ^ff qr^r-
r*- .... .. v v *v»

^nr^?r vr^rprr ’stt^t it 

^  1 

«Tk ’RTWfr SfTcT, «r«3TST 3ft, #  JTSTT 

s?rt*T %  f ig m t o r  ^r ^ f ? r r  g  1 
fT^ftap^ Jfft f v f t i  TOF5K %  ?rt*r%

|  1 3*r Irft? ^t fw.rf^ft «pt fw -  

fNrar ^Rrt *Pt w<^f t  wr-

f?v erro ym ff %  y Ryw > yr tp^ t 
<\ f\ *  

^TT[ ap̂ - apf fnW Vffl <f I 3f5f gpf?

f*r §m  «frr # anfr srft ŝ rr e m M f

*P «TuTO, W  *TT TwTr; 3nTclT ^T

^  1 wrc «,jr^ Tf<r i n*#*-
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m w  t o w  ^rm f

xfrx *r faff, farcfr *n*r anm

V T  W T c T  'rstft V t  ?TC<ft « R  

# r  srk srreTO  srtafsnff ®ffr ^tkt 

%  \5if ?rnr ^ r r  *rr ^ r r f  *r  

i

fr*rr̂  fa^rc *r ^ it  h s #  j®  *nwT 

%  «praT ^  w j  p r  1 1 
W r  t  sftr jra srV *mtr tk w *  

«nn*r m x vftm  %  «ft ^

^  * s r x  frR ft 1 1 q ^ #  ^  aftarflr 

i p r r c r f t ^ s f t  f e r  f a r

w  |  $ r k  ? m fr  «pt v fe  1 1  

w  ?prr*- ^ * r  $r

*T§t SRTcfV t  I ^ r ^ r T T  3?t t£P  

#*rcr iftvAz f̂ fo | , 3ft w  *rt
C\ v

3FTRfV «ft » sfrc  ^rt qr?t

I  i * r ^ F  %  *3*T ^ T t r ft  *Ft <3% spt 

o t t t  f a w  % i * n r  ^ r r  q ?  t  ^  

• ^ r f t  ^ r W t  *ftt tft w t o t t  ^ t  

w  sprrct ^ r r f ^  *prtfar s f t w r h x  & f t

# h n t t  3 fc T  ^ f t  |  I V O T r T T

^ t  ^ p f t  ®ft ?ft * n w  *Ft 

‘^ fp trt  ^ r r f ^  srfa r  ? t r  $r $ * r f t  

epTq-faifi %  fafait wt ^?r ^rr «ift <m% 

T$t ^ W R T  spTJft I W ^ T  S T T ^ T

sR rrr  ss n f ^  gnrfsp # n f t  %

*T? T O  1 OTPT 53TT w M  5PT

for m x  f>r ^n m  ^tt 

srffY % i

*jt *raff %  *mr t  mfj<TT fr u w *  

^  sp ^cft  %  sr^crrsff <rc f r o r  ^  

trfk  %  sft <t r t  *t w f t  s ffc  

w t  %  ^ P ^ f t ,  * m r % f ^ * f

^ t , ^ f t V R  ^  i

SHRI G. VISWANATHAN (Wandi- 
wash): Mr. Speaker, Sir, tho country 
id passing through an emergency. I 
tĥ nk, the Central Government us well 
as State Governments should take 
advantage of the powers given to

them under emergency and try to 
change the very face of this country. 
So far they have been trying to solve 
the basic problems otf this country 
but without success. Though we h..ve 
attempted in ail direr*!:on? to soive 
the fundamental problems, we have 
yet to achieve the full succrjsd. For 
example, as far as the food front i« 
concerned, still according to the eco
nomists, 40 to 50 per cent people of 
this country are I ving below the po
verty line, if poverty 'ine is taken m 
Rs. 40 per me'i?em per individual. A» 
far as unemployment problem is con
cerned, according to Shri B K ’Jehru 
himself, six thousand people aro ad
ded every day in the list o£ u leinn- 
loved in this country. We cannot go 
on narrating this. I would like to 
point out to the Minister___

SHRI M. RAM GOPAL REDDY: 
The solution; tor that is in family 
planning.

SHRI G. VISWANATHAN: That
is also going on without check in 
spite of the family planning campaign 
and by 2000 A.D. we are going to 
have a hundred crore population in 
this country. Already, we, in this 
country, have the prestige of being 
one-seventh of the world and I do not 
know, by 2000 A.D. we may be one- 
sixth of the world population.

These powers which are given to 
the Central Government and the 
State Governments should be utilized 
fully to check these various things 
which will lead to malpractices and 
the powers should be used to see that 
production increases in the country.

We are having a number of public 
sector industries and the Government 
have invested thousands of crores of 
rupees. I think the public sector in
dustries set an example to private 
sectors as well as the joint sector 
which is coming up in 3ome of the 
States that production will increase at 
any cost, that there will be no strike 
or lock-out and if there ar$ any legi
timate grievances of the employees
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there must be some machinery created 
by the Government of India which will 
look after the interests of the emp
loyees and that nothing will happen 
to hamper production This has been 
happening for years together arid 
now we must give a holiday to these 
strikes and lock-outs and that
production is inci eased.

Sometimes our planners have fniled 
us. Lop-sided priority has boon 
given and that is whv irrigation nnd 
agriculture have suffered. Now, it is 
time that the Government should 
take up and gi\t priority 10 •agricul
ture and irrigation anJ pro.'luciton and 
electricity so that our industry an3 
agriculture will not suffer Every 
year, we, in our State, always Lave 
electricity cuts. Sometimes it is a uni
que feature in oui States that we 
have a cent per ep«t c,1«<’1rioitv> cut 
at least for two or three months which 
is the case of msny other Stitcs also 
Now, the Government should think 
and plan so as to provide electricity 
to industries as v'cll as agriculture 
After all, we require eight hours po
wer which is not given to the 
farmers Three hour', or fou* hours 
supply is given and that too, in the 
midnight when farmers could not do 
anything ..

MR. SPEAKER: Under th0 RuJps 
only during the general debate you 
can speak on the general subjects. 
Specific items arr mentioned in the 
Demands and you have* to confine 
yourself to these items only. I just 
thought that you will be presiding and 
you wri!l give this ruling to others

SHRI G. VISWANATHAN; I am 
glad that the Government is taking 
keen interest in helping the States to 
clear the accumulated stocks of hand- 
looms. Rs. 4 crores have already been 
given and they are asking for Rs. 1 
crore extra. I do not know how far 
this is going to help the States. Ac
cording to the States, there are ac
cumulated stock? of Rs. 86 crores. Yea.

terday, Mr. George participated in a 
conference of Southern Ministers for 
Handlooms at Madras, where the Mi
nister for Handlooms from Andhra 
Pradesh, Shri Keshavlu, has pointed 
out that the States, themselves have 
demanded Rs. 20 crores whereas the 
Centre has given Rs. 4 crores. At 
least Rs. 6 crores should be given 
immediately. That is what the Andhra 
Minister also has demanded. The 
Southern States ore suffering very 
much. I would request the Central 
Government to increase this amount 
from Rs. 4 croros to Rs. 10 crores so 
that at least 25 per ccnt of the stocks 
accumulated in the four southern 
States can be purchased and relief 
can be given to the handloom emp
loyees. Then, not oven 25 per cent of 
the weavers arc under the co-opera- 
tive sector. At the Madras conference 
the Ministers have demanded that all 
of them should hr brought under the 
co-operative umbrella. 1 think this is 
a good idea and the Government 
should see that co-operativ: societies 
are formed and enough money is 
n vrn to thorn. I am very happy 
that Neyveli Liirir.»c, Corpor-itior. has 
been given 10 crores of rupee*? to pur
chase specialised mining equipments 
It has been our long standing demand 
that there should be a second mine 
cut in Neyveli because you know we 
get our power from Neyveli Lignite 
If there is full production in Neyveli 
and if the production of power goes 
up, naturally Tcmilnadu and other 
Tioî hb'uirmg States will b*» the bene- 
f",:‘-Ties.

12.31 hrs.

(Sh ri H  K  L. B h a g a t  in the Chair.)

.Now the Government has given Rs.
10 crores. I gm told that the Chair
man of Neyveli Lignite has returned 
from West Germeny after negptia- 
tions. Whatever amount is required 
for the second ni’ne cut may be given 
so that Neyveli Lignite goes into full 
production and Tamilnadu and other 
States get enough power.

Suppl D.G. (Genl) &  52
D.EXx. (Genl)
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Recently the price of coal has gone everybody? The Estimates Committee
up. Ii do not know what is the jus- in 1973-74 observed that the annual
ytification for increasing the price of production was 800 million sq. metres
coal. Whenever, there is an increase of controlled cloth. The annual per
of price in coal by a few rupees, na- capita availability of controlled cloth
turally those who are using coal are is 1.40 so. metres and the requirement
increasing the price of their products of cloth should be assessed on the
three or four times. Government basis of a minimum per capita annual
should check and see that the prices requirement of 12 square metres,
arc not increased.

Mr. Shastri has pointed out how 
the price of coal ^in be brought down. 
As I pointed out ear Her our coal 
mines authority should see that pro
duction increases. Not only that, the 
retail price which is paid by the 
consumer should not be increased 
often and the Government should 
also see as to what to do because 
oiu_e Ihote is an increase of Rs. 10 
in the pri< c ol' coal, the increase in 
price of end p’oducts goes upto Rs. 
100. The public sector should see 
that thev' rompete with the other sec
tor. There is no private sector as 
far as I know except a few

They should set an example that 
prices are not increased every year. 
Thus, thê  can bring down the prices 
of other commodities also.

With these remarks I support the 
demands

SHRI SHYAM SUNDER MOHA- 
PATRA (Balajsore)- Mr Chairman, 
Sn, when the country was reeling 
under the economic and social prob
lems, emergency had hem imposed 
to strike at the root of the vested 
interests The demands for suople- 
mentary grants are indications of the 
way in which our economy is being 
moulded

Mr. Chairman, the human beings 
under this heaven, want four requisi
te# to live—food, clothing, education 
and health benefits But do wo know 
that 90 per cent of our people do not 
get even 1.4 sq metre of cloth to 
wear and the Government has defi
nitely told the Textile Mills to pro
duce square metres of cloth for

I have to bring to the notice of 
the Government a salient fact that 
only vulnerable section of the society 
—Hanjans, Tribal and the backward 
people—got the minimum cloth to 
wear. The benefit that we should have 
given to the peop!e has been denied. 
How 1he Textile ?/Eill owners—the 
tycoons—are betraying the policy of 
the Government, will be evident from 
the following observation:

“Actual production of controlled 
cloth during May 1968 to May 1971 
was 3572 million linear metres 
against an obligation of 3248 mil
lion”.

They have betrayed the Govern
ment. They have not accepted the 
request of tho Government and the 
Textiles Commissioner has let them 
off.

The National Council of Applied 
Economic Research of which Mr 
Lokannthan was the Chairman, has 
observed that whatever controlled 
cloth and standard cloth we are pro
ducing is going to the free market. 
It f» hardly ever available to the 
Harijan people what to speak about 
the vulnerable sections and tribal 
people and the backward people. 
And, whatever is available is sub
standard. That is whv it k accumu
lating in the cooperative stores and 
the people do not get it. Speaking 
about these things, we should not lose 
sight of the fact that in India today 
there are 4 million educated unem
ployed and these are the 'boys and the 
persons who are exploited by vested 
interests, the reactionaries and the 
hoardes of Mr. Jayaprakash Narayan. 
Out of them St,808 are engineers.
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6,03,273 are graduates or postgradu
ates. In this atmosphere what is 
happening? Organisations like Hindu- 
«tan Steel Ltd., Heavy Engineering 
‘Corporation, Neyveli Lignite Corpora
tion, Hindustan Aeronautics Ltd. are 
all retrenching the people. Where 
will these engineers and educated 
people go? Therefore, what 1 suggest 
is that trie Government should give 
a directive. Under the leadership of 
Shrimati Indira Gandhi, just as di
rective was given to newspapers, so 
also this sort of directive should be 
given to them not to retrench people. 
Directive has been given to news
papers not to retrench people like the 
reporters, press correspondents and 
others. Similar directive should be 
given to all these public sector under
takings and the business houses. They 
-should not retrench people.

May I tell you the position in 
Orissa? In Orissa, there are 3,37,191 
people who are unemployed. They are 
y e t  to be absorbed somewhere. Out 
of this 1,02,680 are educated unem- 
ployed, out of whom 592 are doctors,
58 vaterinary; 186 persons are skilled 
persons and engineers are more than 
lt000 and this is the position of un
employed people in our country. If 
this is the position, we should take 
fttepg to give directive to the business 
liouses and public sector undertakings 
or whatever organisations may be 
there which may be concerned with 
these things saying that they should 
absorb more and more people.

Sir, it is heartening to note that 
Mr. Gujral on July 25th, laid on the 
Table the outlay for the current year, 
that is, 1975-76. This is sufficient 
indication. We will have more food 
to the extent of 114^ million tonnes 
There should be coordinated planning 
for irrigation and power. Can we riot 
faave a coordinated planning? Can 
w® not fix a target date by which the 
rirer valley projects will be com
pleted? ‘Xn Orissa we have seen this

and xny predecessors have said about 
it. Government should fix a target 
saying that by this time this very 
river valley project will be completed 
like Anandapur project in Orissa, like 
Suvarnarekha project in Origsa. It 
could not come in the Fifth Plan pe
riod. I wonder whether it will be 
completed within the Sixth Plan pe
riod.

Then, I would like to focus the 
attention of the House on one parti
cular aspect, that is, the corruption 
which is found everywhere. We should 
make use of this emergency to root 
out this corruption from our country 
once for all. During his address to 
the CBI people and others Mr. Om 
Mehta said that ‘the drive against 
corruption among public servants is 
to be intensified throughout the 
country’. If he is serious about it, I 
think, it is a warning to the officers 
whatever be the position of the offi
cer, whether hs is Secretary or Under 
Secretary or whatever else; this is a 
warning to them, that Government 
will not tolerate this any more. Mr. 
Acharya, Chairman of the Vigilance 
Commission said “I had come across 
cases in which a Chairman or a 
Managing Director of a public under
taking had fitted his own residence 
with expensive furniture, wall to wall 
carpet his office with a luxurious bar.'* 
If this is the position, the Govern
ment should strike at the root of this 
social evil, so that at least during this 
emergency, we should see that this 
evil is done away with. Such people 
should not feel that they will go seot- 
free; but energetic steps should be 
taken to punish them so that this evil 
could be eradicated from our society.

MR. CHAIRMAN; Before the hon. 
Member, Shri K. Suryanarayan'a be
gins, I would like to make a request 
to the Congress Members. I find that 
there is a number of them who want 
to speak. I would like that everybody 
should get a chance. It would be a 
verv unpleasant task for me. I would 
request the Member—after all, these



are demands for supplementary grants 
—to be -brief and to make the points 
within five minutes.

SHRI NARSINGH NARAIN PAN- 
DEY (Gorakhpur): It is not possible 
for a Member to explain his view
points within five minutes on the 
Supplementary Demands for Grants.

MR. CHAIRMAN: Mr. Pandey,
kindly take youx seat. After all, I 
have got a list from the Congress 
Party and I have to go by the time 
as much as possible. Therefore, I am 
making a request to you all. We will 
see afterwards. Now, I call upon 
Shri K. Suryanarayana to apeak.

SHRI S. M. BANERJEE: Before
you do that, I want to know when 
the Minister is going to reply.

MR. CHAIRMAN; The Minister will 
reply at 1 O’clock. May I know from 
him how much time he will take?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE): I 
shall take fifteen minutes.

MR. CHAIRMAN: At 1 O’clock he 
will reply. Mr. Suryanarayana may 
now speak.

SHRI K. SURYANARAYANA 
(Eluru): Mr. Chairman, Sir, while
supporting the demands for supple
mentary grants I want to make a few 
specific suggestions for the Minister’s 
due consideration.

Efficient and streamlined function
ing of our banking institutions is very 
essential and that too, to implement 
the policy of the nationalised banks.

After the nationalisation of four
teen banks, the people, particularly, 
the people from the rural areas, were 
expecting much from the banks. They 
were expecting that the agriculturists 
and labourers might be given due
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consideration. But these hopes were 
belied. It is heartening to note that 
these unsatisfactory conditions hav& 
attracted the attention of our Prime 
Minister also. Our Prime Minister is 
gifted with the extraordinary capa
city for locating weak points ajjd 
rectifying them in time. While speak
ing to the Chief Executives of the 
Government financial institutions and 
nationalised banks the other day, she 
referred to the sense of dissatisfac
tion among the people. I quote:

“One of the reasons for this dis
satisfaction is—-when we take up 
new activity, we do not change pro
cedures and attitudes. Social set-up 
and people's psychology have 
changed, but banks still largely 
continued along old lines”.

In this way it is going on*. The 
Prime Minister said again that seve
ral new anomalies had been created 
and discipline is laxed even at the 
officers’ level. She called for a change 
in attitudes and methods of work iii 
financial institutions to match the 
changing requirements and heightened 
expectations of the people. The Prime 
Minister’s observations, which I have 
referred to earlier, give credence to 
the general feeling of disappointment 
among the people about the func
tioning of our banks.

Though some of the branches of the 
nationalised banks are reaching the 
rural sector, still, they have to meet 
the credit needs of agriculture which 
are not fully met by the banks. The 
annua] credit requirements of the 
agricultural sector have been esti
mated at Rs. 2,500 crores during the 
Fifth Plan. As against this, what was 
the amount of credit provided by the 
banks during the last six years? Just 
Rs. 580 crores. Advances to agricul
ture rose from Rs. 188 crores in June, 
1969 to Rs. 767 crores at the end of 
April, 1975. This represents only 8.0 
per cent of the total advances of the 
banks. According to the Report of 
the Ministry, during the year under 
review, commercial banks opened
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1,693 branches, taking the total num
ber of bank branches in the country 
to 18A801 by the end of December,
1974. As a result of this, the popula
tion per bank office has been further 
brought down to 30.000 as «t the end 
of 1974 compared to 65,000 as on 
July 19, 1969.

“During 1974 also rural and semi- 
urban centres accounted for a large 
proportion of the new bank offices. 
Of the 1693 new branches opened 
during the year. 1082 were located 
at rural and ŝ rrn-urban centres, 
taking the number of such branches 
to 12065, as at the end of 1974, com
pared to 5204 as on July, 1969.”

In this way the credit needs of agri
culture are not fully met by the banks. 
Agriculturists are still largely depen
dent on money-lenders and commer
cial banks will have to come to their 
rescue.

There is also an aigument that com
mercial uanks have achieved 8<) per 
cent of what cooperative banking in
stitutions have done m several decades 
in the field of agricultural credit. 
Those who pat forward this aigument 
forget about the v.ist resources at the 
command of the commencal banks as 
compared to the cooperative institu
tions.

Before I conclude, I would luce to 
refer briefly to the conditions m non
nationalised banks. Several irregu
larities are being reported from pri- 
vate scheduled banks—both Indian and 
fo:eign-manâ cd. We h tve ro* ently 
heard of the illegal activities oi the 
National and Grindlays Bank, now 
called Grindlays Bank. I do not know 
why the Government hesitates to 
nationalise these foreign banks, spe
cially those which are violating the 
rules and regulations. The Govern
ment should shed its hesitation and 
make a beginning with the nationalisa
tion of the Grindlays Bank an<i such 
other banks which are functioning 
erratically and exceeded Rs. 100 
crores deposits.

Sunrdar is the case with some Indian 
banks which have not been nationalis
ed. Dubious methods are being 
followed in extending credit, there is 
rank nepotism in appointment oi staff 
and witch-hunting of honest officials 
who resist the nefarious activities of 
the management. The other day, 1 
have come across a strange resolution, 
proposed to be moved by a share
holder of the Andhra Bank against its 
Chairman. The resolution is proposed 
to be discussed in the Annual General 
Meeting of the Bank being held m 
Hyderabad today Sir, you will be 
startled to hear the wording of the 
resolution. I quote:

“The share-holders of the Andhra 
Bank, after careful consideration, 
have come to the conclusion that 
San K. K. Narayan, as tne Chief 
Executive, whole-time Director and 
Chairman o£ the Bank, has hamper
ed the progress oi the bank. JIis 
continuance is bkely to cause further 
damage to the progress of the insti- 

tution.*’

What lb the damage done by the 
Chairman for which be is sought to be 
penalised? In li/74 the deposits of 
the Andhra Bank have reached an all- 
time high oi Rs. 141.46 crores from 
Rs. 113.82 crores, registering an in
crease of 24,29 pci cent as against a 
rise of 14.15 per cent for the entire 
banking system. Its advances rose 
from 81.51 crores to Rs. 104.66 crores. 
This is the damage done by the Chair
man which makes his continuance un
desirable. I know Shri K. K. Narayan 
personally He worked with me in 
1942 movement. He is a very straight- 
forward and efficient man He resign
ed from the Merchantile Bank where 
he was getting Rs. 7,000 p.m and 
joined, I think in 1973, this bank at 
a lower salary of Rs. 4,000.

Lastly, Sir, I would like to say 
something about the sugar policy of the 
Government. They have recently re
vised the prices. I do not know, on 
what basis. I would like to cite the 
example of Andhra Pradesh. The
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consumer is not being given the lower 
.rate. The consumer is being chaiged 
the same rate—Rs. 2.15 whereas___

MR. CHAIRMAN: You have taken
more than ten minutes. There are 
your other colleagues.

SHRI K. SURYANARAYANA: &ir, I 
am speaking on the Supplementary 
Demands for Grants.

MR. CHAIRMAN: I quite see. But, 
there are your other colleagues.

SHRI K. SURYANARAYANA: I will 
only give a c''mya»uti\ e statement as 
to how much they have reduced. In 
the case of Andhra Pradesh, it has 
been reduced from Rs. 149 to Rs. 117— 
a difference of Rs 32. This is quite 
strange. 1 would request the Agricul
ture Minister, the Finance Minister as 
well as the Minister for Industry and 
Civil Supplies to go into this question. 
Tnere is no coordination. Nobody 
knows on what uusis they have fixed 
this price. Now, the cooperative sugar 
factories want to close down. They 
are piepared ior nationalisation. We 
are already committed to nationalisa
tion. Why don’t we nationalise the 
sugar factories0 We only want that a 
fair price should be given to the cane 
growers. We are not bothered about 
the profit*; we are not bothered about 
other malpractices. We are bothered 
only about a proper cane price to the 
cane growers and in time. The private 
factories are not paying properly. 
There should be a thorough examina
tion of the whole question of nationa
lisation

Sir, I would request the Finance 
Minister, through you, that he should 
examine the Andhra Bank affairs im
mediately. The depositors are dis
satisfied and the shareholders are dis
satisfied. Therefore, Sir, I would re
quest the Government to go into the 
reasons. The Governor of Reserve 
Bank has recently remarked that the 
nationalised banks are not working 

tproperly.

MR. CHAIRMAN: Please conclude.

&  D.E.G. (Genl.)
SHRI K. SURYANARAYANA: I am 

co icluding.

MR. CHAIRMAN: I am calling the 
next speaker.

SHRI K. SURYANARAYANA: The
Governor of Reserve Bank also has 
opined that the nationalised banks 
have not iuiiuloj Uit expectations and 
the purpose ic»r which they were 
nationalised. 1 would request the
Government to take note of the Prime 
Minister’s desm* and the opinion of 
the Governor cii Reserve Bank and see 
that there is ei!eftive implementation 
of the object.ves before we go in for 
other developments.

r&  ~ TT (TFfi) *

riwrfa rnp 37c7 fc, *Tv SPR 37T

sranar vt k ? sftr far*

sft tft I  k qrrfa- w r  %  3r

q??r srfcFt 3rr*r vfr

MR. CHAIRMAN- You can utilise 
the time in spiking, in making your 
point.

*m  •■SRT 3TOT : #  STTT*\ *

j? w

cToT M t  %  smr gsrr t  eft sftr 

3PRt %  P?T I  I q v  T̂Tcf

STcff f  faefqT v̂tfTPC

3T# teT  I  1950 %  3TK SfK facFt 

r̂rsr n  w t  ft #  ?

*TK^*»Fr sresrc apT f%rqr 5&ft7OT*?t 

$*ft F̂TcT fw ft  ft f 3  5p|T ^1r 

3fT TOTT I  I snft Ux\ *T5ft sft VFS 

spr ^  1 %fsR-

% ?TN% tfTW tft Wtff OTrT

^PTT WcTT % :

‘■The Committee note that judging 
from the national and international 
standards, the position with respect 
to forest area in our country is ex
tremely unsatisfactory.”
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“The Committee are concerned to 
note that instead of increasing the 
forest area in the country so as to 
bring it to the proportion laid down 
in the National Forest Policy Reso
lution, there have been continuous 
inroads into the forest area and 
there has been shrinkage of 3 mil
lion hectares of forest area since 
1952. The Committee in their re
port (1969) had expressed concern 
over this matter and had felt that 
if this trend was allowed to conti
nue unchecked, the situation might 
assume alarming proportions parti
cularly in States having a small 
forest area. They, therefore, re
commended that the matter might 
be placed before the National De
velopment Council for their consi- 
detation and it was exactly af*er 4 
years, i.e., on 8/9.12.1973 that it was 
actually placed before the Council.” 

“The Committee regret to observe 
that the Government have not paid 
due attention to the Committee's re
commendations*.

*m  * r t $  p r c t  ^9
^  e f t  ^ * r r r  s r ? r

srh; tttc q r  rsffcror

srrcr T  1 1 $ W c r  f t
xrsrm?r *  t  w s S w S f f t

^tpf, ^  m  t o  *  1 1
$  5TT# |  ?

.frrtfr W T  qfrTMfWTT

sfft «r«.* 1 ^ r

w r

$  $r«r # f^rT *rr #r, r ^

11  w w r  $  ^  

spT 1 ^  # £  srrf̂ rsnr

w  Tfe# w r  W i #  $  ftrt 1 

? r t s r w  f t  ^  1 ? 5T ^ t  
|  TOtT f  *it

|  ?  x r $  t f w r  * ? t  *r r « r  *t t #
w  T#*rr
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#f«piT ^^ffT VN? TOTH  #  ? *f$£t

fvmwvr* «mr>fV nt x tx  * 1*  

srar <rc tone st m W i 1

w r  «riar #  ^  1 $

£ «rr aft wrrtf «rr$ 

t  f a  ^ t *r sr srrcr> ^  1
3ft*r*T?r WTtf ^ 1#  s # *  »r̂ f7r

wfcst w  «r*s*ft 

#*>rc f $  qfr w f  #

1 1  ?fi farf^nr ^

#  1 1 m«r 20 for ft 1$  ^  9TP3ff

*pr2rT #  'T qt ? I 5ft T O  *TGsftCV * *■ O
qraftr ^ ^  ^  «frTJT

?̂<r 7^  ?qr, t̂ttt W N b t  ^nr s«t 

ft I

t 1 <rrr crt 5>̂ r

^ t #  t # ' .7 *r< r̂r̂ T ir.vfr #vjt ft 

w t  <rm w t

^zn ?n * 3 1 *1 eft *m  frrf̂ r

^rf5Ti?r TT T O r  f»r err

v.v ft̂ r tt ?r̂ t ^  ^ »

^ f j f  W ^Rl ST'S

f^n «r t *t#  tfrcrr #^TTft

nt *

snr #  #r ^  f^r ^t

war ^  t ♦ * *  ̂  ^

* tt^ t  f  w r  «fs

^  t  s r ,5# t * . w  ^ rn ff 
# ^  Afrrr ^  ^ * r w

sp̂ t ^  1959 ?  9
f% T 1 9  3 7 T I?  t  s n e  M t  ? f k  

? T T ^  1 4  T O  ?TT ^  I

^  w :  f^tiZ «ri^r f  tPra • 

scuqf * wtft 1 5HTcr sftanc

z iV ( ^  ^  ^  ?

t  1 1 ?nft w  *ptit 

1  r ar|T wit

« it jmnr faraT ^ft 

^  *t Tf" #
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wrntr CTfRf TOT I  iftt w

f w v r  i m v  tit &m r%  fwft 

« n v  |  ^rr^r 

faffror §  ®̂rn?T $  t ^

# vf ^  |  i «nrw % W T  3f ?ft*r

#5 $ I ffTTOT gft %nft vfe VT

735 $r, $*rrt <rrar *ft fa w ra

*rr$ 1 ipf «Trgpr prr fv ftsr# tv vr 

qv vpt srrsrr w^*fV ^rr
v *S *N M

TO  m qpSSY *TWT n 3T5W VT*TT

to  frr tor 1 wra* ft vt %

vr# * m  vtf q$r |  1 t

q'HET V #  t fr SffVt 5>, m-HT $P 

% * n * T  ^  I *pff $2T 3ft 3RT s*r%

znpr $r ?5Frr fOTf^rj «t?t %ttx sewr 

spm f*TT ? 

*rar * 5T̂r fa ^tr f*ra % 

s m  $  rnft *r#' vjj 1 %f*Fr m vfo  

sft, *rtt srwrr |  fv itft «ftd «rto% 

*T% ift I  tyro 2T^T *ft ^J%3 9^

eft s w t  *tot n̂rr 1
‘a w  $ ? ( *  : * ro r-

Tfe WpfV srwffav <?ft- 

*<fcr % v p t w  vt F̂rarr ^r T?ft | 1 
srftr *rmr *r *3 ^cfr |  ft? Tttft vq?r 

vttK w m  s*r*it ^  ft 1 t o r r  

vr fo^sr* ft rtr r̂t ateT «rn?*fV &  

fft% %  ?T5r% vr «T*«fr |, ftravr *rta*r 

irnrpft <rf§% tffx irnsrnft % wvt *ft

%m  av $tarr w  trr |  w<ft j®
___ .
TT$?T f*WT I 

13.«0 iira.

*fevt«r % <r$r <ft t  *r$ vg»rr 

nP  TTO T *r a rrt h  T O T f T
w h m  Hr «p t  ir f^ r n r
erW^nr vT̂ rr wrf̂ 1 1 fVrerT wsr

i f  ^  w m rx ^
SHfm 5 TV W  W|T <?|T Vn^RT

<tT fw T r̂r tott 1 1 vm  w rrtw  

cf«TT W i  «WT V TOIn VT VRf tt TOT

ftwfr ?nr *Sr *ft ftwr wwtf

X168 LS—*3.

1 1 f t w r v f  v t  v n f t  *TT C^v-
Rr^r^ft w r t  sft g rrd t |  1 i f t r  i f t  
yO r q ir r r  t c  %*&*< M  ^ rrS | » 
fr®w 27 srar % ^  w  «rr |  i 

« p r  4 ^ sr5fe  %  ntfm t o t  
^ r  v t  # S  1 1 v t  < rfr*n *r 
^  T f r  |  f v  « ^ r r ^ - ^ r w  ip r n : ^q%  
srftr *rr^ q s p - ^  # s i m  v t  f r o  
T ^ r ^  1 ^ f  %  f b i w  f w r  
T O  %  3TfcT v t t  « m fT  ^  | ,  O T P t

w w ? r r  *r$r f  % f« R  %  s m r t c  
f w r  ^  vr #§ f  1 t o

’T^TZRT tT w T  R T T W W E  V  5T9T%TT V T
imtf f  1 f  h t v t c  t fk%& 

w t  srrffcrr 5 , « r ^  ^ v r
Y* f> <v y  4

JTR TTO T W T  n W ^ T R T T  «ac*T T O F  
f w r  ^r ^ c f  q fT s r^ r  ^rnrr % f w f v f f  
v t  f w r  ^ p t  ^ r f e f « v  v t  
^ t r h t  |  ? f t  m n m r v  |  f v  ys smx

IS
a r r o  W Z I 'fT C  V T 5 T r?T R ^ 3f?T
vr ^  1 wtft srr̂ ci vt

v *  vr ferr smrsfrc ^t*pt r v O T
*y y  \  _

^pjptt sT'nr ^wt ^  ^  1 irr̂ r f*r 

t— 90-95  %m srr^

V t  fT O T  ^ f« T T ? v
W T TOKffrcr fOT tott |,lrftr?r 

^  tr?=rr v  w t̂ *r w r  arr^rr 
^  % ^ rar *p t % ^ rm r f w v  w ^t  
fwTfSprf «rr s^f ^rr 1 1 
fiw fc r  t  v r  w  |  ?
f T O v f  v r  3 ft w t ^ r  ^ r r  |  ^ r % f ^

# jm T ^sftsr  vr ^  ?rv&t 1
^ T  ^?T4»T ^fW Cr ?T  vTRft ^  eW T ĉRRT 
v t^ : v m  t c  T rgfh r w r f^ r ^ r r fO T r  
arrarr 1 1 ^  ^flrar w  * r t  fft*fir ?  
s r r f* r ft  %  v rfW w  f* rrw  ? r v  ^  
ft'flrfir 1 1 i s  ? r v  ^  tft f t w v  
T ^ r j f ,  f ^ r f w  ^  ^  ^  •rrsjpT ^  1 
w m x  vs vx f?^r P w r  

# ^ ft v r  ^ r # r  v r  %  s r n ^  t f W t e  
^r ? ft f  w f t  j w  «r?%  o t w r t
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ft ft i w v  t£*rr eft fw r  «ra

ft fbrft mq- ^  sT̂ r̂ r m  «?rcft ft, s*rft 

<jpf? «rfr *n*<t qf^w?r ft i

%wk *[# t o )  % sro % ft 

fa swr^t % ^  qr sitt

«n<t si^ro fjfaT m  x$r 1 1  w ^ t  % 

* w s r  ft *r«r*r ir*r*r TT3®rt ft crer fersft  

tofh: # *ft to t  «tr sr* Wt*!**! 

ssrrn  v *  apt farfcrt *Tt£  ir*r*r ?r$r

5«rr i ^ s r r e ^ f e  ^rr s n r i z  w ar

%  3rfct> ^ s w r r t  ^ T  TT^cT < #  ^  3ft 
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*rm  >?> affa apt fa<»cr #  £ 

ottt tojtO tot fa&T ft I

ft swrc ft toft ^^fir %
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StPTjf «ft > R  fTcT̂ ft t, 1 R sfr aw 

spta ft f ,  3?T 5pT *£ft ft, tffc

^T ^Tm ^T ^>T STPT ?TT *TR*T

$ t a T  f a  ?rreft ?ift  arrn fr  ^ q n  m v-
. . . _  N .   v  ^ Ji.-*. 2 k. ^ ..T i —  - r  

ST3 f w n n w  ST5T *T *tt 'TT̂T

5R #5 ft, ft̂ T % m*r HT * *  *frr

*S t, 3*flft ft I \OT *Pt *ir?t

SINZT 3RT f>ft I ^7

% «FTO qft OT  V* ftUT ft

w  ^  SOT* «it fw m  fwfil

ftifTtf I B5T%fW*l^
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fwfrT ft¥tf $SnT?FFt#TO7 I Ff-̂ F̂
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vTR?rr ^  wfq- aft

3T TfST ?ft WT^pr tot  ft 
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?f̂ t ft̂ T I ft «R3TT ?
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w f f a e r  * r  . «rH q f f t  «rpfi«r ftg?ri
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^cft W t f  # w :  q̂r ft «Ffr f̂ * «rf̂r 

x̂ tstt | ?fr 

^ ‘r % m* w w f r  % w w  s rf? ^ a r 
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w *
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fenfirfrw ^  *r f  f^F t ^ r t  ffn rf^  ffe^nr
c\

% f̂ rn ^r T̂fer̂ T T̂ rr ft fan irrsr ^r
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ft fiTT ?, q-R7sp’T ft, fiT^R
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SHRI P. NARASIMHA REDDY 
(Chittoor): Mr. Chairman, in support
ing the Supplementary Demands under 
consideration of this august House, I 
would venfine myself to making a few 
observations with reference to one or 
two Demands contained therein. Now,
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I would refer to Demands under Shorl- 
term fertiliser loans and Agricultural 
Refinance Corporation (Rg. 20.0 
crores). This is indicative, in my opi
nion, that the desire 01 the Govern
ment is to go forward to achieve the 
objective of growth with social justice. 
It is true that under th* changed cir
cumstances brought about in this 
country, as a result of the proclama
tion of emergency and the announce
ment of the dynamic 20*point econo
mic programme, it has become incum
bent upon the Government to seek 
urgent ways and means of stepping 
up production in a climate of disci
pline and to ensure equitable distri
bution of income and essential commo
dities in this country. Keeping this 
objective in view, it is a very timely 
provision made—about Rs. 30.0 croros 
—for providing rural credit in the 
context of moratorium which ip a part 
and parcel of the 20-point economic 
programme. Sir, it does not appear 
to be a considerable amount in my 
opinion because the declaration and 
enforcement of the moratorium on a 
country-wide scale would generate a 
great demand for rural credit nnri 
that has got to be tackled. In this 
context, I welcome the Government’s 
proclamed desire of setting up of 50 
regional rural banks in different parts 
of the country to step up and fill up 
this gap in rural credit that is going 
to be felt as a result of this morato
rium.

I request the Government to bear 
in mind that while opening these 
rural regional banks care should be 
taken to avoid the needless outlay on 
overhead expenses. It Is our very sad 
experience that while opening bran
ches of nationalised banks in the 
rural sector, we have not taken suffi
cient care to avoid unnecessary over
head expenses which are a dead load 
on 'the banks. In my own area, in 
small villages, nationalised banks 
have set up branches and engaged 
houses at a fabulous rental of Rs. 
WO to 700 per montfc, which is un
thinkable. This should be gone into 
and •wherevtar possible the expenses 
should be sharply pruned.

The reduction of fertiliser prices 
recently announced by the Govern
ment is a timely step in the right 
direction and is calculated to augment 
agricultural production. It is surpris
ing that while on the one hand Gov
ernment is giving such incentives to 
agricultural production, on the other 
hand Government itself ib working at 
cross purposes by adopting certain 
pricing policies which will directly 
hit agricultural production. Other
wise, how on earth can we understand 
the recently announced sugar levy 
price policy? A  sudden and drastic 
reduction of Rs- 32 per quintal is 
bound to cripple sugar production at 
least in Andhra Pradesh. I am afjtaid 
in the coming season, many sugar fac- 
tories, including cooperatives, will 
have to close down. This sudden and 
calamitous reduction in price is inex
plicable. The rationale ot this policy 
is not understood by the public and 
by the members. This should be ur
gently reviewed. The new levy price 
should not be made applicable to the 
production on hand already in the fac
tories because in the hope of realis
ing a certain price level, they have 
already paid certain pi ices to the 
canergrowers. If this new (policy is 
made applicable to the sugar produc 
tion already on hand, the factories 
will be ruined and will land them
selves in a big mess. Licences have 
been issued for setting up new co
operative sugar factories in the back* 
ward areas of Chittoor, that is. at 
Renugunta and the poor ryots have 
raised the required capital by making 
huge sacrifices but they are not able 
to proceed because the capital cost, 
the cost of plant etc. have gone up and 
credit is not forthcoming from the 
usual financial agencies. In reply to 
our representations, Government says» 
the Sampath Committee is going into 
the question and Is going to give a 
report, on which Government will take 
action. We do not know what is going 
to happen. The ryots are already 
getting frustrated.

There is a Demand for "Rs. 75 crores 
for transfer to the States for advance 
action on the core sector projects of
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irrigation and power. This is a light 
step and it should have been taken in 
a much bigger way. Injtact, the 
Chief Minister of Andhra Pradesh has 
been representing to the Centre that 
liberal advance assistance should be 
given so that the Nagarjunasagr pio- 
ject could be completed sooner than 
otherwise possible, so that the gap in 
rice production in the country can be 
filled up by this one project alone.
The 21 point economic programme en
visages bringing about 2 million acres 
under irrigation. Nagarjunasagar is 
already in an advanced stage of com
pletion and with a little advance 
assistance from the Centre this could 
be completed within a year or two, so 
that the food requirements of the 
country could be met adequately.

In setting up new super the mal 
power stations, Andhra Pradesh has 
been ignored. Setting up new ther
mal power stations at coal pitheads 
so that there may not be power short
age again should be wisely planned on 
an equitable basis. The Singareni 
coal belt area could have supported 
not one but three super thermal 
stations of this type very economi
cally. Surprisingly, among the four 
centres selected for World Bank help, 
Andhra does not find a place. I hope 
this omission will be made good and 
Government would take a step in the 
right direction by setting up a super 
thermal power station in Andhra 
Pradesh,

SHRI M. RAM GOPAL REDDY 
(Nizamabad): Sir, I congratulate the 
Minister for presenting the supple
mentary demands and for expressing 
frankly the real state of affairs. The 
NTC mills are short of Rs. 57 crores 
and the handlooms about Rs. 34 crores.
This comes to almost Rs. 100 crores. 
About the textile mills, the minister 
said, whatever amount was there it 
has already been washed away. I* do 
not know the reasons for the huge loss 
which NTC is suffering. On a account 
of manufacturing controlled cloth, it 
seems NTC is suffering a loss of Bs. 25 
crores. X want to know the reason
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for this whether the mills are ineffi
cient or the Price fixed is low. I also 
want to* know why the private mSJia 
also are not compulsorily made to pro
duce this cloth, so that they may also 
share the loss. The minister said, the 
cotton prices are very high. This is 
not correct. They are the lowest in 
the world now, almost at the rock 
bottom. All the kisans are niaied. 
Next year I am sure the Government 
has to import cotton again.

If the sugar price which has been 
Axed now is allowed to continue, I 
am sure the minister will be compelled 
to make the same sort of statement 
about sugar mills as he is making now 
about textile mills, because next year 
no sugar factory will be in a position 
to start crushing. As the previous 
speaker pointed out, in Andhra Pra
desh, the price has been reduced by 
Rs. 32 per quintal in one year. It is 
not spread over five or ten years. The 
cost of levy sugar in Andhra is only 
Rs. 117. Out of that, Rs. 6* will go for 
the gunny bag. So, the actual cost is 
only Rs. 111. It means just one rupee 
per kg.. Is there any other cheaper 
commodity in the country than sugar?
I do not know how this price is arrived 
at. The price has been reduced now 
by Rs. 32 per bag in one year. The 
cost of the same sugar is about Rs. 441 
in some areas. Government is pur
chasing levy sugar at the rate of 
Rs. 441 per bag. Instead of purchas
ing at a higher rate, why not the 
Government allow the mills to sell it 
in the open market? The cost of 
levy sugar is double the cost of free 
sale sugar. Free sale sugar is sold 
at Rs. 240 or 250 per quintal. Another 
Rs. 140 is added by way of excise 
duty on free sale sugar. What is the 
logic behind this? I request fchtf 
Jagjivan Babu to see that these prices 
are immediately revised. This year 
our cpuntry has produced 49 lakh 
tonnes of sugar. Next year we have 
planned to produce 51 lakh tonnes. I 
can say with my 33 years* of experi
ence in sugar industry that next year-* 
the sugar production will not exceed 
30 lakh tonnes, because the more will 
be the loss more production.
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This y f e a r ,  w e  a r e  exporting i s  lakh 
tonnes at sugar asset we are getting 
Bs. 500 or R*. 000 crore* in foreign 
exchange and Hs. 300 crore in rupee 
profit In spite of this, the industry 
is being let down by the Government. 
I do not know who has made this 
policy. I think, somebody in the Agri
culture Ministry might have done this 
and everybody has put his signatures 
on that and it has become a law. 
About 50 to 90 Members of Parlia
ment went to Babu Jagjivan Ram 
and 60 M.P.s represented this case to 
the Prime Minister. I would like to 
warn the Minister that if enough at
tention is not paid to the sugar indus
try which is giving hundreds of crores 
of rupees to the national exchequer by 
way of excise, transport, etc., you may 
lose such a big sum and this nation 
will become bankrupt.

We are having adverse balance of 
trade to the tune of Rs. 1100 ciores. 
Sugar is the only commodity which 
can bridge this huge gap. I congra
tulate the Minister for his herculian 
effort in exporting sugar. A timely 
warning has been given by four States 
i.e. Andhra, Karnataka, Maharashtra 
and Gujarat These four States pro
duce 66 per cent of the total produc
tion in the country and 90 per cent of 
this is in cooperative sector. Unless 
Government takes certain immediate 
steps, the cooperative sector of the 
sugar industry will be ruined com
pletely. What is the wisdom in killing 
the goose which lays golden eggs.

SHRI CHINTAMANI PANICRAHI 
(Bhubaneswar): Mr. Chairman, Sir, 1 
rise to support the Supplementary 
Demands for Grants. But 1 would like 
to make certain observations and I 
hope, the hon. Minister would enlighten 
us on those points.

One of the fundamental and main 
objectives of our planning and our 
monetary policies has been to reduce 
inflationary pressure on our economy. 
And the other is to see that whatever 
is spent is spent lor productive pur
poses because we want to bring dewn 
the prices; and one of the points of

the 20-Point Programme is to reduce 
the prices of essential commodities in 
this country. But, Sir, when X look 
at this, I am surprised'to find that 
two most disquieting trends have been 
revealed in the Supplementary De
mands for Grants. If you look at 
page 10, you will find that the Gov
ernment has clearly admitted that the 
latest assessment of their resources 
position indicates that thê  resources 
gap of certain States for funding their 
approved Plan outlays may be of a 
higher order. It is estimated that an 
additional amount of Bs. 75 crores 
may be required for this purpose for 
which a Supplementary Appropria
tion is sought. In fact, last year the 
Central Government had directed the 
State Governments to mobilise their 
resources because unless the State 
Governments mobilise their resources, 
since the Reserve Bank was not there 
to meet all the requirements of the 
Governments’ expenditure, they won't 
be able to implement all the policies 
and programmes. Therefore, the first 

requirement was that the States were 
to be asked to mobilise their resources. 
Now, the trend is that they have not 
mobilised the resources and perhaps, 
the directives of the Central Govern
ment have not been implemented effec
tively. Therefore, we are asking for 
Rs. 75 crores to All up the gap in the 
resources. The other point is that we 
thought that perhaps, all the direc
tives of the Central Government on 
the Ways and Means would be imple
mented and the position in this regard 
would improve by at least 1 per cent. 
But again, we find to our surprise and 
dismay that ways and means position 
of the State Governments have deterio
rated in the last year. Therefore, 
again, in this account the Central 
Government is asking for a further 
amount of Rs, 50 crores for helping 
the States. I think, these are very 
disquieting trends and the Central 
Government should really try to re
move these things bv taking certain 
action and not by giving Rs. 75 crores. 
It is going to defeat the 20-Point 
Programme that we have committed 

to implement in the shortest possible 
time. In three or four months we
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have to see that they ar* implement
ed, Otherwise, we are not trying to 
lessen the inflationary pressure on out 
economy.

Secondly, I would draw attention to 
some of the programmes of the Orissa 
Government. As some of our friends 
have said, the Paradip fertilizer pro
ject ig a big complex costing about 
Rs. 265 crores. When its foundation 
was laid in 1974 we thought that it 
would be implemented by the end of 
1974 or at least in the beginning of
1975. While for Korba and other pro
ject money has been provided, we 
find that not a paise has been pro
vided for this project. Even though 
We were assured in the last budget 

session by the Minisler of Petroleum 
and Chemicals that provision would 
be made for the Faradip fertiliser 
project, we do not see even a token 
grant of Rs. 1,000* which would at 
least show that the Government want 
to proceed with this project.

Coming to irrigation, I would 
to say that Orissa needs these facili
ties more and more. The Central 
Government has to finance the major 
and important projects. Take the 
Delta Irrigation Scheme, which was 
started in 1954 with an estimate of 
Rs. 14 crores. Because of the delay 
in the execution of this scheme, huge 
resources of the Government are being 
wasted. Though it started with an 
estimate of Rs. 14 crores, today it has 
gone up to Rsl 84 crores. It is not 
going to be completed for the next 
ten years which will mean that it 
will cost Rs. 135 crores. This shows 
that we are not able to work to sche
dule. At least during this emergency 
we have to‘see that we complete these 
projects in time.
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Another very important irrigation 
project is Gania Barrage project 
This Should also attract the attention 
of the Government and, if not today, 
at least in the next two or three years, 
it should be undertaken.

I am happy that recently Kolab and 
some other projects in Orissa have 
been approved. They will certainly 
help so far as irrigation and power 
generation in that area is concerned. 
I feel that similarly the other projects 
should also receive the attention of 
the Government.
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R ^ » h t o  ^ r r  1 3 ? t  q r  ^ r # r  «rr 
s^ rrrr a fttf ^  f r t r  9rt»r f  %  ^
__ ....V «s ■s ̂  _. S. .._• *> - -N?\ - «V *> .
TT w 2T WZ  OTr»T «T9T «nn TO, STI|«i£

§wzx % ^ r  ift f  ^  ^ r ^ r  

ift sflr r̂r ^  

^  2fT% 9ft ir  «ft«PT #  T t W T  ^  t o r t  
WT?a f  | Wf^R’ FFznX, fTT̂T ^T TTTT 

c^fP3: ^T ®PTf P T P f tTf<ifc f5T T^T 
% I rr̂  =?(H W t o t  % ^  ^  srfNr 

3ft ^  M r o r f  % i r f s w  j f t f ^ r  
ft tr?rt̂ r fot f^ sff ifh ^r  ft w^rr 

% r^ R  «rar ^ t t  t  f^r c ^ f ^ r  ^ t ? r  
ft ^to 5fto ttft ht??

?mt frrc ^ fl- %  ^ff qr qr̂ rr 

r̂ t af^JT W T %  T p ft 5=!Ft t  1 V R f t
?P$t v t  v n ?  w r r r f t  «rr5r # t  ?r^r 
«nr p r  &  vfc?rm$ yreiftvM ^  

q r  ? ,  m  5  « t t t  *n rtr t p t k t  ?t^ t 
qr ^ t  |  1 ^rf^r ftrr ^ r r  ^  t 

f̂ T TT̂fT ^ft€t ^ff qr w f t

^nr% ^ ^ft %  a r ft  q r  ^ t  « r  ^rt^r 1 
^ r  qr ^nfkiO ^  ^nfhr ?ncft 

% 1 ?fh c ^ r ^ t  ^ rr^ r %  f^ rft m a r  ^  
ft qrar %  wŝ rft vt wttt ^rw T^t

1 1 ^ f f  f r o f f t w r a -  f t  1 0 0  s n c t?  
w rr ^r ^rfsr fft?rr f, i2̂ fN>PTOT

sftY^r 3Rrk ftft |  « k  ?iwrf ?ft»r 

#wtmr #  ^  50 w l f T O i  

t o r  ^ f f m ^ ^ f q T T O f % ? f t T q T  

^ f t  |  f t t o '  i o o  v f t r  m m  
qap ST^t z ft^ n r  iift SR T rft |  I 

q r T i ^ f t ^ « n € t  tfrsm,mfit 
^m rT O rr ft  v r t vx 

% «r̂nrt ^  f̂Vr ew ft̂ rr



3TT% fWt t̂ !T t̂fTT $ ?ft 

Vt itftft ft $Wt S*ftpWfflE- 

ifopr «TC fftm tifc ttflWWT *ft 

w f y u w w  tfte rt f w  m  t o t t

I  i 

w # m n  $  ifk  fo n m  |  f%

WT?ff «PT W f f a  m t 3ft 3PTRT
.......  ̂ ^ -* -*v ^ o w2L JL«l
«TK H f W T  fa? *TfT IWRT *>T 5U«

p r r  stt tott 1 1  TOft %  hto 

t  *!H5ftqr *rcrt a f t m  m *

TOTT gf I

MR. CHAIRMAN: Now, there will 
be two speakers—Shri Chapalendu

Bhattacharyyia and Shn Madhukar— 
and after that, the Minister will reply.

SHRI CHAPALENDU  BHATTA
CHARYYIA (Giridih): Mr. Chairman,

Sir, this Debate on Supplementary 
Demand for Grants permits us to 
assess the present economic health of 
our country. There are various 
angles from which an assessment can 
be made, that is, budgetary, mone
tary and fiscal measures which we 
have taken during the last two years, 
the declaration in the rate of infla
tion over the last year, the production 
and productivity, in agriculture and 
basic energy industries like coal and
oil and so on.

As the time allotted to us is very 
short, I would like to make certain 
points. Mr. Chairman, Sir, I come 
from a particularly backward region, 
a disastrous area, a disastrous region 
in India where 6000 jobs have vanish
ed during the last 5— 10 years, where 
the confrontation between Adivasis 
and non-Adivasis is going on, where 
there is one crop economy and only 
two per cent of the area Is under 
irrigation.

The Sifton Survey Report In 1917 
showed that out of five years, two are 
normally dtought years and one is a 
good rainfall year only. So; the situa
tion is like this; there has been one
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crop economy; there has been arrest* 
ed growth; there has been closure of 
Giridih Collieries; there has been land 

alienation present drought and low 
quantum of relief. So, you have to 
get out of that. There has been a 
scheme for rejuvenation and revitali
sation of the Giridih Collieries.

13.39 hrs.

[Shri G. V isw anath an  in the Chair]

A plan prepared by the foreign ex* 
perts in 1946 suggested that the entire 
DVC should have a number of dams 
of which Bal Pahari was one, and if 
it was accepted, it would have helped 
the Adivasis.

The long-range neglect has led to 
certain political consequences in my 
region to which \ urgently draw the 
attention of all concerned. In De
cember, 1974, I sent a telegram—-when 
there was the turmoil going on in my 
region—to Shri D. P. Dhar, the then 
Minister of Planning, Shri K. Brahma- 
nanda Reddy, Minister of Home Af
fairs and Shri D. K. Borooah, our 
Congress President. I had said this 
in that short telegram—I think, I 
could not have compressed the situa
tion in a fewer words:

“ONE CROP ECONOMY COMMA 
ARRESTED GROWTH COMMA CLO
SURE GIRIDIH COLLIERIES 000 A 
FOREST CASES COMMA USURY 
COMMA LAND ALIENATION PRE
SENT DROUGHT AND LOW QUAN
TUM OF RELIEF IN GIRIDIH COM
MA GANDEY AND BEGABAD AN- 
CHALS HAVE THE GROUND READY 
FOR EXTREMIST LEADERS STOP 
TWENTY FORCIBLE PADDY HAR
VESTING ALREADY REPORTED 
STOP PIRTAND AND NAWADIH 
ANCHAL PARTICULARLY TENSE 
STOP SCHEDULED TRIBES JOINED 
IN MANY PLACES AND AGRARIAN 
SITUATION COMPLICATED STOP 
WIDESPREAD TURMOIL APPRE
HENDED STOP CHIEF MINISTER 
BIHAR INFORMED STOP SUGGEST 

IN-DEPTH APPROACH TO THE

1897 (SAKA) Suppl D.G. (Gent.) 82
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REGION FOR CONTAINMENT AND 
LONG RANGE SOLUTION THROUGH 
SPECIAL GRANTS OF MINIMUM 
PROGRAMME IN GIRIDIH LETTER 
FOLLOWS”

But no in-depth assessment of the 
situation has been made; no plan has 
been forthcoming; and the people 
there have been left to chase them
selves in this quagmire, that is, the 
particular region of Tundi, Giridih, 
Nawadi, Pirtand, and Duran—all in 
Giridih and Dhanbad districts.

I welcome the 50 core projects of 
major irrigation which rhr,uld be 
taken up. I suggest that Balpaharih 
dam in Tundi may also be taken up. 
We should take up small irrigation 
projects costing Rs. 30,000 or Rs. 40,000 
or Rs. 50,000 which will bring about 
a sea change in that region. The 
extra demands for giants have become 
necessary because there hav? l>een 
extra allocations in the matter of irri
gation this year to the extent of Rs. 59 
crores and in the matter of power to 
the extent of Rs. 150 crores. But we 
are always behind the schedule. If 
we complete another ,̂200 megawatts, 
we will only be completing the pro
gramme set out for the Fourth Five- 
Year Plan and will be nearly two 
years behind the schedule in the Fifth 
Plan.

I would like to point out that the 
nationalised banks are not pulling 
their weight in helping agriculture. 
The cost of credit is rather high. I 
understand that you have other regio
nal banks and so os. But, in the 
meantime, your scheme for increasing 
the taccavi loan from Rs. 60 crorcs to 
Rs. 90 crores will iiot help. I suggest 
that there should be an effective in
crease in the taccavi loan to Rs. 120 
crores, so that immediate relief and 
help for increasing the agricultural 
production can be reached to the peo
ple who need it most.

The difficulty with the nationalised 
banks is that they .are restricted by 
the ten-mlk* limit. They are also not 
helpful to small industries.

The resources position should be 
improved to enable the Jute Corpora
tion, Cotton Corporation and Mica 
Corporation to give effective price 
support. I am told that the funds are 
not available. Yet, we have taken up 
a large amount of economic territory. 
Unemployment and depression in 
prices are there. The price of stick 
lac has crashed from Rs. 25/- per kg. 
to Re. 1 per kg. The governmental 
help to face these challenges has been 
too little or too late.

In mica, there is a wide unemploy

ment zone. Forty per cent of mica 
export is canalised through M1TCO, 

but the procedure and modus op*?- 

randi of purchase is not helping the 
mica industry in the way they should. 
They have recently revised the prices, 
but they have done n major injury to 

the mica-manufacturing trade, i sow 

it only the day before yesterday

Special prices in respect of diffe
rent limits, 10 to 15 mm or 25 to 30 
mm have been removed, That will 
kill a number of expert mica manu
facturers and allow them to *\dd a 
few thousand skilled workers to the 
army of the unemployed.

You have demanded certain grants 
for the Ministry of Foreign Trade. I 
would have liked if you had brought 
some Demands for Grants for starting 
micronised powder, mica paper and 
macanite manufacturing industries in 
the region. That alone—that alone— 
can lead to long range health of 
mica industry and nothing else. We 
are beating about the bush and in the 
meantime, the melancholy story of
1.6 lakh mica home splitters who are 
the most skilled in the world—they 
can split 1/ 10,000th of an inch—is 
continuing. Mica industry has achiev
ed a record in regard to the wages of 
these most skilled mica home split
ters. Most of them are women Adi
vasis, Momins and scheduled castes 
and their wages are Rs. 1.90 to 
Rs. 3.00 per week. That is their wage 
earning. That is what mica industry 
has done, Herein lies the major 
failure of the Ministry of Commerce.
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The World Bank had pointed out 
that energy should never be subsi
dised. That is precisely what we 
have been doing during the last few 
decades. The effect has been that the 
coal miner has been ill-paid, and the 
coal industrial belt had a lot of en
vironmental pollution and a high rate 
of incidence of microbial and respira
tory diseases. I am glad that this is 
being reversed. I am glad that the 
Government has taken it up. I wel
come this subsidy to Coal Mines 
Authority and other authorities to 
bring about this change which has 
been long overdue. I support this 
Demand for Grant in the supplemen
tary Demands.

(farfolT) • 

* t r t  q r  *nrcr t  

sra m  ^  *rr*ft qr ?ft f^rR  

m vk  ^ t t  I TOT>T 

prr S-’T &TPT T7i fa W fsRTTfr

3  ŝfr Tta ft m  t *t *  .*rrct

ft f^T %  fJKFT %  fm , *r<*ftteft 

m  *5^ T̂TTf ^TffFt jfft iTf

ft I ?R ^  % R

ttttt ^  %  crro sft

^  |  t o  *Pt ^  ^  |

5r|cT WRt 3T:SPT apt 5T% ffftft

t  I *tft *T 3Tt

anif *r>*t w t  %  snrrf -reft ft

3^Ft ^7T fsRT irraT ft I T T O

’TcftaT sr$ |  zr s r o  3 t ,$  t o

?rrf w fsr % «r> rfrTfr *rt ^

*rnfr arfr ftrft ^  i i t r  vrrrcT %  ?t t o  

??tt%  spttctr t o  apt ^  $r sn t̂ f,

W  t o  tft mtr frr ft i frtffj «rr T?ft

I  f r  %  % * R  W T T 5 T  apT

*TR r s r  t o  T r  i n f o  s r

*ft sn$ qft ^  $r ft i w  *n i ^
^cr  ^  T O m f  11  ^rf %

« r f a  s r a n f i  %  # q r  s r i ?  t o  £  f  i 
^  t r  h ft *ft t o  *rrf sftr 

* ft i n f  |  i w m f  $  * m ? r  t o t

*ft*TT f% trr̂  % f^ft $r p apT p̂t

t e r  $r£ 1 1  arf mrerw r %  fwz

*r : ft *m  |  «rh: »rnsff t o

f̂ râ r sth  ^t «i t o  ?nft f  # «ft

^  ^tto ^t *t$ 1 1  «ftr * W R

5f TOT STO snp ftiJT I  I f 0

w  M hfJ %  5P?r TOtr ^  f  %tar

t  $  T O i ^ t  fftr ft i #  O Tflm -

f  pP T O  T  T̂WTvT 'R  ITfR

TOTR ^ f^TR f W
IN

flcTT ’ffk ^ t  ftW»T % f̂Ttr 

?TR ^>ft 5ft ?Jf STf cT §r *(™8\

ftrTT I * T f t  T T  « T R  2 R  *ft*ff

apt f ^ r m  ^  ^ F T T  3iT «TT

fir? % ^cqr?T *Pt snwt

^rqcTT ^  TOft «ft’?f\T w &  r̂t 

?rrf«̂ r f̂mr̂ T «rq̂  to%  w r  | f̂t 

<r«s2T spft t o %  T̂ rr ft ^FRft »r 

Hfrflfcrr f̂ rcT ?r f̂t «ft i t  yiTEmr f 

1%  ^  gxw sto ^tt <rr wrtT 

?f^t 5 T ^ r  f̂t t o  qft iftsr-

TOT •PWlfwra spT̂  ^  ^«F6r <r

TO  T̂T?ft T̂f?tT «ft, ^ f %  

^ T T  ?Tft f i R T  |  I f ^ f r T  ^
«y *̂v _

H H ' ?TTn V R  'T 'T  "P aFTRcT  ^ R *

a^r ^ t  vrr^t f l %  apt tr^r w f N  

TO?TT i\f I  I STT̂fT 

^ ^  | fap ^ T O  f*r?Nft f̂t % 

f̂ nr̂ r «pt m*n: r̂rr ferr i v* 

vrwmT | ftr to-Mwst 

apt «fr3R T*ft ^ft sf r 7r  < j»r^  <rr*j 

%  f^Tq H T ^ R  SR- t o t  ^ T f ^ C

i f k  ^  ^ t % c t  %  x m  t o p t ^

jftvifTOT  apt $ T T  a f R T ^ t  |  «T^f I
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fa^R ?pt w f  flWrr tr?p r̂̂ rrf̂ -

®rt̂ RT I , sfa qrap *ft̂ PTT

«ft t t ^  % ^r  fw^r «tft

? fw r  m t ĉft»r t o  nft
• 1 1 Cl

# n  TOT 5 I CI^T tffj 5«
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^  SfaRT *ft, * m  120 

T O ?  Wm $ R  V  IT* Ift VRT 3 *  

VT ytr OT3T VT W IR T  ^ T  $T Tfi 

^ I <P5T WRIT $ Hit fiflJTT 'STTVTT %  

<mr9&rT«n$f i tfcifor 

w m r  ^  t o  »pt T|r 5 ft *3
*Pt ^  %?£fo| zfhRT %  ^«r if VT^ 

ffm k  %  %  <ftr W  vt VRffsaRT *TfSt, 

vffftp w  % sht f*$rc, 5#  ̂ en: a%ir, 

ifh: Sumr *  tit, ftrerf fft an*ft |  i

frufo *T$ $ fa *T**T VhRT *PT appr 

tfWt * r % ^ r ^ r ? 3 ? r | ^ t ^ r « P T  

w $ m m r  *s<tt m  7$r |  i

nwv jfanrr % tit^s  4?r»ar %  

«prre t  Sarf *t <rrft ?r̂ f qjaRTT |  i 

*rfWf «fk STOFf *T ?TfTt if qrsft 

rp T  | , #tor *hft *  qrfV irft

fT^TT t I f*T*Tf *feft * Itif

*P^T f W  *1 %  ’S&tfS 4|^sr apr 

fw?«r w  *rt3RT % fm

^n%r i $ *mf»p- *$ wfrr wrm 

p fa *t  *nn> zft3RT t i t  trap 

fffaRT %  ^ ’T *r *TT^ $ro 3  %  frtr

%  far* fr^r^rr *mff t i t  *rer?r %  

*rm% vsr i ^  ^r w m  *nFT fy 

$fa %  fepra t i t  t i t r -3*  * r  wtr 

t  »

m fv  ^ rx t i f  %  sm  *fnr |tj ft, 
%fa*r far *ft irr̂ r 1%«r1% «rf (  %  

*raft% vrcqnfa fvOTf # ^roff % 

OTft1*!' ? ^fV^PT wff% g?r % 

TO  arp ^TOT t I «l% ^  T O R  apt 

^ r i t  ^  qf, ^  kttorp

t  f«P %  3TPT an#, c!ff«p

w t m  n  f̂tr ^

t»t v^Tsp »mr *pt wptt h tt^ i 

rfvrf *  vm <ftr vzrn wft, 

f^y ^  »wft% titx  * r t x  Nvpff vt

■̂4<fff *pt ^ N t w  tit trgfrro

ft ?r% «ftr W  W  ^

^  i p  «snff ft

fmrtivhtitiwfo m  vp$ w i  

*@  $ &  I  *?* * & *

fy^rpT kR  VT ^  ^  ^

|  iftt # ^  ^

| ifta ^ r  ««flA ^  ^

*nf | »

tit 5r e f f c $  m m n r  m t  %  tittit 
tit m fft  J ftf^ r  f ^ r a f f r a r  ^  %  w i t  
t  « P f r  $ ,  « f t  m ^ r  i n p  T n ^ r  * r i* r  v t  
^T % ^  t I OTT <TTTcf 5f OTT 

ST^FT W K  U%\ < «Fr cH TTH  W l  W T T  
m T T ^  IP P T ^ T  ^  n ? t tm ^  T T B ^  
wm | i ^ r ^ « T O ? r # ^ % 3 5 7  

T O m  %  W T  f a f T O T «Pt t T y  i r t f t ^ T  
Tvn« r r ^ ^ T ^ ^ t f f t ? p t « f t i  ^ r f ^ r  

qr wfff & m  ff̂ r fen wr Tfr |

3TT?TT | ^P TC

^r, qf<nr, ^  ^ r  % *m*rr \ t  aro 

*p^t ’anfcrr ^ f% t i t  f t  f ^ r r f w f  

^ f̂tift OTtn *Pt ĉPTT ?J2T I, ^ T  

t i t  ^  farfar ?wr qj^r fen |  

WTVTT apt *f?t srTcf *l̂ t

aR5ft **Tf^ i f  f w n  f

tit ^ r r  s f t f t  ztim tin  ^ r
% 5rfar fftf % otft ^rr i tit wrf 

titx « t« t n H ^ y  x&tii ^  w  ^  ^r
3ft Ht<r tit $f t  ^r r̂r *wfa 

X̂rTT i  I

w r i t e r  ^ * r f « f t  w f f ,  %  mm  
î dcî oi otjtt *pt Tnŝ hi *r »t 

’p t ^ r t s r ^ r t t m ^ - ^ k  im  
«pt w t  i Jif^rRT^r %fefnw. 

^  m m f  5r %  fwfm iftr

% tim  % m*t ĵfT |mr |  i 

f*r wt^t f  f*P ut*t t̂ott % frr 

f̂ raT®r ?R5 % ft, <ftr w  ^
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3 $  H TTOV  |  ft? ^

i w  $  $r % , %  frora

fsr^R *ftr o t t  t o t  fw fr  p n  

o t * t  |  i sr$r tftS sr^-sNr 

s p F i  t r n g t g ,  m ^ r  T * r  s t *  * r  m t  
«PT r̂r̂ t «R faRK ^  fa*lT O T  |  1

Ax9r «prt $r %  fat* i^p ursr *rhr

TSfr *Tf «fr, %fa*T ^  OThff *fT%

% fwztit$ v.^^np *nff tit *ti § «ftr

% * ti f̂ rrr *t f  V $(T V  -m * $  Tit 

*ri |  i y rireft «ft *m * t o  

vr s*rfat *  ^ fW f  m  fa*Frer 

*PT?rT I  i w f a  t o f k  %  
fro? ftr ^ r r  ?r orator Fnfqcr *r?t 

%  ftpr if$ fasr-lTTf?faf *Ft fOTffif

ft, % fa * w *  sfcr fftr f^r r  ir ^

^  âftn ^  srt% 1 1  erra 

#tc fa s m  tfk vrd^TT ^  ?n% 

s M  tit srrs&r tfk tt Kflfcrer *nfc 

5 P 1 P  s n « c r  * r  ? c h t  v f e m w  
m  9 i w  *rcrr * m  |  fa  

®1S grot VT TOSTRT 5T?r $T TffT

$ \ *rfe wtft v%tsm **r sttt 

%  sreftifc-ft fam * wraft, a> p- 

^fr vt ^  « r ^  %  far*

fair i m &  *reft *toc tonhj

**T TOfi *t anX-STTT ^ T  3TOT t  ft  

fw f  |tT sftff «ftr wr^lf «Ft 

fcrr wrffEr i <nrc ^ r  *srwf

^  îfhT«-#E ?Tfff ^pr qT̂ ir, ?ft 3̂»t ’fnr 

w t o  w  ffprr r

,f w n r w  ^  7  M  |  «r^t 
wt snmr H^r ?wt %  ^ r  ^  ttt tr 

w r«^< f(T< n^rJ[ i *wrraiT*rt»r 

v w  t p  ^  %  ^ft> tt*t ^Rfrc 

W  t  ^m fht | , w  ftnt % !* »  

t o f k  m  i ^ r  t o  * p t  m w r  * T O T

V T f^ r f a  ar^t fa ? R T  SfiTW  ^ST |ft?TT
t «n|t tt m  Snx*

vron%  titzft w m T  |  *rr sr|f i 

to fk  tit ^  vtx wft ^rr I

^ff V*TTT5T m t % fair mnfT 

i ^ t  ̂ tw  xnx frr*T ir^tTOT

t  ^ t  ^ r  j  i * $  *%s srWsm %

v tw ^-W #  #  ^FFWRT TC faVTT 

iR*Tr frrfa g?r w f  ^  twt 

tit m  w* ift* <2?mtf  ̂ fam arr 

i m  ^  ^ r  w f a  ^  sntfm

hwrt vt ^  ^rrar tott |  » 

yt cgwwll ift y?: ^  f  <frc 

!ffW ft irrt 9̂T % vvrtfc^r %  ftPCf 

<ft w$Rm vt f  i w f  ^  

ir®̂ t w  qr «ft idw rr <«?r

fft an% S i wffa ?̂r vt 

fflr ^r % 5ft%f?nT tit ffwr ^  |  i

ĴL £L #*»
«rt h h vipTT ’sn^rr f  fa  

ŝf^^aO fWr^r t  fqst ^  w v f  

%ftK ^  % favra* tit iftr wtpt

*$t ferr w  | i vr ancff tc «*tr 

^rr fa®t pr ^wfaf %

faVRT %  f%ltT (TSF P̂T(T *ft3RT 

^  I

SHRI PRANAB KUMAR MUKHEIU 
JEE: Mr. Chairman, Sir, I am grate
ful to the hon. members for making 
their observations on the supplemen
tary grants.

This is the first batch of supple* 
mentary grants after the budget was 
passed by this House and ten grants 
constitute nearly Rs. 285.76 crores. 
If we broadly divide the grants, It 
would be in two ways—assistance to 
the States and secondly assistance to 
the public sector undertakings.

14.00 bn.

In the foot-note of fEe suppta&n* 
tary grants under each heat the de« 
tails have been spelt out 1 would
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not therefore like to repeat them. 
But 1 would like to highlight two or 
three points which necessitated 
bringing forward of these batch of 
supplementary grants. While mak
ing his observations Mr. Chintamani 
Paiugrahi asked about provision of 
Rs. 75 crores as plan advances to the 
States. It is true, when the Budget 
was passed lb this House, the Finance 
Minister, while making his observa
tions regarding the State Administra
tions, said about some fiscal discip
line, as a result of which we can re
duce the resources-gap and at the 
same time they can try to mobilise 
the resources by their own efforts. 
But after making some review it has 
been found that in many of the States 
it is not possible for them to augu- 
ment their resources, and at the same 
time, if these advances are not given 
to them perhaps the total plan out
lay, and particularly the core sector, 
like agriculture and irrigation, may 
get jeopardised. As a result of this, 
there was perhaps no option but to 
have provision to the tune of Es. 50 
crores in Ways and Means. It Is 
known to the Members that the Re
serve Bank has put strict ban on 
overdraft, and more and more State 
Governments are brought to discip
line. Therefore, to meet the essentia] 
requirements it was found necessary 
to give some fillip to the State Go
vernments. At the same time it is to 
be kept in mind that these are short
term advances and we hope it would 
be possible for State Governments to 
augument their own resources and to 
see. that these things are not being 
repeated

.While making their observations 
some of the hon. Members have ex
pressed their dissatisfaction over the 
import price of fertiliser. The ferti
liser price fluctuates to some extent 
and whilfe making his observations 
Mr. fiethi asked ‘what Government is 
doing Ihto the matter. I can assure 
frftm there la constant exercise which

is done, and as 4 result of this tort 
of exercise, it has been possible for 
Government to renegotiate the con* 
tracts from these areas from where 
we are importing the fertilisers. As 
a result, we could save nearly Bs. 93 
crores. Some high-priced contracts 
have already been cancelled. So it 
has been possible for us to see that 
fertiliser prices get some sort of 
stability.

Certain observations have been 
made about the NTC mills. Regard
ing what money has been provided 
for it, the reasons etc. the necessary 
information has been given in tthe 
footnote and I would not like to go 
into them. But I would like to point 
out one thing. So far as NTC mills 
are concerned, their total turnover in
1971 was Rs. 71 crores. In the cur
rent year’s loss, out of Rs. 29.40 
crores, nearly 20.20 crores is due to 
operation of controlled cloth scheme 
alone. It is known to the Hon. Mem
bers and many times this has been 
discussed on the floor of the House. 
We have known about the recalcit
rant attitude of some of the private 
sector mills about production of the 
controlled cloth and how the NTC 
mills are put in a less advantageous 
situation.

They are keeping all these points 
in view for modernisation. In order 
to improve their liquidity position, 
arrangements have been made to 
make some budgetary provisions in 
the Supplementary Grants. Some is 
the case with the handloom weavers 
because there is a huge stock with 
them. Efforts are made to give re
lief to the weavers—those who are 
unemployed and those who are under
employed—so that they can market 
them. In order to give such assist 
tance, Rs. 5 crores has been given to 
the State Governments and I can t«H 
the than. Members that some assis
tance has already been given to 
the various State Governments as 
follows:—



Aruihia Pradesh. Ha. 120 lakhs,
Karnataka. Rs. 70 ,,
Kerala. R,s. 30 „
Tamil Nadu. Rs. igo ,,
Loans yet to
disbursed to UP. Rs. 70 ,,
Others. Rs. 50 ,,

Therefore, it is not a fact that we are 

not aware of the problems of the 

ihandioom weavers; we are aware of 
them. Various recommendations of 

the Sivaraman Committee have been 
looked into some of which are being 

implemented. One point which was 

discussed on the floor of this House 
when the budget proposals were con
sidered was about the rate of duty 

on the power looms. That too was 

recommended by the Sivaraman 

Committee to give some help to the 
handloom weavers.

It has also been highlighted in the 
socio-economic twenty point pro

gramme which has been put forward 

by our Prime Minister. Two or three 
observations were made actually on 

the floor of the House when De

mands for supplementary grants or 
other specific measures were being 

discussed, about the development of 

the backward region and about re

gional imbalance, etc. It has been the 

constant endeavour on the part of the 
Government to see that regional im
balances are done away with and 

backwardness of the various areas is 
being gradually removed. But, .it the 
same time, it has to be kept in mind 
that by merely injecting some money 

or pumping in some industries only 

no area can be developed unless and 

until programmes are evolved taking 
into consideration various factors. 
So, keeping these things in view, 0 
certain strategy is being made and 

the Ministry of Industrial Develop
ment is looking after that. Certain 

concessions ihave already been an

nounced. So far as development of 

backward areas is concerned, provi

sions such as the scheme for giving 
15 per <»ent subsidy or concessional 

assistance from the financial institu
tions in the hill areas and transport 

concessions are all there. But, at the 

same time, what is to be kept in
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mind is to see that there is a need 
for a close coordination between the 
State Governments, various Central 
agencies and other agencies working 
(here. The necessary infrastructure 
is not being built up in the backward 
areas. Perhaps we cannot expect to 
have that much development with 
that much of speed which we expect.

Some of the hon. Members, while 
making their observations, have cri
ticised the role of the nationalised 
banks. I do not deny the possibility 
of it. It has been commented upon 
even at the highest quarter that the 
role of the nationalised banks is not 
up to the mark. In certain areas, 
certain deficiencies are being looked 
into and, at the same time, constant 
efforts are being made to improve the 
functioning of the nationalised banks. 
The Finance Minister has taken up 
the matter by meeting the Chairmen 
of the nationalised banks. Even at 
the meeting held by the Prime Minis
ter with the banks and other financial 
institutions, various suggestions imw 
been put forward. We shall have to 
improve the functioning of the na
tionalised banks. There is no doubt 
about it. But, at the same time, it 
has to be kept in mind that the banks 
are also working under certain con
straints. The total and overall credit 
position of the country is also very 
difficult and the bank has to work 
within these constraints. In spite of 
their will, sometimes it may not be 
possible for them to come forward 
with assistance either in the back
ward areas or in certain other areas. 
But, at the same time, I do appreciate 
the sentiments of the hon. Members. 
I do feel that there is an area of im* 
provement and I can tell the hon 
Members that constant efforts will be 
made to see that they can play theix 
desired role so far as industrial and 
economic development of the country 
is concerned.

Now, I will take up the much-dis
cussed subject of dearness allowance 
to which Mr. Banerjee referred to in 
liis speech. It is known to him and to 
the other Members of the House that
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we are equally agree to see that the 
Central Government employees do 
not have any dissatisfaction. But 
there are certain issues which cannot 
be sorted out merely by acceding to 
the demands. Had the problem been 
so simple perhaps the D.A. issue 
would not have lingered so much. 
At the last meeting which took place 
on the 10th July and in which both 
the Finance Minister and Defence 
Minister and the staff side were pre
sent there was a preliminary discus
sion and the official view was clearly 
pointed out to them. At the same 
time they have also expressed their 
views and after that it has been de
cided that another meeting will be 
called very shortly and, I hope, after 
the Parliament Sfession is over it 
would be possible for us to convene 
the meeting and arrive at a solution. 
But it has to be kept in mind—per
haps Mr. Banerjee has forgotten— 
that it is not an isolated issue. Merely 
by increasing the dearness allowance 
or by making some provisions from 
the Central exchequer we cannot get 
rid of the problem because we shall 
have to keep in mind the repercus
sions in other areas. We shall have 
to keep in mind what would be the 
effect of Government of India's deci
sion on State Governments.

One observation has been made, 
and rightly too, as to what would be 
the overall budgetary position by
making supplementary demands to
the extent of Rs. 285.76 crores. Sir, 
we have made an exercise and it is 
expected so far as the revenue side 
is concerned there is buoyancy of 
realisation and we can expect to have 
larger market borrowings. Even the 
foreign aid prospect is slightly better. 
Keeping all these points in view it 
may be possible on our part to keep 
the budgetary deficit to certain limits 
and H may not be necessary and it 
would not have the immediate effect 
on inflation. We are also making cer
tain exercises on the expenditure side 
and if we can make these exercises

it may be possible for us to see that 
the deficit does not go beyond certain 
limits.

Before I conclude I would like to 
say that I shall have to look into the 
matter regarding Andhra Bank men
tioned by Shri Suryanarayana. I 
have not get the facts readily avail
able with me but I would like to tell 
him that we shall look into the facts 
and whatever needful is required 
would be done. Thank you, Sir.

SHRI S. M. BANERJEE: Sir, I
raised one issue under National Tex
tile Corporation about the two mills 
in Kanpur one of which is Laxmi 
Rattan Cotton Mill. Sir, I have a 
fear that Shri Ram Rattan Gupta has 
made all the arrangements to go 
away to Nepal. The Central Govern
ment has already taken a deci
sion to take over this mill. Mr. 
Maurya is here, Sir, let him reply.

SHRI PRANAB KUMAR MUKHER
JEE: My hon'ble colleague is here
and he has noted the point made by 
Mr. Banerjee.

SHRI S. M. BANERJEE: I know it 
has been noted. This gentleman is 
going away 'to Nepal. I want that 
this mill be taken over since a deci
sion to this effect has already been 
taken by the Centre.

MR. CHAIRMAN: I shall now put 
the cut motions to vote.

The cut motions were put and 
negatived,

MR. CHAIRMAN: The question is;

*That the respective Supplemen
tary sums not exceeding the 
amounts on Revenue Account and 
Capital Account shown in the third 
column of the Order Paper be 
granted to the President to defray 
the charges that will come in course 
of payment during the year ending



the 31&t day of March, 1976, in res
pect of the following demands en~ 
tered in the second column thereof—

Demands Nos. 12, 29, 40, 41, 59, 70, 

and 71."

The motion was adopted.

MB. CHAIRMAN; The question is:

“That the respective excess sums 
not exceeding the amounts shown 
in the third column of the Order 
Faper be granted to the President 
to make good the excess on the 
respective grants during the year 
ended 31st day of March, 1973, in 
respect of the following demands 
entered in the second column there
of—

Demands Nos. 1, 2, 4, 15, 13 to 
21, 28, 47, 4&, 52, 57, 70; 72; 82; 83;
89; 104; 113; 117; 118; 126 and 133”

The motion was adopted.

o? Appropriation (No. 3) SRAVANA
Bill, 1S75

14.15 h».

APPROPRIATION (No. 3) BILL*, 
1975

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE)- 
Sir, I beg to move for leave to intro
duce a Bill to authorise payment and 
appropriation of certain further sums 
from and out of the Consolidated 
Fund of India for the services of the 
financial year 1975-76.

MR. CHAIRMAN: The question is:

“That leave be granted to intro
duce a Bill to authorise payment 
and appropriation of certain further 
sum* from and out of the Consoli
dated Fund of India for the services 
of the financial year 1975-76.”

The motion was adopted.
SHRI PRANAB KUMAR MUKHER

JEE: Sir, I introducet the Bill.

* Published in Gazette of 
dated 28-7-75.

f Introduced/moved with
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I beg to movef:

‘That the Bill to authorise pay
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for the 
services of the financial year 1975- 
76, be taken into consideration.0

MR. CHAIRMAN.- The question is:

“That the Bill to authorise pay
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for the 
services of the financial year 1975- 
76, be taken into consideration."

The motion vas adopted.

MR CHAIRMAN: The question is:

“That clauses 2 and 3, the Sche
dule, Clause 1, the Enacting For
mula and the Title stand part of 
the Bill.”

The motion was adopted.

Clauses 2 and 3, the Schedule, 
Clause 1, the Enacting Formula and 
the Title were added to the Bill.

SHRI PRANAB KUMAR MUKHER
JEE: Sir, I beg to move:

“That the Bill be passed.”

MR CHAIRMAN: The question is:

“That the Bill be passed.”

The motion was adopted.

1418 hrs.

APPROPRIATION (No 4) BILL*, 
1975

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE): 
Sir, I beg to move for leave to intro
duce a Bill to provide for the author!-

India Extraordinary, Part II, Section 2, 
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sation of appropriation of moneys out 
of tftie Consolidated Fund of India to 
meet the amounts spent on certain 
services during the financial year 
ended on the 31st day of March, 1973 
in excess of the amounts granted for 
those services and for that year.

MR. CHAIRMAN: The question is:

"That leave be granted to intro
duce a Bill to provide for the 
authorisation of appropriation of 
moneys out of the Consolidated 
Fund of India to meet the amount 3 
spent on certain services during the 
financial year ended on the 31st day 
of March, 1973 in excess of the 
amounts granted for those services 
and for that year.”

The motion was adopted.
SHRI PRANAB KUMAR MUKHER

JEE: Sir, I introducet the Bill.

Sir, I beg to nvovet*.

“That the Bill to provide for the 
authorisation of appropriation of 
moneys out of the Consolidated Fund 
of India to meet the amounts spent 
on certain services during the finan
cial year ended on the 31st day of 
March, 1973 in excess of the amounts 
granted for those services and for 
that year, be taken into considera

tion.” *' *

MR. CHAIRMAN: The question is*

“That the Bill to provide for the 
authorisation of Appropriation of 
moneys out of the Consolidated Fund 
of India to meet the amounts spent 
on certain services during the finan
cial year ended on the 31st day of 
March, 1973 in excess of the amounts 
Wanted for those services ana for 
that year, be taken into considera
tion ”

The motion via s adopted
- MR. CHAIRMAN: Now, We shall
tike up Clause-by-Clause consideration.

The question is;

"The Clause 2 and 3, the Sche
dule, Clause l. the Enacting Formula 
and the Title stand part of the Bill.”

The motion was adopted.

Clauses 2 and 3, the Schedule, Clause 
I, the Enacting Formula an& the 
Title were added to the Bill.

SHRI PRANAB KUMAR MUKHER
JEE: Sir, I beg to move:

“That the Bill be passed.”

MR. CHAIRMAN; The question it».

“That the Bill be passed/’

The motion was adopted

TAXATION LAWS (AMENDMENT) 
BILL

THE MINISTER OF FINANCE 
SHRI C. SUBRAMANIAM): Sir, I beg 
to move*:

“That the Bill further to amend 
the Income-tax Act, 19611 the Wealfh- 
tax Act, 1957, the Gift Tax Ad, 
1958 and the Companies Profits (.Sur- 
tax) Act, 1964, as reported by the 
Select Committee, be taken into 
consideration **

Sir this Bill was introduced in this 
House on the 9th May, 1973. Ihe 
proposals relating to amendments to 
the direct taxes enactments, contain
ed in this Bill, were formulated after 
a detailed examination of the recom
mendations of the Direct Taxes En
quiry Committee, commonly known 
as Wanchoo Committee, ani the 47tn 
Report of the Law Commission on the 
trial and punishment of social and 
economic offences, the latter in so far 
as they relate to direct taxes. Op
portunity wa8 also taken to sponsor 
some amendments on the basis of 
suggestions received from various 
other quarters as well. The main
objectives of the amendments propos-

* Published in Gazette of India Extraordinary, Part II, Section II, 
dated 28-7-75.

f Introduced/rrtoved with the recommendation of the President.



ed to be made ate to unearth blac* 
money and prevent its proliferation; 
to fight i^d curb tax evasion; to check 
avoidance of tax through various legal 
devices including the formation of 
trusts and diversion of income and 
wealth to members of the family; to 
reduce tax arrears and to ensure that 
in future, tax arrears do not ncconiu- 
late; to rationalise exemptions and 
deductions available under the rele
vant enactmentst and to streamline the 
administrative set-up and make It 
functionally efficient.

The Bill was referred to the Select 
Committee on the 15th May, 1973. 
The Report of the Committee was 
presented to this hon. Home by its 
Chairman on the 20th March, ]975. 
The Committee held 64 sit tin/?1? scru
tinised 450 memoranda and repre 
sentations on the Bill received from 
various individuals, public bodies, 
professional associations, trade orgi- 
nisations etc. and heard evidence 
of a large number of indivi
duals and bodies I would like to 
congratulate the Seloit Committee on 
the thoroughness with which it has 
dealt with this important Bill.

The Bill has undergone changes in 
several directions as a result of the 
deliberations of the Select Committee.
The Select Committee has spelt out 
the reasons for the eharges made by 
■it. I do not, therefore, propose to take 
the time of the House to g° over the 
entire ground again, I would, how
ever, like to explain some of the 
important provisions in the Bill and 
the main changes recommended by 
the Select Committee,

Among the measures for checking 
black money and tax evasion, amend
ments proposed to be made in the pro
visions for searches and seizures 
deserve mention. Und«r the provi
sion contained in the Bill, it will now 
be possible for a Commissioner in 
certain circumstances to authorise 
search and seizure, irrespective of 
whether the tax payer is assessed in 
his jurisdiction or not. This provision 
will enable quick action being taken 
where delay in procedures may jeo

101 Taxation Laws SHAVANA 6,
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pardise chances of a successful search. 
The power of search would now also 
cover persons, vessels vehicles and 
air-craft; and assests, account kooks 
and documents found at an assesses 
premises in a search can be presumed 
to belong to him and relate to his 
affairs, unless proved otherwise.

To those who make a lot of money 
through infringement of the laws, 
monetary penalties do not really serve 
as deterrents. The provisions nelat. 
ing to prosecutions for tax offences are, 
therefore, proposed to be tightened up. 
The Select Committee has further re- 
commmended that, in order to make 
the provisions relating to prosecution 
more effective, the discretion vested 
in courts to award monetary punish
ment as an alternative to rigorous 
Imprisonment or to reduce the term 
of imprisonment below the prescribed 
minimum should be taken away. I 
welcome these change# and commend 
them to the House.

Presently, prosecution for tax fraud 
is provided for only where a person 
takes a statement which is false. The 
Bill contains an additional provision to 
include wilful attempts to evade any 
tax among the offences for which pro
secution can be launched. Again at 
present there is no provision for pro
secuting those who wilfully evade pay
ment of taxes. An amendment is be
ing made to provide fo rigorous im
prisonment in such cases also

Simultaneously, in accordance with 
the recommendations of the Wanchoo 
Committee, the penalty provisions 
under the Income-tax Act and the 
Wealth Tax Act are being amended. 
Presently, the minimum penalty for 
concealment of income or wealth is 
equal to the income or wealth conceal
ed and the maximum twice the amount 
theneof. Experience, however* shows 
that such heavy penalties have on the 
one hand, compelled one-time tax 
evaders to keep on to the wrong path 
and, on the other, have cast an un
justifiably heavy burden on the small 
taxpayers in the matter of penalties.

1897 (SAKA) Taxation Lull's 102
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The minimum and maximum penalties 
fox concealment of income are, there* 
fere, prosposed to be equal to the tax 
and twice the amount of tax sought 
to be evaded. The maximum penalty 
for wealth tax is, however, proposed 
to be five times the tax sought to be 
evaded because the rates of wealth 
tax are much lower. All the same 
time, persons who have not hitherto 
been assessed to tax but who have 
taxable income are being made liable 
to penalty for concealment of income 
if they do not file returns of income 
voluntarily within the normal period 
Of limitation for completion of asses
sment.

Another important provision includ
ed in the Bill on, the basis of the 
recommendations )f the Wanchoo 
Committee is one relating to settle
ment of cases. Making of settlement 
has long been an established practice 
but it has had no statutory basis. The 
Wanchoo Committee as also the Public 
Accounts Committee in its 50th Report 
have suggested statutory provisions or 
guidelines In th>s regard. Provision is, 
therefore, being made for a settlement 
machinery. However, once an assessee 
applied for settlement of a case, he 
will f>e debarred from withdrawing 
his application at any later stage and 
where the application is entertained 
by the Settlement Commission, the 
order of the Settlement Commission 
will be final.

Many taxpayers, even m higher in
come brackets, try to get out of penal
ties and prosecutions for tax fraud l>y 
taking the pica that they have not 
maintained any accounts. The Bill a« 
originally introduced accordingly in
cluded a provision for compulsory 
maintenance of accounts by all tax
payers engaged in normally accepted 
professions and b> those in business 
whose income exceeds Rs, 25,000 or 
turnover exceeds Rs. 2.5 lakhs in a 
year. The Committee has recommend
ed that only persons carrying on legal, 
medical, engineering or architectural 
professions or the profession of 
accountancy, technical consultancy or

inferior decoration or any other pro
fession notified by the Board in the 
official gazette, be required to maintain 
accounts irrespective of their income/ 
receipts. Persons engaged in other 
professions should oe required to main - 
tained accounts only if their income/ 
receipts exceed the limit as in the case 
of business. I would commend these 
changes to the House.

The power of survey is a useful ins
trument for checking tax evasion. 
The existing provisions in this regard, 
however, are subject to certain serious 
limitations. Certain categories of in
come tax authorities are now being 
empowered to check fash, stocks or 
other valuables found m the business 
premises, iecord statements of an> 
person in the said premises and re
quire any information relevant for tax 
proceedings to be furnished to them 
They will also be «ntillej to enter any 
other premises, besides, the business 
premises where the taxpayer state* 
that any P&rt of his books of at count, 
cash and stocks etc, are kept.

It is noticed that although taxpayers 
at times incur huge ostemat'ous ex
penditure on certain functions, cere
monies and events, when the matter 
comes up for examination m the rele
vant assessment proceedings it becomes 
extremely difficult to ascertain correct 
facts and to gather adequate evidence 
for proper assessment, due to lapse of 
time. The proposed provision, there
fore, seeks also to enable certain in
come tax authorities to collect infor
mation and record statements of per
sons concerned at any time after « 
function, ceremony or event but be
fore the stage of assessment proceed
ings in the following year, where they 
are of the opinion that having regard 
to the nature, scale or extent of the 
expenditure incurred, it is necessary 
to doso.

The Wanchoo Committee made a 
number of recommendations in the 
field of tax avoidance. While it is true 
that tax avoidance is not illegal, it is 
equally true that, to the extent to
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which it leads to unfair reduction of 
one’s tax liability, in the Anal analysis 
tax avoidance is as injurious to the 
economy of the community as tax 

evasion.

The institution of religious and 
charitable trusts has been widely used 
for practising tax avoidance. Seme 
amendments had already been made to 
the provisions relating to trust in the 
Income-tax and Wealth-tax A(ts 
through the Finance Act, 1972 on the 
basis of the recommendations of the 
Wanchoo Committee. The Bill con
tains some further amendments on the 
basis of recommendations of the same 
Committee. The object is primarily 
to ensure that trusts are not used «s 
media for tax avoidance by the foun
ders, trustees or their relatives.

The Bill, as originally introduced, 
contained a provision seeking tc tax 
‘ghost’ or anonymous donations to 
charitable trusts at the rate of 65 per 
cent so as to put a check on unaccount
ed or concealed money finding its way 
into the charitable trusts in the guise 
of donations. The Select Committee 
has recommended that this provi
sion be dropped as it would cause 
hardship to charitable institutiurs. 
Keeping in view the practical consi
derations involved, I commend the 
change.

Under the existing provisions of law, 
charitable trusts or institutions creat
ed before 1-4-1962 enjoy tax exemp
tion, even if they are for the benefit 
of any particular religious commu
nity or caste, whereas such exemp
tion is not available to similar trusts 
or institutions created after that 
date. The Bill as originally 
introduced, contained a pro
vision that the income of such charit
able trusts or institutions will not be 
exempt from tax, even if they were 
created before 1-4-1962. The Select 
Committee has recommended that the 
exemption enjoyed by such trusts 
created before 1-4*1962 should not be 
withdrawn as it would put such trusts 
to great hardship, particularly the 
trusts made for the benefit of the

minority communities. I agree with 
the view of the Select Committee.

The original Bill contained a provi
sion proposing to ban investment of 
any funds by trusts seeking exemption, 
in any business concern not owned or 
centrolled by the Government A 
period of five years was also provided 
to enable them to make nece&sary 
changes in their investments. The 
Select Committee has recommended 
that instead of prohibiting the invest
ment of trust funds in business con- 
cernes not owned or controlled by the 
Government, the statute should specify 
the modes and forms m which the 
fundg of charitable or religious trusts 
and institutions may be invested. Such 
modes and forms of investment have 
also been spelt cut by the Committee. 
However, the Select Committee leconv 
mended that this provision should 1101 
be applicable to <a) any funds form
ing part of the corpus of the trust or 
institution immediately before the 1st 
day of June, 1973, (b) the original cor
pus (being assets other than cash; of 
any trust or institution established on 
or after the 1st day of June, 1973 and 
(c) any contributions (otherwise than 
m cash) made on or after tbe 1st day 
of June, 1973 with a specific direction 
that they shall form part of the corpus 
of the trust or institution. While 1 
generally welcome the change recom
mended by the Select Committee, I 
should like to mention that the ex
ceptions to the general restriction rela- 
ing to investment m the specified 
modes and forms, as recommended by 
the Select Committee, appear to be too 
wide. In order to avoid possibility of 
investment of trust funds in a manner 
which enables exercise of economic 
control over companies without the 
consequential liability to income 
and wealth taxes, I am suggesting that 
even the funds falling in the three 
excepted categories meationed by the 
Committee should not be allowed to be 
invested or to remain invested in the 
equity shares of companies other than 
Government companies.

While steps are being to
tighten up some of the provisions 
relating to trusts so as to eliminate the 
scope for their abuse for tax avoi-

1697 (SAKA) Taxation Lau>» io6
(Arndt.) Bill



107 Taxation Lawk (Amdt,) JULY 28, 1975 Taxation Laws (Amdt.) 108
BiU ‘ ' Bill

[Shri C. SubramaniamJ

dance, the Select Committee has also 
recommended an amendment seeking 
to exempt certain charitable funds of 
national importance from income-tax 
and to empower the Central Govern
ment to grant exemption, by notifica
tion, to any other funds or institutions 

established for charitable purposes, 
haying regard to its objects and impor
tance throughout India or throughout 
any State or States. The provision as 
amended by the Select Committee how
ever does not cover religious trusts 
and institutions. The Government 
amendment in this regard seeks there
for to extend the benefit of this provi 
sion to trusts or institutions establish
ed for public religious or public reli
gious and Public charitable purpose as 
well. Exemption to such trusts and 
institutions will be granted having re
gard to the manner m which their 
affairs are administered and supervised 
for ensuring that the income accruing 
to them is properly applied tor the 
purpose for which they have been 
established. I trust these amendments 
would be welcome.

Large arrears of tax have been a 
matter of serious concern to us. A 
number of recommendations were made 
by the Wanchoo Committee to help 
collection of arrears of tax and also to 
try to see that m future, as far as 
possible large arrears of tax do not 
accumulate. On the basis of these 
recommendations several important 
amendments are proposed to be made 
In this sphere through the Bill. As 
mentioned earlier, provision is being 
made for prosecuting a tax defaulter 
who wilfully attempts to evade jay- 
ment of tax. Before a tax payer can 
file an appeal to the Appellate Assis
tant Commissioner of Income-tax, he 
must now pay the undisputed tax. 
Properties transferred by an individual, 
otherwise than for adequate considera
tion, to the spouse, minor child, 
daughter-in-law or to son’s minor 
child are now proposed to be liable to 
attachment and sale for realising any 
of the tax dues of such individual. 
The Select Committee has recommend

ed that in this provision, transfer of 
property of the assessee should also 
include indirect transfers and the pro
vision should apply only in respect of 

transfers made on or after the 1st day 
of June, 1973. The changes are wel
come.

The Bill as originally introduced 

contained a provision ihat the house 
v-ent paid by a seif-*tnployei indivi
dual m excess of 10 per cent of his 
gross totaA income but subject to a 
maximum of Rs. 300 p̂ r morth or 15 
per cent of the gross total income, 
whichever is less, would be allowed ai 
a deduction m computing his income, 
subject to certain vonditions. rlhe 
Select Committee has iccommerc'ed 
that the deduction contemplated should 
also be made available to salaried em 
ployees who are not m receipt ot any 
tax-free house rent JlJovvance I wel 
come the change.

The Bili also i>eeks to n°vide that 
expenses incurred in conducting the 
assessment pieceedings or appeals 
relating thereto should be allowed as 
deduction in computing the total m 
come, subject to an over all coiling 
The provision contained m the original 
Bt31 proposed a ceiling of Rs. 2,000 in 
this regard. The Select Committee has 
recommended that the ceiling should 
be raised to R’s. 5,000 I commend the 
change to the House.

In the field of tax administration, a 
major step which is being taken is to 
streamline the administrative set up 
and to make it functionally efficient 
is to permit a change m the pattern of 
jurisdiction in respect of assessment 

work so as to enable the experience 
and guidance of a senior officer of the 
rank of inspecting Assistant Commis
sioner being made ivailable to the In
come-tax officers. For this l-urpose, the 
Inspecting Assistant Commissioner’s 
range is proposed to be made, where 
it is advantageous to do so, the basic 
jurisdictional unit, and the Inspecting 
Assistant Commissioner and all the 
Income-tax Officers under him will, in 
this pattern of jurisdiction, have con



current jurisdicatoin oyer all the cases 
in the range. This will enable more 
Important and complicated cases being 
handled directly by senior officers 
either singly or jointly with Income- 
tax Officers.

Sir, the objects of the Bill are very 
laudable. The provisions of the Bill, 
when enacted into law, will help in 
combating tax evasion, curbing tax 
avoidance and dealing with the pro
blem of tax arrears more efTe* tively.
I trust that the Bill will receive the 
unanimous support of the House.

Sir, I move.

ME. CHAIRMAN: Motion moved:

“That the Bill further to amend 
the Income-tax Act, 1901, the 
Wealth-tax Act, 19o'7, the Gift Tax 
Act, 1958, and the Companies pro
fits (Surtax) Actf 1J64 as reported 
by the Select Committee, be taken 
into consideration.”

SHRI S. M. BANERJEE (Kanpur):
Sir, as a member of the Select Com
mittee, I have appended a note of 
dissent along with Mr. Sozhiyan and 
Mr. Mavalankar and I do not want 
to repeat the arguments given there, 
because some of the amendments given 
notice of by the hon. Minister are 
welcome. I do realise that w® could 
not have radically changed the vari
ous provisions. Attempts have been 
made no doubt to bring to book tax 
evaders. An attempt has also been 
made to see whethar there is a paral
lel economy running in this country 
with the help of the black money 
which is there to the tune of Rs. 10,000 
chores or Rs. 20,000 crores—we do 
not know how much it is—and whe
ther we are able to unearth it. I am 
happy the Prime Minister is here. 
When she was Finance Minister, re
garding avoidance of tax through the 
medium of charitable trusts, she said:

“One of the major devices leading 
to tax evasion and avoidance is the 
creation of private trusts/’

W e met many representatives of these 
trusts. Some were really those whom
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we could possibly trust, hut there 
were many whom we could not trust. 
Some provisions were made in the 
Finance Bill of that year and this 
was done, to quote the Prime Minister 
again, “to curb the use of the funds 
of charitable and religious trusts to 
acquire control over industries and 
business”. Some measures have been 
taken, but what is the position today?

The main objects of the Bill have 
been stated to be—

“ (0 to un-earth black money aw* 
prevent its proliferation;

(ii) to fight and curl) tax evasion;

(lii) to check avoidance of tax 
through various legal devices, in-* 
eluding the formation of trusts and 
diversion of income or wealth to 
members of family;

(iv) to reduce ta\* arrears and to 
curb accumulations in future;

(v) to rationalise e\emptii>ns and 
deductions;

(vi) to streamline the administra
tive set-up and make it functionally 
efficient.”

These were the laudable objectives 
tor which the Bill was sent to the 
Select Committee. I am sorry the 
Chairman of the Committee, who did 
a wonderful job, is not here. 1 do 
not see Mr. Sathe also, who also 
appended a note of dissent. He said, 
this cannot be termed as a note of 
dissent but only as his comments on 

this Bill.

Today when we nre discussing this 
particular Bill, what is the picture 
before us? I have not got the current 
figures, but in 1971-72, out of 21 lakh 
assessees assessed for income-tax, the 
total number of persons whose income 
was above Rs. 1 lakh was only 27,442. 
In 1975 it plight have risen to 30,000 
or 36,000. Those persons paid a total 
revenue which was almost Rs. 1100 
crores in 1971-72. Those whose in 
come wag between Rs. 20,000 and Rs. 1

1897 (SAKA) Taxation Laws no
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lakh paid about 20 per cent of tn« 
tax revenue, their total number being 
approximately 3 lakhs. The rest num
bering about 17 to 18 lakhs paid only
10 per cent oi the tax revenue. This 
clearly reveals that the entire black 
money to the tune of Rs. 10,000 
crores—I do not know whether the 
Government has been able to assess 
this amount exactly—it may be the 
tune of even Rs. 20,000 crores now— 
this motiey is confined to these 27.442 
persons or 30,000 persons. Out of a 
population 65 crores, 30,000 persons 
are controlling black money to the 
tune of Rs. 10,000 to 20,000 crores 
Now, what are the measures to con
trol or punish these 30,000 people? 
They are the big business houses. 
They are the monopolists. They run 
newspapers, they run jute mills and 
textile mills. They run iron and steel 
mills. We know how they join and 
how they help the counter-revolution- 
ary forces in the country. We know 
a particular business house which 
controls 13 newspapers, jute mills and 
what not. We know how they were 
aiding and abetting the counter-revo
lution ary forces headed by. according 
to Mr. Samar Guha, the tallest person 
in the country, Mr. Jayaprakash Nara- 
yan. 1 know Mr. Jayaprakash N&ra* 
yan has made great sacrifices. His 
sacrifice is twice my age. But sacri
fice is not a fixed deposit from which 
one can draw. From out of olack 
money, they corrupt the prlitical par
ties, all political parties including the 
ruling party. That is why after the 
Wanchoo Commission's recommenda
tions, an honest effort has been made 
through this bill to unearth black 
money. But what measures have 
been taken? Speaking on the Finance 
Bill recently—under which the exemp
tion limit has been raised from Rs. 
6,000/- to Rs. 8,000/— I had said. 
"Why not take this opportunity,— 
when there is an atmosphere In the 
country, an atmosphere of speed, an 
atmosphere of courage, an atmosphere 
of conviction and an atmosphere of 
progress—and bring in a legislation 
by which the income-tax dodgers, the
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income-tax evaders—who are, accord
ing to me, anti-social elements—are 
not allowed to approach the court of
law? Why not take this opportunity
10 make this particular crime, this 
particular offence lion-justiciable? 
There may be some more criticism 
about it. There may be some people 
who would criticize. We should not 
be afraid of criticism. We have tole
rated criticism enough. Everybody 
to-day knows that at least now every 
man in the country takes things seri- 
ously; and 1 am happy about it. Other
wise, our parliamentary democracy 
was so liquid that it can flow any
where, even into the gutters of the 
country. Why not have the courage? 
1 was happy that the Finance Minister, 
Shri C. Subramaniam said that he 
will apply his mind. A time has 
come when, by passing such a legisla
tion, we can preclude, debar those 
persons who have to pay Rs, B00 
crores of arrears—I am talking of 
arrears and not of black money. 
According to this source, it is the 
effective arrears. I ao not know what 
the non-effective arrears is. They are 
living in India. Some cases are in 
the High Court; and some are before 
the Supreme Court. When the case 
goes to the latter, it takes 2 or 3 years; 
sometimes it may take 5n years. So, 
a legislation may be brought in. Ano
ther thing I would say. Shri Vasant 
Sathe, in his note of dissent, has said:

“This may not strictly be termed 
as a note of dissent. But I wished 
to register my feeling of disappoint
ment having wasted lot of public 
money and more than two years of 
time of the Select Committee on a 
Bill whose provisions have no nexus 
with the main objective enumerated 
in the terms of reference. Such an 
exercise is self-deceptive and mis
leads the people."

I do not wholly agree with this. It 
has misled the country also. Natur
ally, even Mr. Vasant Sathe. a mem
ber of the ruling party and a law
yer—I am not a lawyer--has felt the 
futility of this legislation. Unless a 
comprehensive legislation is brought 
in, it will not bring about un-earthing



113 iaxatton SEAVANA 6, 1807 (SAKA) Taxation Law* 114
(Amdt.) Bill (Amdt) Bin

of,black money. Not only legislation, 
but certain measures have to be taken. 
We have been shouting from the 
house-tops that som© measures should 
be taken by which the black money 
comes out.

Recently in Bangla Desh they demo
netised and it has brought out a huge 
amount of black money. Here also 
we should demonetise now, but of 
course because of our demand and 
because of Government's hesitation, 
the *tax evaders must have disposed 
of hundred rupee notes and converted 
them into gold or pioperty or some
thing else, but really they should demo
netise and put a ceiling on urban 
property.

Then there are certain strict mea
sures which have to be taken by fur
ther legislation, not only by (giving 
powers to the income-tax officers- 
Some of the officers have done a 
wonderful job and I congratulate them, 
but there are certain others who also 
connive with the tax evaders. I know 
certain cases. In a city like Kanpur, 
the property ol a particular mill own
er was about to oe attached, but 
somebody informed him and he went 
in a writ to the High Court and that 
could not be attached. This gentle
man has not paid income-tax after 
independence, not a single pie. Some
times people become indepedent, they 
do not pay at all.

Another gentlemant who after inde
pendence has not paid income-tax, 
wealth tax, sales tax or any tax, is 
the famous Ram Ratan Uupta who 
once upon a time was a Member of 
this House. I am afraid this gentle
man is going away to Nepal. He is 
actually hobnobbing with a gentleman 
in Nepal who is supposed to be the 
Guru of the Maharaja of Nepal. Once 
he gets hold of the Guru in Nepal, 
you can understand what will happen 
in Nepal. I only request the Hon. 
Finance Minister to convey my feel
ings to the Minister of External Aff
airs not to allow this gentleman to 
go to Nepal. Let him conftne himself 
to Kanpur, let him not go to Nepal.

I am happy that today the Congress 
Committee in U.P. has raised its 
voice. I have been lighting, there 
were nine attempts on me but I have 
not yielded to the threats of this man 
who has tried to corrupt everyone 
there. Rs. 31 lakhs of income-tax 
were due from him, but he got it 
written off. Dr. Reddy, Governor of 
U.P., was then the Minister of State 
in the Finance Ministry. He is a nice 
person, a product of Shanti Niketan. 
Poor fellow, he did not know what he 
wanted. He got a note prepared and 
Rs. 31 lakhs were written off. When 
we asked questions whether the gentle
man was dead or whether he had 
gone away to other countries, they 
said an investigation would be made. 
I do not impute anv motive to Dr. 
Reddy whom 1 regard. He is a sort 
of Acharya from Shanti N*ketan. Like 
Ram Ratan Gupta there are many in 
Kanpur, but he is the best of the lot. 
To pynish such people it is necessary 
to bring proper legislation.

We wanted certain files containing 
detailed reasons for the acceptance or 
non-acceptance of most of the recom
mendation s of the following Commit
tees, but they were not available. The 
Committees were: Income-tax Investi
gation Committee, 1948; Income-tax 
Enquiry Commission, 1953-54; the one 
man Committee presided over by Prof. 
Kaldor, 1956; the Direct Taxation 
Enquiry Commission, 1958-59. In the 
absence of the relevant tiles, it has 
not been possible to give the reasons 
for not accepting the6e recommenda
tions. I am only saying that these 
flies were not available. My bon. 
friend Mr. Sezhiyan. who is unfortu
nately not here, who is in bad com
pany , I really feel for him, was the 
one gentleman who laboured much &  
this Committee, hats off to him for 
his labour, and he has given a Note 
of Dissent.

The income-tax net is more like the 
proverbial spider's net in which the 
small files are caught, but the big ones 
escape. This is exactly what has 
happened. In this particular Bill more 
powers have been given, but above
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that I would request the Hon. Minister 

to kindly consider lor a moment whe
ther some more provisions are not 
necessary to curb the activities 
trusts. Take the Tirupati Trust. 1 
do not say anything against it, other
wise somebody will be angry and say 
that because I belong to the Commu
nist Party and I do not believe in God,
1 am attacking Tirupati. 1 will bow 
a thousand times to lirupati, but what 
about the Tirupati Trust? What about 
the Viswanath Trust in Banaras? What 
about the Trust in Dilwara Temple? 
There is a huge amount at their dis
posal. 1 do not know now this money 
is utilised, but they are giving this 
money to the industrialists. This 
Trust money is being utilised for cer
tain industries. Though there is 
enough provision to ban that, to check 
that, still they are going it. 1 can 
understand Trusts for widows. We 
know how earnestly they argued their 
point in Bombay, but Mr. Palkiwala 
argued before us for three hours. 1 
am envious of his eloquence, fighting 
for those who in his personal opinion 
also were utilising this money in the 
name of God for purposes which do 
not serve the country.

There is a story that a Committee 
was appointed to find out how much 
of the money collected in Gurudwaras, 

Masjids and Mandirs went to God. 
When somebody was asked in a mas
que how much money he took and he 
said, “I put a circle. The amount 
which remains in the circle goes to 
God and the amount outside the circle 
is mine.” Somebody else ultimately 
said, “I do not believe in these things.
I throw the money so that God can 
take whatever he can possibly take. 
Whatever comes down is mine.” It is 
just like this.

I am not against the Trusts if they 
are honestly run. Let the money be 
used for even religious purposes, but 
the money is being advanced to indus
trialists and to monopoly houses. These 
matters were raised in this House 
The hon. Minister unfortunately joined

the Select Committee very late, but 
1 agree that he has conceded many 
points and I am sure that after one 
year's fair trial after this legislation 
is passed, he will come before this 
house, if it exists, with a comprehen* 
sive legislation for controlling black 
money.

Concealment of income by a person, 
if it is found, should be made public. 
If it is published, then socially also 
the person concerned will be boycotted 
and put tn shame, of course if there 
is any shame left. Today concealment 
of income in our country does not 
make a man’s position worse. A per
son against whom income-tax is due, 
wealth tax is due, to the tune of not 
only thousands of rupees, but lakhs 
of rupees, he can readily become the 
Chairman of a big commission or he 
can preside over a function v,here the 
Prime Minister is invited.

15.00 hrs

When Pandit Jawaharlai Nehru was 
alive, when he went to Kanpur in 1962,

1 was surprised to learn that he was 
being paid a cheque of Rs. 24 lakhs.
I still remember that i wrote him 
a letter saying, “Respected Panditji 
that the cheque ihat wa.s being paid 
consisted of Ks. 1£ lakhs from the 
Employers’ Association against whom 
an arrear of income tax was due to 
the tune of Rs. 4.98 crores; Rs. 50,000 
by the Cloth Merchants who increas
ed the price of cloth between Diwali 
and Dussehra; and Rs- 50,000 by the 
Leather Merchants who gave only 50 
paise to their workers, the lowest 
wages.” I must say that when he rea
ched Kanpur, when he was given an 
ovation by the Corporation—at that 
time the Mayor of the Corporation 
was Mr. Ram Rattan Gupta—when 
the cheque was being given to him 
by Mr. Ajit Prasad Jain, who was the 
CTC chief, he immediately said, 
“Wherei did you get thte money
from”? He put a question and
returned the cheque. Such was 
the Prime Minister of our 
country. I am sure Mrs* Indira 
Gandhi would have nationalised the 
banks because she had the courage
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and, conviction to do it. She is the 
greatest lady which this country has 
produced. I am not talking ot Rani 
Jhansi. That is a different matter,
I must say that she is a lady of 
nerves* She has shown to the country 
what she could do.

On the 26th, somebody said that 
there would be bloodshed in Delhi.
1 am yet to see that. I have not seen 
Nader Shah or somebody. 1 was 
moving. 1 was told by the people 
that if I went out, 1 would be murder
ed and so on. I said plainly that we 
are 12 brothers, 11 are dead and I am 
only one alieve. I wanted to die at 
the hands of somebody who can pos
sibly kill me. Nobody had done it. 
Not a single shop was closed for even 
half an hour.

So, I can say that she has the 
courage and conviction to bring a 
legislation by which the black money 
could be unearthed. With these 
words, I again request the hon. Fin
ance Minister, when he replies, to 
assuie this House, what other provi
sions, apart from the provisions of 
the Bill, are being made, to unearth 
the black money.

We have seen, after the raiding of 
the Jaipur House and other forts, 
how much jwellery has come out. 1 
would like to know whether there is 
any intention to raid other houses 
also. I do not want an immediate 
reply, otherwise, these will become 
a farce. Let him reply in his own 
heart and ask the income tax autho
rities to do it I am sure, the Finance 
Minister will see that these houses 
are searched. I am also happy to 
read in the newspapers that all pofh 
houses either in Delhi or in other 
metropolitan cities, will be searched 
to know how they have actually ac
quired this wealth. In Delhi itself, 
if you happen to go around, whether 
it is Golf Links or Maharani Bagh, 
you will find many big houses. In 
Golf Links, I am told that one of the 
Members of Parliament had purchased 
a house worth Ks. 5 lakhs. I was 
surprised and I wanted to know whe-

ther the value is really Rs. 5 lakhs. 
Another person said that he was pre
pared to purchase a house for Rs. 10 
lakhs.

I do not know how possibly he 
could have Rs. 5 lakhs. This is the 
25th year of our parliamentary life. 
Most of us are living in North Avenue 
and South Avenue and we have not 
been able to acquire any property. 
How could a Member of Parliament 
acquire property worth Rs. 5 lakhs? 
It requires a thorough investigation. 
Whether it is Maharani Bagh or Golf 
Link or any other link, we have to 
find out the link which can bring so 
much money.

An investigation should be made 
into the coming up of sky-scrapers in 
Bombay. I went to Bombay after six 
months. I could not recognise Bom
bay. You go to Pali Hills. It has 
completely changed. 1 am surprised 
to see so many sky-scrapers coming 
up. Who are the persons who could 
possibly build those houses? Now, it 
has suddenly been stopped. About
3 lakh workers have become absolutely 
idle. Why? I want the Chairman of 
the Board of Direct Taxes to have 
the same courage to raid big houses 
in Bombay, Calcutta and other 
places......

AN HON. MEMBER: Also Madras.

SHRI S. M. BANERJEE: I do not 
know much about Madras. But surely 
m Madras also. We have got a book 
which has been prepared by my hon. 
friend, Shri Muruganantham. But I 
do not want to read i; when DMK 
Members are not here. 1 want them 
to listen and reply to that. I do not 
want to stab somebody at his back. 
An inquiry should be conducted into 
all the big houses in Bombay, Delhi, 
Madras and other metropolitan cities, 
including Kanpur. Though small 
houses have been constructed there, 
liquid money is more than the houses.

With these words, I support the 
Bill. I support it with an observa
tion that this Bill, ultimately, does
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not help in unearthing black money. 
I repeat that more has to be done to 
unearth black money. In addition to 
the various provisions of the Bill, 
further measures have to be taken 
and these measures should be an
nounced in this House.

SHRI S. R. DAMANI (Sholapur): 
Mr. Chairman, Sir, 1 am very happy 
to support the Bill. It is very nice 
that it has been possible to bring this 
important Bill during this short ses
sion.

Before this Bill, the Wanchoo Com
mission has made a very thorough 
report. The Select Committee has 
worked for about 1-1/2 years and 
examined the Bill. About 80 wit
nesses appeared before the Select 
Committee. They got about 450 me
moranda frorft various persons and 
organisations. Various important per
sons and organisations gave evidence 
before the Select Committee. The 
Cabinet Secretary, the Economic Af
fairs Secretary, the Finance Secretary 
artd the Chairman of the Central 
Board of Revenue also appeared be
fore the Select Committee. After 
taking into account all the views ex
pressed by different cross-sections In 
the country, the Select Committee has 
made their recommendations and these 
recommendations have been incorpo
rated in the Bill which is before the 
House today.

Before I go to other points, I want 
to draw the attention of my hon. 
friend, Shri S. M. Banerjee, who has 
spoken just now to his note of dis
sent. He has criticised and attacked 
every body. I have been prompted to 
speak on the note of dissent given by 
Shri S. M. Banerjee along with his 
other colleagues Shri Era Sezhiyan 
and Shri Mavalankar. On the one 
hand, Shri S. M. Banerjee has said 
that raids should be carried out 
everywhere in every big house, on the 
other hand, he has objected as to why 
we are giving so many powers to the

Bill
Income-tax officers. He has men
tioned in the note of dissent in para
graph 80:

“The Bill has amended Section 
152A  and introduced a new Sec* 
tion 133A. These two provisions 
have clothed the "Income-tax Offi
cer with enormous authority/'

Now it is said that they can enter 
any house, whether the proprietor is 
there or whether the clerk is there; 
whether anybody is there or not, they 
can enter any house and search. He 
is critical of that and he says that 
giving these powers to such officers 
is not desirable. On the one hand he 
says that the raids should be carried 
out, and on the other hand when Gov
ernment is giving this power to the 
income-tax officers—they 9re very 
important officers; they are not ordi
nary officers—he gives this kind of 
note of dissent. This is adopting 
double talk. (Interruptions) Ultimate
ly, at the end, this is what he says;

“This Bill is indeed a Black 
Money Bill—a Bill to encourage 
black money.’*

I only wanted to draw attention to 
this—what he has written in the note 
of dissent and what he talks. 1 
thought I must point out this differ
ence. This, has prompted me to parti
cipate m the discussion on this Bill.

It is very essential that there 
should be fear in the minds of the 
tax-payers, in the minds of the public. 
On account of this fear, the Board of 
Direct Taxes has been able to collect 
more than Rs. 250 crores last year. 
This is not a small amount. They say 
that there is recession in every indus
try. But the revenue has gone up by 
Rs. 250 crores. So many people have 
come forward to pay because of fear. 
There should be this fear: if a per
son tries to avoid the tax or evade 
the tax, he will have to pay a high 
penalty and not only penalty but also 
face prosecution and the prospect of 
going to jail. These are the clauses 
where strong action is proposed in



the; Bill by the Government. As 1 
said, the revenue has increased be
cause of this fear, the black money is 
gradually coming out. Therefore, 1 
say that every care has 'been taken at 
the stage of Select Committee to make 
this Bill foolproof, to plug the loop
holes, to try to simplify the language 
and also try to create fear in the 
minds of the tax-evaders. Therefore,
I congratulate the Finance Minister 
for this fine piece of legislation.

Then, they have also given an op
portunity. The opportunity is this.
If any person, whatever wrong he 
may have done, wants to disclose his 
real income, there is the Settlement 
Committee; he can approach the Set
tlement Committee and make the 
position clear, and if the Settlement 
Committee is satisfied, there is the 
opportunity for his to come to settle
ment and save himself from all those 
provisions.

So, there are two things. If a per- 
pm tries to evade, there is the provi
sion for penalty. They have also said 
that the assessees can come and take 
advantage of this, otherwise they will 
have to suffer for evasion of taxes. I 
think, Sir, both these clauses will 
gradually reduce to a great extent the 
evasion of taxes.

In this connection, what my friends 
have said about the Settlement Com
mission:

“One cannot escape the conclu
sion that this Settlement Commis
sion is designed to help big tax eva
ders in reducing their liability and 
getting out of the provisions relat
ing to prosecution and penalties*”

The point is, that whatever the Gov
ernment does, our friends have al
ways to criticize it. Though on the 
one hand, they know that this is good, 
yet they will critisize it. Then, Sir, 
who are the members of this Settle
ment Commission? The Settlement 
Commission1 shall consist of a Chair
man and two other members and who
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are they? They will be chosen from 
amongst persons of integrity and out
standing ability, having special know
ledge of, and experience in, problems 
relating to direct taxes and business 
accounts. The persons selected will 
have intimate knowledge and experi
ence so that they can do justice just 
like judges. Is this to help the tax 
evaders? There is nothing else but 
they have to criticise whatever the 
Government does. Let them not have 
two standards; they should have only 
one standard.

My friends have also mentioned 
about the charitable trusts. Now the 
provisions in this Bill are meant to 
stop the hitherto practice of investing 
funds in shares of companies and no 
one can take objection to it. Further, 
the Government has taken away their 
right of voting. On any shares of 
companies held by trusts, the voting 
rights of these shares are not with the 
trustees, but with the Government. 
Secondly, in future, the trusts cannot 
make investment in the shares of any 
company. The entire amount of the 
charitable trusts is to be utilised ac
cording to the policy laid down by 
Government. They can make invest
ments in nationalised banks, in gov
ernment securities, in post office de
posits, Government bonds etc. which 
are guaranteed by Government. Gov
ernment will have full control in 
future investments by these trusts. 
And whatever investment has been 
made by the charitable trusts, Gov
ernment has taken away the right of 
voting. Even now, my friends want 
to critisize. I wanted to point out to 
my friends, that by this Bill, how 
much power Government has taken in 
their hands and what they have done 
to plug the loopholes.

My friend also mentioned about the 
tax arrears. The tax arrears are about 
800 crores and about 1.3 million as' 
jfeasments are in arrears. In this con
nection, the total amount of collec
tions by way of income-tax, wealth 
tax and gift tax is Rs. 1500 crores an
nually and the total number of asses-
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sees is 3.5 million. Now, out of Rs 
1500 crores of annual collections, if 
Rs. 800 crores are in arrears, it is a 
little more than half and out of 3.5 
million assessees, if assessment in res
pect of 1.3 million is in arrears, the 
position is not so bad as my friend 
has pointed. I am not pleading for 
nnybody but I want to show what the 
government has done.

Yesterday we discussed about the 
Finance Bill in which the exemption 
limit has been increased from Rs. 6000 
to Rs. 8000, By that step, 7 lakhs 
assessees will be reduced. Then they 
have provided for summary assesy • 
ments in respect of incomes upto 
Rs. 25,000. So, the burden on the 
Income-tax officers will be consider
ably reduced and they can concen
trate on the big cases. So, *11 the
3,000 income-tax officers, Assistant 
Commissioners and the Commissioners 
can' concentrate on the big income 
group and can take care to see where 
the evasion is going on and catch 
them. By these measures, all efforts 
have been made to reduce the tax 
evasion and catch the tax evaders. I. 
therefore, congratulate the Finance 
Minister for this Bill.

Then, a word about this Rs. 800 
crores arrears. This h a very ambigu
ous thing. I think it will be better if 
the Board of Direct Taxes take a lit
tle more pain in explaining out of this 
how much amount is outstanding on 
account of litigation, how much 
amount is outstanding on account of 
assessment having been completed 
but payment date has not yet become 
due and how much amount is out
standing for more than one year so 
that we can know what ir the real 
outstanding, where the weakness lies 
and why the amount is not recover
ed. If they give the break-up, they 
will get less criticism from the Mem
bers. I hope in future thev will tak̂  
a little more care in giving a break
up of th# outstandings.

Before I conclude, I want to make 
one or two suggestions.*.,

SHRI S. M. BANERJEE: What 
about unearthing black money? Why 
not you suggest something?

SHRI S. R. DAMANI*. The Finance 
Minister will be able to reply about 
that. In a country like ours where 
agricultural income is tax-free, how 
can a man estimate this is black 
money and this is not black money?
II is all a guess-work. I do not want 
to indulge in this matter. Let the 
Finance Minister reply about this.

Between the Income-tax officers 

promoted and the direct recruits there 
seems to be a long-standing dispute 
Koing on which creates a lot of bad 
blood,

Hon. Finance Minister may kindly 
make all efforts to settle the disputes 
between the two categories of staff, 
so that there are no contradictions.

There are so many works which 
have been entrusted to I T.Os. such as 
maintenance of statistics, etc. These 
should be taken away from them so 
that they may concentrate more on 
completing the assessments.

There is dearth of training centres 
for the officers. There is only one 
training centre at Nagpur for three 
thousand officers. More training cen
tres should be opened for the training 
of these officers.

Without retrenchment or creation 
of new posts, computerisation may be 
adopted.

Hon. Finance Minister has spent 
crores and crores of rupees to meet 
the demands of other Departments 
but he is a bit economical so far as 
his own Department is concernd. 1 
hope the Finance Minister will be 
liberal and give more money for 
training purposes, for statistics and 
for residential accommodation for 
Income Tax Department.

With these words I conclude.
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SHRI Y. S. MAHAJAN (Buldana): 
Mr. Chairman, Sir, the Taxation Laws 
(Amendment) Bill is a major piece of 
legislation and of fundamental import* 
ance. It seeks to effect wide changes 
of far reaching importance in the 
structure and pattern of direct taxa
tion. The Joint Select Committee, to 
which the original bill was referred, 
has thoroughly examined the Bill and 
made some important changes. Sir, I 
welcome the Bill in the new shape 
in which it has emerged from the exa
mination and deliberations of the 
Joint Select Committee.

The main objectives of the bill are—

1. To unearth black money and 
prevent its proliferation.

2 To fight and curb evasion of
tax.

3 To check avoidance of tax
through various legal devices 
including the formation of 
trust;; and diversion of income 
or wealth to members of the 
same family.

4 To reduce tax arrears and
prevent accumulation of ar
rears in future.

5. To rationalise exemptions and
deductions available under 
the relevant enactments; and

6. To streamline the administra
tive set up and make it func
tionally effective.

The Bill is thus comprehensive in 
character and seeks to make the ne* 
cessary and consequential amendments 
in all the direct tax laws such as the 
Incom* Tax Act, 1961, the Wealth Tax 
Act 1957, the Gift Tax Act 1958, the 
Companies (Profits) Surtax Act of 
1964.

15.3© hrs.

[Shri C. M. Stephen in the Chair)

The policy as regards direct taxes 
has beett progressive in character. 
The higher the income the larger the 
proportion of it which you pay by

way of tax. Over the years the pro
gressiveness of the tax system increas
ed to such an extent that the highest 
rate of taxation on income went up 
to 99.75 per cent. This was respon
sible for our reputation as the most 
highly-taxed nation. This rate of tax 
on the highest bracket was brought 
down to 77 per cent laat year. Hie 
objectives of our policy were broadly 
to maximise revenue for develop
mental purposes, and to reduce in
equalities of income and wealth. 
Though revenue has increased conti
nuously over the years, it must be 
admitted that by and large both the 
objectives of tax policy have been 
defeated by the poor and inefficient 
administration of the enforcement 
machinery and adverse reactions of 
the tax papers to the structure and 
pattern of the tax system.

The result has been avoidance and 
evasion of tax on an urtprecedentedly 
large scale all along the line and the 
accumulation of black money in the 
hands of tax evaders, black marketeers, 
smugglers etc. which has threatened 
to make governmental control of the 
economy Ineffective and nugatory. 
This has happened though the num
ber of assessees has been small. For 
instance, on 31-3-74 it was not more 
than 34,60,843. Out of a total collec
tion of Rs. 1304.5 crores of corpora
tion tax and taxes on income other 
than corporation tax, Rs. 1201.4 crores 
were accounted for by (1) deduction 
at source; (2> advance tax; and (3) 
self-assessment. This means, collec
tion of onlv Rs. 103 crores was due 
to regular assessment. Now as 
against this, consider the large army 
of people in this department. There 
are today over 3000 incometax offi
cers, 100 commissioners, 700 assistant 
commissioners, 3188 inspector*? and 
26666 supervisory/clerical staff. Assess
ment work which involved serious at
tention on the part of this bureau
cracy h*s yielded a collection of only 
Rs. 103 crores during 1973-74.

It is to deal with this situation, 
i.c to cope with the problems of tax
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evasion, to unearth black money and 
to prevent its proliferation and to 
streamline and improve the enforce
ment machinery that this Bill has 
been brought forward by the Govern
ment.

To achieve these objectives, the Bill 
seeks to plug some loopholes ratio
nalise the system of exemption* and 
deductions and tone up the efficiency 
of the administrative machinery. I 
have not the slightest doubt that the 
Bill will succeed in achieving those 
objectives to a considerable extent.

There has been a lot of discussion 
about charitable and religious trusts. 
Their fund# have been' used to acquire 
control over industry and business. I 
wish the committee had recommenc
ed a system under which, as in Ma
harashtra and Gufarat, the Charity 
Commissioner supervises and regu
lates their functioning and invest
ments. The provisions in the amend
ed Bill will however go a long way 
to prevent the abuse of funds and arc 
also, in my view, fair trusts ere*1'*  
before 1-4-62 The exemption fron 
Income tax granted to such charitable 
trusts has not been withdrawn as con
templated by the provisions of the 
original Bill.

For years we thought that only 
merchants, traders and manufacturers 
were guilty of tax evasion and hold
ing of black money. But recently, a 
highly educated, respected and influ
ential class of people have joined 
their ranks viz., prosperous members 
of the legal, medical, engineering or 
architectural professions. This has a 
very depressing effect on the morale 
of the whole community. The income- 
tax officers usually come from the 
same class of people as these profes
sionals. 1 hope class interests will not 
prevent them from strict and honest 
implementation of the provisions 
which amend section 44A of the In
come-Tax Act, requiring those pro
fessional people to keep proper ac
counts of their receipts and expen
ses.
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Out of the numerous amendments 
to the direct tax laws, I will like to 
mention only one more, viz., that re
lating to prd&ecution, embodied in 
clauses 68, 70 and 100 of the Bill be
fore us. The Bill seeks to make the 
provisions of the Income-tax Act re
lating to prosecution more effective, 
by taking away the discretion vested 
in courts to award monetary punish
ment as an alternative to rigorous im
prisonment or to reduce the term of 
imprisonment below the prescribed 
minimum. It is sad to note, that des
pite stupendous tax-evasion there was 
no case at all of prosecution from 
1940-41 to 1958-59. Even afterward* 
there have been only stray and nomi
nal cases of prosecution. The Public 
Accounts Committee in its 87th Re
port has said, that out of 75 cases 
where the income concealed was over 
Rs. 5 lakhs during 1970-71, only in 
one case was prosecution launched 
and that two other cases ware stated 
to be under consideration.

This shows that the provisions of 
the law relating to prosecution have 
remained on paper and have not been 
implemented at all. No wonder India 
has become a taxevaders’ paradise.

Unless the tax department energises 
itself, overcomes its fatal weaknesses, 
and implements the Act with vigour, 
honesty and integrity the claims of 
revenue will continue to be sacrificed 
mercilessly and the ideal of a growth- 
oriented tax system, a tax system, 
which promotes economic develop
ment, yields a higher revenue as ra
tional income increases and makes a 
thrust towards a serious reduction of 
inequalities of income and wealth will 
continue to elude us as completely a* 
it did in the past.

With these remarks, I support the 
Bill.

sfir T W w m r  (*TcP!rr)  :
mftwr, vx M r o  % sro r̂rr 

srptff ?r grntePT f w  srr m  %—
c

srnr *77 1961, m  tfcre,
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% $  ^fRt ĉTFrr ^ r r  2rfo?r 
^  snKt ^ itt %  ^  #ff srftmfofr

^  3W Wt 3RT ^T  ^ T  V5fT SfR qpeJT TITCv N

5 * ^  3T|fT TO3TT ^T  |  I ^  % .̂fTT

far t o  ^r  r'ftf̂ n’r i ^  ^

Hft 3fM  fa w ^ f t  *i*ft |f & vtr §* 
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SHRI B. D. DESAI (Kaira): X would 
make a suggestions while sup
porting the Bill, namely Hie direct 
taxes Bill as presented today. Tax 
receipt has shown us that with a re* 
duction in tax, the tax revenue of the 
country has greatly increased. You 
would recall that last year when we 
reduced the rate of tax from the 
highest slab of 97.75 per cent to 77 
per cent and recently I asked a ques
tion In Parliament, the figures pro
vided to me showed that the revenue 
had actually grown with the reduc
tion in that tax slab. This shows that 
the return to the country or to the 
exchequer could go up and the re
duction can reduce certain amount of 
black money and other bad features.

Our purpose of revenue mobilisa
tion is multi-fold. One of course is 
much needed funds for our develop
ment. The second is reduction of 
inequality. Reduction of unemploy
ment, reduction of inflation, growth 
of the economy, and so on—all these 
aspects are very important from dif
ferent angles. While the Finance 
Minister has emphasised revenue re
source as the most important factor, 

* I strongly feel that much of our reve
nue goes waste and is substantial
ly inflationary, while it is used. Any 
expenditure or any amount which is 
spent without return in negotiable 
goods or service is naturally poing 
to be inflationary, and the restrictive 
features which the Finance Minister 
is introducing in the use money 
are welcome. Still a lot remains to 
be done. Emergency is a time when 
the whole administration can be put 
in fine fettle so that our outgo is 
reduced.

Economy can only grow with 
means and principal among the means 
would be money. We have all tne 
resources in the country. In a capi
tal hungry country like India the 
main difficulty is money. Money here 
means the difference between' ex
penditure and income; you may call 
it surplus or profit This should 
substantially be saved and the savings

of tiie country have to be increased. 
If eoonomy has to grow, the savings 
should remain in appropriate hands. 
This would fall into two group***- 
private as well as corporate. The 
Finance Minister will have to see 
that savings and investment are suft- 
oient to provide for the rate of 
growth envisaged. I was one of the 
few persons who eagerly supported 
our credit squeeze even in our party 
forums. I should still continue to dc 
so because 1 do not think that infla
tion had been fully arrested. In
vestments should continue to provide 
for the expansion of the goods and 
requirements. We have not been able 
to arrest the growth of our popula
tion and this pressure is bound to be 
reflected in the internal demands and 
unless we provide for additional 
goods and services in a time, internal 
pressures could not be checked. I 
feel that this year we were fortunate. 
It give us 12 months clear advantage. 
This year the monsoon looks to be 
good. I am sure that the economy 
will be in very good form and will 
take a really big stride. The 12 
months period should be utilised for 
consolidating our gains and for crea
ting production capacity and produc
tion capital that we need very badly 
today.

16.00 hrs.

There has been some talk about 
agricultural taxation and so on. One 
of my hon. friends referred to it. 
We have enacted land ceiling. At the 
rate at which commodity prices are 
falling, I think we have done enough 
to limit the income of the agricul
turist. What is left after the whole 
family of a farmer has worked day 
and night, if really someone takes 
that into account and calculates the 
inputs and returns, he would see the 
real position. It is a vital sector and 
we need it badly We do not want 
to import foodgrains. We want our 
industrial operations to be smoother 
ed. Therefore, agriculture 1b a thing 
which should not be bothered about 
now. Agriculturists cannot be said



to *be not paying taxes. They are 
paying heavily in indirect taxes. In 
fact all the people in India are pay
ing taxes in one form or another. 
Therefore for the time being agricul
tural direct taxes may not fee talked 
of because it would unnecessarily 
scare away people. Already they are 
demoralised and we should not do
anything more to raise their
burden.

Regarding trusts, we have operat
ing systems in Maharashtra and 
Gujarat. In both the places chari
table trusts have worked very well. 
Examples of trusts could be seen. 1 
feel that they should have given some 
guidance and some sort of a system 
might be built in by which we can 
operate the trusts. The purpose of 
the charitable trust is good.

And the operation of charitable 
trusts could be bad. Therefore, there 
is a gap between the objective and 
the implementation. Because some 
people are not cooperating or misus
ing the trust’s funds, I should not say 
that the idea or objective should not 
be encouraged. In other words, trusts 
have been of great help in the field 
of education, in the field of develop
ment and so on. After all, the Gov
ernment with its budgetary require
ments and other things is not always 
in a ready position to help as soon 
as need arises and these trusts then 
come to help.

We have seen that the cost of re
placement of capital equipment has 
increased multi-fold due to inflation. 
As it is, we have to pay above 100 
per cent for replacement of ten year 
old equipments. On the one hand, 
Govt, is thinking of re-valuing the 
assets and on the other hand, for the 
purpose of replacement, the current 
depreciation rale at best can provide 
up to 100 per cent of original per- 
chase price. For replacement of the 
same asset he needs .200 per cent. 
This means, the installed capacity 
will become half after 10 years, in 
other words, the unit will became 
sick and this sick unit will go Into
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the lap of the Government. Having 
a hospital for these sick units is a 
costly affair and we should try and 
see that a reasonable course is adop
ted by which plants replacement can 
be made.

There has been some talk of not 
making economic offence justiciable. 
From my own experience, I would 
just tell you that during the last 30 
years in my life 1 must have argued 
50 to 100 cases and I have yet to lose 
my first case. It is not that bureau
cracy is infallible. They do go be
yond whatever the provision is made 
and there again, the courts could set 
the matter right. If you make it 
non-justiciable, we are leaving it 
completely to the bureaucracy and 
are inviting corruption. Today, one 
can fight in courts, he can seek jus
tice and justice is bound to be given. 
Before making anything non-justi
ciable we should make it sure that it 
would help us and our main purpose 
is to see that corrupt elements are 
brought to book and filibustering is 
put an end to. This is a good objec
tive and we have to see that this ob
jective does not become a mirage for 
us,

Much has been talked about black- 
money. I do realise that there is 
black money and some problem is 
arising out of it. The Wanchoo Com
mittee has dealt at length on how to 
solve this problem. Personally I feel 
that unless and until tax system is 
properly tuned to see that there is no 
incentive for creating black money 
and parallel economy is broken down, 
till then whatever steps we would 
take we will not solve the problem 
of black money. Several measures 
have been suggested like demonetis
ation and raids. All these are costly 
affairs and we cannot say that they 
are hundred per cent foolproof. 
After all, Government has to create 
wealth ip the country for the growth 
of the economy and for solving the 
problems. In other words, Whatevw 
black money is there, we nave to see
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that this is used lor productive pur
poses and lor creating additional em
ployment.

With these words, Z support the 
measure.

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM); Mr. 
Chairman, Sir, I am not surprised 
that there was only a limited debate 
on this BUI because this matter has 
been considered by various commit
tees and also periodically we discuss 
the income tax and various other 
connected matters every year during 
the discussion on the Finance Bill 
As far as this Bill is concerned, it 
went through the Select Committee 
stage where extensive evidence was 
taken, various documents were scruti
nised and there was full and frank 
discussion within the Committee on 
the basis of which .the proposals have 
been formulated now. There could 
always be adjustments either on this 
side or that side but ultimately we 
have to take a decision and we had 
taken » decision. I am not prepared 
to say that with the passage of this 
Bill everything will be all right. 
Particularly in matters of this kind, 
it is a hide and seek play. You plug 
the known loopholes. After all, 
human ingenuity is such that one al
ways got over any statutory provi
sion and particularly when we have 
a learned profession engaged in 
methods of finding avoidance. Certain
ly, whatever we may do in this 
House, I am sure, is not going to be 
the end of it. We have to review the 
position continuously and we have to 
plug the loopholes.

As long as the present structure of 
taxation stands, we cannot make 
very many radical changes. If we 
get away from that, then the whole 
thing will have to be looked at in a 
different way altogether. Therefore, 
taking into account the existing struc
ture,, whatever points are to be exa
mined have been examined complete

ly only recently by the Wanchoo 
Committee on the basis of which 
these proposals have been formulated.

Even some of my colleagues have 
been giving various suggestions. It 
is not as if these suggestions have 
not been considered. These very 
suggestions have been considered by 
the Wanchoo Committee and later 
on discussed in the Select Committee; 
and we have taken some decisions. 
Naturally, a concern was expressed 
with regard to black money, because 
this is one thing which is corroding 
the life of the nation as a whole—I 
mean this parallel economy. There

fore, any one who is interested in the 
healthy development of the economy 
will have to be greatly concerned 
about the generation of black money 
and the use of the black money in 
various ways. The hon. Member, 
Shri Banerjee gave an estimate that 
it might be Rs 17,000 crores or 
Rs. 20,000 crores. It would then be 
not black money, but black wealth; 
because money means that it should 
be in the form of currency notes or 
coins. This black money continuous
ly gets converted into various sorts of 
assets like real estates, shareholdings 
etc. Therefore, this process conti
nuously goes on. Therefore, when 
we talk in terms of black money as 
such, it is a limited amount. Taking 
into account the total currency avail
able, and out of the currency taking 
into account what has come into the 
system, it is only a small quantity 
that will be in the form of black 
money as such. We have to distin
guish between the two. It is the 
generation of black money which 
leads to black wealth. We have, 
therefore, to take steps to see what 
are the sources by which this black 
money is generated and more than 
that, where this black money is in
vested. Unless we tackle these two 
things, we would not be able to find 
a solution. Now, we are trying to 
find out where they are invested. As 
a matter qf fact, the real estate, par
ticularly in many of the metropolitan, 
urban areas, has been the area where



perhaps most of the monies are lit* 
vested as such, apart from this money 
being usfcd for trade purposes. That 
&  another matter. But as far as in* 

i vestment is concerned, they are in
vested in houses, in cinema houses, 
godowns, commercial buildings etc. 
That is why now, if we have ap
pointed special squads for the pur* 
pose of looking into the valuation of 
the various buildings which have 
recently come up in the 4 metropoli
tan areas, it is for the purpose oi 
identifying how these investments 
had taken place; and whether they 
had been accounted for properly; and 
it they had not been properly ac
counted for, then to give an oppor
tunity to the owners of these houses 
to explain as to from what source 
thupy were able to put up these 
houses or various buildings. This is 
one thing on which we are concen
trating our effort; and even within 
the last few weeks during which 
these squads are operating, it looks 
as if a dramatic result may come out 
of it. Therefore, it is that area which 
we will have to take care of. 
Secondly, we have also to see the 
areas where the black money as such 
is used, for the purpose of hoarding, 
for the purpose of cornering stocks, 
cornering shares and various other 
operations. This area also will have 
to be tackled properly; and it is in 
these two areas that we will have to 
concentrate and try to ensure that 
this outlet is blocked as much as pos
sible; and to the extent that we are 
able to block this outlet for black 
money, to that extent will the moti
vation for generating black money 
also get reduced.

Therefore, to argue always on the 
basis “bring down the taxation, then 
there will be less temptation to evade 
taxes” is completely illusory in my 
view. As long as there is scope for 
investment of this black money and 
make more out of it, to that extent 
there will be that temptation. That is 
why we have to see that in our eco
nomic system there is no scope for
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the investment of this black money. 
Perhaps what we are doing may not 
be adequate and We will have to fur
ther think on these lines, even do 
some research on these lines, and 
try to find out how effectively to plug 
all loopholes and outlets, profitable 
outlets for black money. This is one 
aspect which has to be kept in mind.

Then, naturally we have to tackle 
the sources of black money also. A*
1 stated another forum, there are two 
aspects of black money. One is black 
money which arises out of illegal 
transactions ab initio illegal tran
sactions like smuggling or black- 
marketing or corruption. These are 
areas which give rise to black money, 
because these cannot be shown in any 
accounts. Therefore, ab initio they 
arise out of illegal activities. This 
will have to be taken care of. The 
second area is where initially it was 
a legal transaction but, because of the 
evasion of taxation, it becomes blaek 
money because it cannot be shown in 
the books.

To the extent this black money 
gets generated in either of these 
forms, it is not available for Invest
ment in the economy or for the 
healthy functioning of the economy. 
That is why it distorts the economy 
as a whole. I say that it should be 
our effort to see that we eliminate 
these aspects as much as possible. 
The present Amendment Act provides 
certain facilities for the administra
tion to get at the source and thus see 
that black money is not generated 
and, even if it is generated, the out
lets for its investment are plugged 
as much as possible. But, ultimately, 
it is the social consciences alone 
which can provide an effective ans
wer to that.

Today a tax evader is as respect
able a person as any other citizen. 
After all, what is the difference bet
ween a thief or a robber and‘a tax 
evader or black money earner? One 
is as bad as the other. But, unfor-
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tunately, today the tax evaders pass 
pH as respectable citizens. Unless we 
have stringing laws we cannot tackle 
this. In my view these anti-social 
elements are more harmful anti
social elements than even thieves or 
robbers because, while the area of 
operation of robbers and thieves is 
naturally limited, here the area of 
operation gets expanded; the more 
powerful he becomes the greater the 
tfea in which he can operate. There
fore, in my view, these people are 
more anti-social.

Even in a capitalist country like 
America tax evasion is considered to 
be a very very serious offence. As a 
matter of fact, many of the crooks 
who get away in respect of various 
cither laws get caught in the tax net 
and then they are sent to jail for 
seven years, or even life imprison
ment is given. But here we take a 
very very lenient view and the judi
ciary also takes a very lenient view, 
saying “after all, he has only evaded 
taxes; therefore, have a fine”. Re
cently, we found a very famous case 
where imprisonment was given till 
the rising of the court. What is that 
punishment? A  person will have to 
stay in the court till the evening and 
then he can get away even though 
he has tried to evade lakhs and lakhs 
of rupees. It is because of this lack 
pf social conscience that the judiciary 
also thinks that this is nothing 
serious. The social conscience with 
regard to the anti-social nature of 
these activities will have to spread 
more and more. In this I am sure the 
members of this House can play a 
great role. As a matter of fact, {he 
discussions that took place should 
set this ton« for the purpose of creat
ing a new atmosphere in our country.

Today we are saying that there 
Should be minimum punishment In 
my vie#, even this minimum punish
ment which we are proposing may 
not be adequate. will have to

review it later on. Because, *ome* 
times people think when a million
aire has evaded taxes ‘liew can he 
be sent to jail? On the ether hand, 
the richer the man, the bigger should 
be the punishment, beoause he had 
no excuse to go on earning in this 
way when he ha$ already got enough 
of wealth. I oan understand a poor 
man stealing but, certainly, I cannot 
understand a rich man indulging in 
these anti-social practices.. That is 
why X say that the attitude will have 
to change—not that when a poor man 
commits an offence, he steals a small 
piece of bread something else, he 
gets imprisonment for three months, 
six months or one year while a rich 
man gets away with imprisonment 
only till the rising of the court. In' 
the latter case there should he a 
greater punishment, and that can 
come enly by bringing about social 
conscience in the country.

Therefore, it is not that we are not 
aware of the existence of black money 
in the country. We should do every
thing in our power to eliminate this. 
We are making very serious attempts 
to unearth this. We are taking various 
legislative and administrative measure 
to see that this does not become an 
increasing cancer, a spreading cancer 
in our economy. I hope and trust the 
House will give generous support to 
these efforts.

I want to tell Shri Shastri that you 
de not achieve anything by wholesale 
condemnation of the administration as 
such by saying that the majority of 
them are corrupt I am not saying 
that the income-tax department con. 
tains only the paragons of virtue. 
There are black sheep everywhere. 
There are black sheep' among politi
cians. Because of that, can we say 
that all politicians are corrupt people? 
If it is stated that way, will we not 
get offended? In the same way, even 
though there msy be some corrupt peo
ple in the incoro-tax or any other de
partment, we should not do wholesale 
condemnation. That is not the right
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nfoy of doing things. That is the so much »o there is sharittg oX experi-
eaaieit way to make even honest offl- ence. In thi» way it would be possible
cers corrupt because they will think to build up greater offlciency and
that in any case they will be dubbed greater effectiveness with regard to
»a corrupt, so Why not really become 
corrupt.

SHRI KAMAVATAR SHASTR1: I
said that many of them are corrupt.

SHRI C. SUBRAMAN1AM; He said 
that the majority of them are corrupt.
It is not correct. That is not the wav 
to approach the problem.

SHRI KAMAVATAR SHASTRI: I
still hold that view

SHRI C. SUBRAMANIAM: It is not 
that I want to justify the corrupt eJ#*- 
ments. They will have t« be chased 
out. But, for that the approach will 
have to be different. After all, this Jfc 
a difficult area to work. Very easily 
suspicions grow. Therefore, we have 
got to be very cautious. Simply 
because somebody says that some one is 
corrupt, we cannot take it that he is 
corrupt. We can take action only 
whenever facts come to light with re* 
gard to corrupt practices. This is one 
aspect of it.

Then, apart from the aspect of cor
ruption , naturally our administrative 
machinery will have to be competent. 
They should have the competence to 
deal with an area which is not only 
complicated but which is powerful 
also. Unless that competence is de
veloped within the machinery, what
ever might be the statutory provisions, 
we may not be able to achieve results. 
It is here that we are trying to give 
better training to our officials, training 
at various stages and at various levels. 
We are periodically Jpn«eting the offi
cials. But now I want to institutiona
lise it so that all the Commissioners 
meet at least once for two or three 
days, discuss alt the problems and try 
to find out how a particular Commis
sioner has solved a particular problem,

this* not only among the Commissioner* 
but among other officials also, even at 
fcne level of the income-tax officer. 
They should be able to meet and dis* 
cuss their problems and not only take 
decisions for better functioning 
wnongst themselves but make sugges
tions to the Government with regard 
to the difficulties with which they are 
confronted. I have discussed it with 
my colleague, who is directly dealing 
with it. We want to institutionalise 
the periodical conferences of officer# 
so that they may have an opportunity 
to discuss these matters and bring to 
the forfront the various problems with 
which the administration is faced so 
that effective _steps could be_taken, 
either by way of'statutory amenoments 
or by proper directives being issued.

So, it is a question of improving the 
competence from top to bottom. This 
should be our effort, and with regard 
to which many recommendations 
have been made by the Wanchoo Com- 
mittee, and we are taking each one of 
them and trying to implement them, as 
fur as possible. I want to give this 
assurance that the Finance Ministry 
Will see and will ensure that the varl- 
ous measures which are necessary to 
Improve the machinery also will be 
taken, apart from the statutory mea
sures that we are making.

Various other points have been made 
here that there are only about 27,000 
people with an income above Rs. 1 lakh 
and all others are below. These are 
matters which will have to be constant* 
lv gone into and we should try to find 
out who are evading the taxes, only 
then we will be able to do it. It is On 
the basis of that that we are organis
ing surveys of particularly the profes
sional people. While business people, 
they get assessed generally, unfortu
nately, the professional people have 
not taken note of the existence of the 
Income Tax Act. That is why, we are
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having Intensified surveys with regard 
to lawyers, doctors, accountants* con
sultants surveyors and architects so 
that it will be possible for us to 
identify the real income of 'these peo
ple, so that they may be called upon 
to pay their taxes; and this is perhaps 
also mainly because the social consci
ence has not developed. After all, 
these are learned professions and noble 
professions. In spite of that, they do 
not find anything wrong in not paying 
taxes. This is the real difficulty. But, 
I hope that they will also realise that 
they Should discharge their social res
ponsibility by paying their tax. It 
they do not do it, the Law should take 
its own course to *bring net, as far as 
possible. Those steps are being taken.

The other area which has been used 
for the purpose of avoidance of tax is 
the creation of trust. I do agree that 
there are trusts which have done very 
good service to the country and to the 
community. I do not deny that. But, 
at the same time, there are many 
trusts which are used for the purpose 
of avoidance of tax, either wealth tax 
or income tax, and not only lor avoi
dance, but to have control over various 
industries through trusts. So, natu
rally, they have to be taken care of. 
That is why we are not against trusts 
a# such. It is not that we want to take 
harsh measures against them. But 
when these charitable trusts are mis
used and abused for selfish personal 
purposes, certainly, they cannot be 
allowed to go on without being pre
ventive. That is why we are bringing 
in various measures for the purpose of 
plugging the loopholes there, particu
larly with regard to the investment of 
funds. With regard to shares in the 
trusts as well as ghftres in the various 
companies which are created in the 
form of trusts, wo have gone into it. 
It is allowing shares to be put into the 
corpuu of the trust which leads to 
various sorts abuses. That is why in 
spite of the Select Committee’s recom
mendations, we have come to the cm- 
oittsion that if they want to fcttre

sfcarea, it afetmld be in Government 
owned companies and not in a private 
Ltd.* company or a public limited com
pany where Government is not the 
owner, but the private citizens are the 
owners. This is no disrespect to the 
Select Committee 4a such. 1 have 
gone into it I was a party to the 
decision. They tried to convince me. 
It looked aa if I felt convinced. But 
when I want into the whole matter, it 
looked as if we would leave a big loop
hole if we accept the recommendations 
of the Select Committee. That is why 
we have brought (his amendment.

Then there are religious trusts. Un
fortunately, it is not only charitable or 
in the name of charity that abuses take 
place, but perhaps the God is the most 
abused institution in the world today. 
God is also used for the purpose of 
evading taxes, for the purpose of mak
ing illegal profits out of these various 
transactions. Therefore, simply 
because there is the name of God or 
religion, we cannot say, all right, that 
this is a religious matter or particular 
ly a minority religious matter, and 
therefore, any abuse can gone on in 
the name of God. If it is confined 
only to religion alone, then we won't 
come in. But when religion is com
bined with wealth, money and econo
mic power, then naturally the State has 
got to intervene.

That is why certain steps have got 
ta be taken. Even there, we have been 
a little generous to say that if they 
conform to certain standards laid 
down, certainly, we would allow tteem 
to function in a particular way. But 
if they do not conform to the standards 
laid down, naturally, we have to take 
action against them. That has abso
lutely nothing to do with regard to re
ligion as such. It is with regard to 
the abuse of religion foy various pur
poses that we have taken these mea
sures. I am sure, truly religious peo
ple will welcome it because they find 
that religion is being abused for vari
ous other purposes. Naturally, they 
will themselves say, this is not true re
ligion but in the name of religion, vaxi-
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abuses are taking place in society. 
It U from that point of view that reli- 
gious trusts and charitable trusts are 
given a particular treatment in the 
amending statute.

These are the main points. I do 
agree that this is an area in which we 
should have continuous vigil* continu
ous investigation! with regard to the 
functioning of machinery, the func
tioning of the system itself. I want to 
give this information to the House that 
we are also trying to find out whether 
the present structure is good enough 
or the structure itself should be chang
ed. Some expert bodies are also look
ing into it. If it becomes necessary, 
the Government will not hesitate to 
make those structural changes if it 
would lead to better performance and 
better assessment of the taxes from 
the individual citizens or companies.

I do not think there is much more 
for me to answer. I hope and trust that 
not only the present Bill will be pas
sed but there will be greater coopera
tion also from the House and the Mem- 
hers of the House the purpose of 
proper enforcement of the various 
statutory provisions.

With these words, 1 commend the 
Bill for the acceptance of the House.

MR. CHAIRMAN: The question is:

“That the Bill further to amend 
the Income-tax Act, 1961, the 
Wealth-tax Act, 1937, the Gift-tax 
Act, 1958 and the Companies (Pro- 
fits) Surtax Act* 1964, as reported 
by the Select Committee, be taken 
into consideration.”

The motion tva$ adopted.

MR. CHAIRMAN: We now take up 
elause-by-clause consideration of the 
Bill.

Clanwe 2—there is no amendment. 

The question is*.

“That Clause 2 stand part of the 
Bill."

motion u>as adopted.

Clause 2 was added to the B ill 

Clause 3 (Amendment of section 10)

MR. CHAIRMAN: There are two
Government Amendments, No. 10 and 
No. 11, to Clause 3.

Amendments Made:

Page 2,—

for line 30, substitute—

‘*or throughout any State or 
States; or

(v) any trust (including any other 
legal obligation) or institution, be
ing a trust or institution wholiy for 
public religious purposes or wholly 
for public religious and charitable 
purposes, which may be notified by 
the Central Government in the Offi
cial Gazette, having regard to the 
manner in which the aflairs of the 
trust or institution are administered 
and supervised for ensuring that the 
income accruing thereto is properly 
applied for the purposes thereof:”
(10)

Page 2, line 32,— 

for “this sub-clause”, substitute—

“sub-clause (iv) or sub-clause, (v)” 
(11)

(Shri C. Subramaniam)

MR. CHAIRMAN; I he question is:

“That Clause 3, as amended, stand 
part of the Bill."

The motion was adopted.

Clause 3, fl-s1 amended, was added to 
the BiU.

Clause 4 was added to the B ill  

Clause 5 (Amendment of section 13)

Amendment Made:

Page 5, for lines 36 to 48 «nd Page
6, for lines 1 to 35, substitute—

“(5) The forms *md modes of in
vesting or depositing funds refer*
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t$d to in clause (d) of sub-section (1) 
shall be

ta) subject to the provisions of cl?> 
use (b), in a case where suoh funds 
represent the original corpus of the 
trust or institution or any contribu
tions made to the trust or institution 
with a specific direction that they 
shall form part of the corpus of the 
trust or institution,

(i) investment in sav
ings certificates as defin
ed in clause (c) of section
2 of the Government Sav-

46 of 1959 ings Certificates Act, 1959, 

and any other securities 
or certificates issued by 
the Central Government 
under the small savings 
schemes of that Govern
ment;

(ii) deposit in any ac
count with the Post Office 
Savings Bank;

(iii) deposit in any ac
count with any nationalis
ed bank, that is to say, 
any corresponding new 
bank constituted under 
section 3 of the Banking 
Companies (Acquisition 
and Transfer of Undertak-

5o; '77* ings) Act, 1970;

(iv) investment in traits 
in the Unit Trust of India 
established under the Unit

52 of 1908 Trust of India Act, 1963;

(v) investment in any 
security for money created 
and issued by the Central 
Government or a State 
Government;

(vi) investment in de

bentures issued by, or on 
behalf of, any company or 
corporation both the prin
cipal whereof and the in
terest whereon are fully 
and unconditionally guar-

1975 Taxation baw$ (Am &j t*z 
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anteed by the Cfetttatf
Government or by a Stale 
Government;

(vii) investment or de
posit in any Government 

company as defined in see* 
tion 617 of the Companies 

1 of 1956 Act, 1956;

(b) in a case where such funds re
present—

(i) the corpus of the trust or in* 
stitution immediately before the 1st 
day of June, 1973; or

(ii) the original corpus (being afr 
sets other than cash) of any trust or 
institution created or established on 
or after the 1st day of June, 1973; or

(iii) any contributions (otherwise 
than in cash) made any trust or 
institution on or after the 1st day of 
June, 1973, with a specific direction 
that they shall form part of the car
pus of the trust or institution,

any form or mode, other 
than investment in shares 
(not being shares entitled 
to a fixed rate of dividend 
whether with or without a 
further right to partici* 

pate in profits) in a com
pany (not being a Gov
ernment company as defi
ned in section 617 o£ the 

I of 1956 Companies Act, 1956 or a
corporation established by 
or under a Central, State 
or Provincial Act);

(c) in any other case, the forms or
modes referred to in sub*clause (i), 
sub-clause (li), sub-clause (iii) and
sub-clause (iv) of clause (a).

(6) Nothing contained in clause (&) 
of sub-section (1) shall apply in rela
tion to any monieg accumulated or 
finally set apart and invested or depo
sited in the manner referred to in 
clause (b) of sub-section (2) of section 

11.'*. (1)

(Shri C. Subramanfam)
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MU. CHAIRMAN: The question is:

That Clause 9, a« amended, stand 
part of the Bill.*

The motion was adopted.

Clause 5. at amended, was added to 
the Bill

Clauses 0 to 10 tuere added to the BiK.

Clause 11 (Insertion 0/ new section 
44B)

Amendment Made:

Page 8, line 28, for “44B”, substitute 
“44AA” (2)

(Shri C. Subramaniam) 

MR. CHAIRMAN: The question is:

“That Clause 11, as amended, stand 
part of the Bill.”

The motion was adopted.

Clause 11, os amended, was added to 
the Bill"

Clauses 12 to 23 were added to the 
Bill.

JTiause 24 (Amendment of section 
80P)

Amendment Made:

Pace 13, for lines 27—29, substi
tute*—

‘(ii) for the words, figures and 
letters “deductions wider section 
80H, section 80HH, section 80J and 
section 80JJ”, the words, figures and 
letters “deductions under section 
80HH, section 80J and section 80JJ” 
shall be substituted*. (5)

(Shri C. Subramaniam)

MR. CHAIRMAN: The question is:

"That Clause 24, as amended, 
stand part of the Bill."

The motion usas adopted.

Clause 24, as amended, was adde# to 
the BiU.

Clouses 25 to 27 were added to themu

Clause 28 (Amendment of section 
100)

Amendments Made:

Page 14, in line 1-7, for "the follow
ing clause”, rubstttute “the following 
clauses." (4)

Page 14, after line 22, insert—

‘(ib) “consultancy service company*' 
means an Indian Company whose 
business consists wholly in the provi
sion of technical know-how, or In the 
rendering of services in connection 
with the provision of technical know
how, to other persons.

Explanation.—In this clause and 
in sub-clause (3) of clause (iii), the 
expression “provision of technical 
know-how'* has the meaning assign
ed to it in Sub-section (2) of section 
80MM;’. (S)

Page 14, in line 26, for “in the case 
of an industrial company”, sub
stitute “in the case of an industri
al company or a consultancy service 
company". (6)

Page 14, for lines 35 to 40, substi
tute—

“in the case of &n Indian com
pany, not being an industrial com
pany or a consultancy service com
pany, a part of whose gross total 
income consists of profits and gains 
attributable to the business of pro
vision of technical know-how, or of 
rendering services in connection 
with the provision of technical 
know-how, to other persons, or of 
construction' of ships or of manufac
ture or processing of goods or of 
mining or of generation or distri
bution of electricity or any other 
form of power—*\ (7)

(Shri C. Subramaniam) 

MR. CHAIRMAN; The question is:

“That Clause 28, aa amended, 
stand part of the Bill"

The motion was adopted.

Clause 28, as amended, was added to 
the BiU.
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Clomes 29 to 61 tî re added to tĥ
m t

Clause 62 (Insertion 0/ neto section 
271A)

t

Amendment Made:

Page 41, in line 43, for “sedion 
44B*‘ substitute “section 44AA”. (8)

(Shri C Subramantflm)

MK CHAIRMAN: The question ip:

uThat Clause 62, as amended,
stand part of the Bill."

The motion was adopted.

Clause 62 «s amended, was added to 
the Bill

ClatLse$ 63 to 78 were added to the 
Bill.

Clause 79 (Amendm^it nj section £95)

Ameivdment Made-

Page 51, m line 30. frr "section
44B’\ substitute “section 44AA’\ (9"*

(Shn C. Subramaniam)

MR. CHAIRMNN; The question is

“That Clause 79, as amended,
stand part of the Bill.”

The motion was adoptee.

Clause 79, as amended teas added to 
the Bill.

Clauses 80 to 125 were added to the 
Bill

Clause 1, the Emcting Formula and 
the Title were added to the Bill.

SHKI C. SUBRAMANIAM: Sir, 1 
move:

“That the Bfll, as amended, &e
passed".

MR. CHAIRMAN: Motion moved.

“That the Bill, as amended, be 
passed*".
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Ta&i&cm pato* ' 15% 
(Amdt.) BitfV
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SHRI D. N. TIWARY (Gopalganj): 
In a tew minutes, this Bill will be 
passed. At the outset I want to say 
that I welcome this Bill. But I want 
to draw the attention of the Finance 
Minister to a very great omission. 
Perhaps it has escaped his notice. I 
have written three letters to him, 
one in May, another in June and the 
third one in July. An acknowledge
ment was received from his Private 
Secretary. I am afraid whether the 
letters have been placed before him 
or not because 1 have not got the final 
reply ss yet. It is about foreign com
panies who have got their branches 
here. A  few days ago I had taken from 
the Registrar’s office the details of a 
few companies who have find their 
returns. There are huge transactions. 
The returns show losses mostly or 
very poor profits. What happens is 
that they carry on business here and 
transfer their whole profits to the 
head office. They account all the ex
penses here and show losses or mea
gre profits. Most of the companies do 
not file regular returns. Some have 
filed upto 1972, some upto 1974 and 
many have not filed. These things 
should have been taken care of and 
if properly investigated, I am sure a 
huge amount of tax would have been 
realised.

The Reserve Bank &l£o look to their 
functioning. I do not know why the 
Reserve Bank is not taken into con
fidence for their registration here or 
for their carrying on business or for 
release of foreign exchange. If these 
things are properly investigated and 
a strict vigilance is kept on them, you 
can get * huge amount of tax from 
them. They simply bypass by showing 
losses or meagre profits and keeping 
all the profits with their head office.

I have not many things to say. 1 
welcome this BiU But this omission
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Should be taken care of and the Fi

nance Minister should see that these 

loittign companies wmch ai‘e maKiay 

huge prohts—some are Japanese, 
borne are isnlish and some aru Ame- 

ucan—are properly taekieu and the 

uxes due realised irom them.

SilKI VASANT SAitiE (AKcla;: 1 
just want to make a lew suggestions 

at this stage.

We have given as many powers as 
the Department wanted at the time oi 
tne Select Committee and at other 

stages also. We did not grudge them 
any powers. Full powers have teen 
given. Now, let us see how within 
the iramework of the income-tax 
siructuie, they can achieve the objec

tives. Where greater evasion is taking 
place -that you have spelt out and 
you are going to concentrate on them. 
{Sometime back an oiler was m ide t j  

all those people who have unaccounted 

wealth to voluntarily disclose and give 

their taxes or even suirender part of 
tne unaccounted wealth. Bui that did 
not work. 1 would tay m the present 

atmosphere oi emergency there is a 
.care that Government now means 

business and any unaccounted wealth 
whether it is in the form of real 
estate or other assets or hoardings etc. 

will not now go undetected. It is 

bound to have an impact on produc
tion also because whether we like it or 
not the scare will scare away even 
the investable resources. Money is 

what money does whether it is black 
or white. Black money also has been 
used for investment in productive sec
tors—distributive as well as produc

tive. Therefore, I would submit that 

will this not be a proper time to make 
a package deal?—Supposing a person 

had disclosed only Rs. l lakh and has 
other Rs. 2 lakhs with him which he 
has not disclosed. You tell him to 

disclose rest of the unaccounted 
wealth, we will take only a certain 
percentage of it not by way of 

tax. We will make you to deposit 
80 per cent, rest of the 50 per cent 

will become white. We will not ask 
you to account for it but we will re
quire you to invest it in the way we

1807 iSAKA) Taxation haws 1&2 
(Amat.) BtU

want. With this package programme 

of some sort oi demonetisation, snot 

complete demonetisation previously 
known as ‘SEMIBOMBLA’, we get 

wealth. It does not make the money 

shy or to get away Irom productive 

investment In this way ti*e industries 

will not suffer. If some such thing 

can be thought of, I believe, it *$ the 

right time. Such a measure may give 
you some result. Therefore, aomo 
exercise may be made by the Tax 
Department.

SHRI K. NARAYANA RAO (Bobil- 

li): Sir, we have been hearing about 

the relief given by the courts to the 
tax evaders. From my experience I 

can say that off late courts have been 

very considerate so far as exchequer 

is concerned, but when the courts find 
some legal lacuna, an unavoidable 

one, courts grant relief to the tax 
evaders. My feeling is that there is 
something radically wrong with our 
system. We provide for something 

but somehow scomefhmg creeps in 
which acts as a lacnm. So far as 

Income Tax laws ann nractices are 
concerned, thev ar* venr difficult to 

understand even for advocates. It is 
now time for us to think of putting 
laws and other things in very clear 

and categorical terms so that there is 
nothing left for the courts to come 

to the rescue c " ■?* *s lax evaders.

THE MINISTER OF FINANCE 

(SHRI C. SUBRAMANIAM): Sir, Shri 

Sarjoo Pandey made a pointed refe
rence about his accusation against an 

officer. This matter had been gone 

into and 1 think my colleague had 
already written to him; perhaps I 

have also written to him. He is one 
of our best officers but naturally, 

particularly, against a strict officer, it 

is always easy to get allegations by 
various Interested parties. We should 
be careful in giving credence to these 
sorts of abuses which some people 

may make. This matter has been 

gone into and it is hot as if only it 
his accusations are accepted be can 

think that justice hus been done, and 
if he takes such attitude, 1 am afraid*
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he is faking a wrong attitude as far 

as this is concerned.

Then Mr. Sathe made reference 

about the unaccounted wealth or in** 
come. I am sure he is aware of the 

new provision which we have made 

with regard to what we call the settle

ment procedure there. My own view 
ist if anybody is hone&t enough now, 
whatever might have been the past, 

if he wants to disclose h;s income 
and all those things, this would be the 

best occasion and it will be a very 
easy procedure and the proceedings 

there are also final and there is -10 
appeal against it ard perhaps this 

would be the best method to do it. 
And we can find out far m the settle
ment procedure we can lay down 
guidelines which will induce people 

to come forward and disclose their 

unaccounted assets or evaded income. 
This is certainly a matter which w o uld  

be looked into.

Shri Tiwary made a pointed refe
rence about companies’ income and 
headquarter expenses. It is not as if 
unlimited amount can be i emitted as 

headquarter expenses. There is a 

formula for that. And it is not ns if 
they have evaded. If they have evad

ed in some other matter, that is a 
different thing. This matter of head

quarter expenses is ^mething vthicn 

has become relevant to us also We 
are there in certain pnterprires abroad 

and we ask also for headquarter ex
penses. We want to get some of the 
profits which are earned there. 

Therefore, what we are attempting tn 

get we cannot deny lo others, and we 

should see and have a balanced ap
proach, as we are going to have more 
and more Investments abroad. But 

m this particular cage i do not know 
whether they have not even filed the 
return. I have asked my colleague to 

verify that. I would look into it but 
I do not think that they do not file be

cause they cannot afford this kind of 
open defiance of law.

The hon. Member mentioned about 
complexity of legislation. 1 do agree,

it is a little bit complex, but we have 

tried to make it simple now. But un
fortunately we give various exemptions 

and they have to be hedged in with 

various safeguards, which is what 

makes it a little more complex and 
difficult to understand. But, once we 
know the structure and on what basis 

these exemptions have been made I 

have no doubt in my mind that it 
will be easy to understand the ratio
nale behind it by those who are con
cerned. Even I who have Veen sub
mitting the income-tax returns, except 

for the fact now that I am here l's 
Finance Minister, ani j have to know 

something about income-tax, even now, 
it is my auditor who prepres the re
turn; I sign it; I take it for granted. 
Fortunately there are no complexities 
m my income Therefore it is not 

very difficult to do it als'j.

17.00 hrs.

There are the ‘exempt1 oils’ which 
create difficulties, as I said, and I am 

trying to plug various loopholes which 

arose now and then, which has made 
U a little more complex than it is 
necessary. But, for the ordinary citi
zens, we have got publications which 

give various facts and the informa
tion with regard to how to file a re
turn. That is good enough for any
body. If the hon. Member goes 
through it—I am sure he would have 

gone through it—when he is engaged 

as a lawyer to deal with many cases, 

that is a different matter and he will 
have to study it—lie will find that for 

mere filing of a return, it is a made- 

easy publication.

17.01 hrs.

{Shri Vasant Sathe in the Chair]

With these words, I would like again 

to thank the House for the generous 
treatment they have given to this Bjlll. 

It is now, having given all the powers 
which the administration wanted,— 

for the Administration to deliver the 
goods. I think they will deliver the 
goods.
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JtfR. CHAIRMAN: Now, the question

*0:

“That the Bill, as amended, be 

passed”.

The motion was adopted.

17.01 hrs.

STATUTORY RESOLUTION RE: 
CONTINUANCE IN FORCE OF 

PROCLAMATION IN RESPECT OF 

NAGALAND AND NAGALAND 
STATE LEGISLATURE (DELEGA

TION OF POWERS) BILL.

MR. CHAIRMAN: We shall now take* 
up ilem Nos. 26 and 27. These twu 
items may be takf»n together. Shri 

Brahmananda Reddy may move the 

motion and then move for leave to 

introduce the Bill for consideration.

17.02 hrs.

IS'iki Vajsavi Svjhi. in the Chun]

THE MINISTER OF IlOME AF
FAIRS (SHRI K. BRAHMANANDA 

REDDY): Sir, I bes to move:

“That this House approves the 
continuance in force of the Piocla- 

mation, dated March 22, 1975, in res
pect of Nagaland, issued under arti

cle 356 of the Constitution bv the 

President, for a further period of 
six months with effect from Septem 

ber 26, 1975/’

I beg to move*:

“That the Bill to confer on the 

President the power of the Legisla

ture of the State of Nagaland to 
make laws, as passed by Rajya 

Sabha, be taken into consideration.”

Sir, the House Is aware of the cir
cumstances which necessitated the 
proclamation of the President’s Rule 
in Nagaland, in the month of March, 

1975. If I have to recall to your

♦Moved with the recommendation of the

Nagaland & N&galnnd Slate 
Leg. Bill

memory what the Governor had stated 

then, it would read as foUows:

*’One cannot reasonably expect 

that another ministry, if formed out 

of the present Legislature, would be 
stable, or that unprincipled defec
tions, induced by lure of office, would 

not continue. This would be an un

happy and disturbing situation in 

any State. And, it is particularly so 

in a State which has special security 
problems because of insurgency with 

the insurgent* maintaining contact 

with, and securing arms from, 
foreign countrv. It is only a fresh 
election at which electors may with

hold their support from defectors 

that holds out the prospect of a fully 

stable minî t'-y.”

At that ti Hi, it was felt that the 
Governor woul I explore the possibility 

to see whether a popular ministry 
would again come in. But, in view 
of the shifting loyalties of the Mem
bers of the Legislature of Nagaland, it 
was not possible and, therefore, the 

Governor, in his report, dated 18th 

May, 1975, had stated as follows:

"In view of the instances of shift
ing loyalties during the last five 

weeks or so, one could not reason
ably expect that a ministry now

formed would be stable-apart
from the scale and frequency of de

fections, there have been allegations 

from both sides that Members had 
been taken away more or less against 
their will and kept under duress, 

that in addition to offer of minis

terial office, substantial amounts of 

money had been offered or paid in 
certain cases. The reports I bave 

received from independent source® 
suR&ost thnt these allegations are 

not wholly unfounded.”

This is what the Governor has* report

ed. Therefore, the Assembly was dis

solved on the 20th May, 1P7S. I may 
also submit to this House that after 
the Governor has tafeen over on the 

President's Proclamation, there has

President.
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toeeti a considerable improvement in 
the situation of Nagaland, either front 
the point of view of surrenders or from 

the point of view of arrests or from 

the point of view of the several unlaw

ful activities that the underground 
insurgents have been doing, namely, 

recruitment collection of money, etc., 

have also considerably gone down, 1 

would like to say in one word “things 
are looking up.”

I see that quite a great number of 

the even dwindling undergrounds have 

seen the futility of their attempts to 

seek any inspiration from outside 01 
to get arms or ammunition from out

side. It is a welcome sign and, I am 

sure, in the next few months it may 
be possible that Nagaland may be 

clear of a lot of these insurgent activi

ties.

In addition to this the Administra

tion there is keeping a watch over the 
developmental activity. In fact, the 

Plan of Nagaland has been increased 

from Rs. 38 crores in the Fourth Plan 
to about Rs. 83 crores in the Fifth 
Five Year Plan period. It is our desire 

to step up activity not only with regard 
to agriculture, animal husbandry etc. 

etc. but also with regard to communi
cations. Though the item of communi

cations is a low priority item so far as 

other States are concerned, as far as 
North Eastern sector is concerned 

communications is a very important 
item of activity in the Plan period. It 

should be so and it is so. Even this 

year the amount of Plan allocation is 

about Rs. 15.24 crores for Nagaland. 

We are seeing to it that even in the 

matter of some placements in the State 
of Nagaland—I need not go into the 

details—some care has been taken to 
see that some energetic officers are 
nut there whn can be exneoted to de
liver fronds. Therefore, Sir, T seek the 

aonroval Of this House for this ResO- 

lution.

The second one is the Bill with re
gard to giving power to the President 

to make laws and in that connection

the most important point is that the 

President will constitute a Committee 
consisting of 10 Members of this House 
and 5 Members of the other House 

who would look minutely not only into 

ihe laws concerning the State but also 

in regard to many administrative 

matters. The same procedure wag fol
lowed in other States where Presi

dential Rule had been imposed.

MR. CHAIRMAN: Motions moved:

“That this House approves the 

continuance in force of the Procla

mation, dated March 22, 1975, in 

respect of Nagaland, issued under 
article 35(J of the Constitution by the 
President, for a further period of six 

months ivith effect from September 

20, 1975.”

“That the Bill to confer on the 

President the power of the Legisla

ture of the Stale of Nagaland to 
make laws, as passed by Rajya 

Sabha, be taken into consideration.”

SHRI H. N. MUKER.TEE (Calcutta— 
North-East): Mr. Chairman, in the con
ditions of today what the Home Minis
ter has proposed is an un avoid obit' 

thing and I am sure the House would 

agree to his proposition.

Whatever might be one’s view about 
the Presidential takeover last March 

and the dissolution of the Nagaland 

Assembly in May, todaVt the rule of 
the President has. in the changed con
ditions. necessarily to be extended to 

Nagaland. But. I think that Govern

ment should be aware of the challenge 
that it has taken over in re«?nect of 
Nagaland in particular, lust as it 
should be aware of the challenge it 

has taken over in respect of the whole 
country,

In so far as Nagaland is concerned, 
it Is a good thing that recentlv reports 

have come about a certain improve

ment in the condition. T understand 
that the rate of surrender hv Na^a 

rebels or the capture of such rebels 
has substantially increased since *he 

imposition of the President’s Rule. Wo
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hav^ seen in the papers also how some 
officers of the underground army are 

among those who have been recently 

captured. From this, one might deduce 

that our security operations have been 
more successful lately or perhapsr—it 
is the better thing even—there has 
been something like a change of think

ing among some sections of the under
ground.

But, in relation to Nagaland which 
I had the advantage of visiting some 
ten years ago, there Is no room loi 

complacency. Recently, I found in the 
papers a report of the escape of some 
senior Naga underground leaders across 
the international border. Now, this is 

a matter of concern because they were 

obvioufOy able to slip through our 
security cordon. Therefore, we should 
make sure that they are not able to 

como back and carry on their mis
chief-making potential. But, the posi
tion is still so bad that from Nagaland, 
f-omo pc*oi)l»‘ can get away and carry 
on confjibulations in China or else

where which do not redound to the 
benefit of our country. But* as I was 
'•ayinr;, Government meets in Nagaland 

y challenge which is rather difficult 
and which cannot be discharged only 

in terms of administrative action. Wo 
have the task of winning over all 
vanities of recalcitrants and for that 

purpose, an imaginative policy of 

understanding is needed. If I can re

call what I saw in Nagaland ten vears 
ago, and I suppose the problems basic

ally remain the same, it is that Gov
ernment's action is not informed os a 

general rule by that understanding of 
the special requirements of the Na?a 

people and that quality of imagination 
which bureaucracy conspicuously 

lacks. The Minister has told us about 

larger allocations for the Plans. We 
should see to it that these allocations 

are expended In a way which really 

and trulv bring about benefit for the 

Naga people.

It is a r*ity that the political life of 
Nacaland has been so vitiated that de

fections have become a very common 

phenomenon. A people who are so

Leg, Bill

truthful in their normal ways of life 
have taken to the game of politics in a 

fashion which is nauseating. But, I 

am sure that is a kind of declension 
from the norms of Naga Life. We 
should go forward with an understand, 
ing of the better qualities which are 
so many in the Naga people and to 

try and make them understand that 

we appreciate their ways of life and 
appreciate also their right to their own 
iorm of social and other kinds of 
organisation. And if we do so, then 

only shall we be able to make any 

mark from the administrative point 
of view.

The grievances of the Naga people 
have, therefore, to be tackled seriously. 
I understand that even now many 
traders and such undesirable groups 
of people go from all parts of India 

and they hinder the genuine economic 
development of the Naga people. 
Grass-roots participation in so far as 

the implementation of the plan pro
jects is concerned is what is absolutely 

necessary in relation to Nagaland.

The Minister has not been very com

municative. I do not know what ex* 
aetly is the position today about the 

UDF and the NNO and their respec
tive quarrels, if the quarrels are going 
on in the same old fashion or things 

have been pushed under the carpet 

and the quarrels would be resumed at 
a later time. But let this opportunity 
which the emergency has given be 
utilised to an extent so that the con
flicting elements in Nagaland can be 

brought together so that through ad

ministrative activity no vindictiveness 
is shown to one group or the other and 

that an attempt is made to bring about 
unity among the political elements in 

Nagaland.

We are happy to notice certain signs 
of improvement, for example, that even 

Mr. Phi7,o has begun to see the futility 

of hte earlier stand. I learn that his 
brother is no longer underground, but 
is living in a peace camp. There have 
been some reports that even Phizo 
himself seems willing for talks; he
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has expressed his desire for an honour

able settlement. Let Phizo come for- 

war I and let the Government oi India 

also behave in such a fashion that we 

can have a solution on the basis of 
what India wants legitimately anil 

that is that Nagaland is a pari of the 
rê t of India. Like Jammu and 

Kashmir, Nagaland may have its own 
special problems, but there is no 
reason why it cannot find an organic 

place of unity in the set-up that India 

has got.

Therefore, I say that in these days 
of difficulty, m these days ot stress 

and strain, puli teal, administrative and 
psychological, through which the 

country is passing, let the opportunity 
of the emergency be utilised realby and 
truly to evoke a call to statesmanship 
not the bludgeon but brotherliness as 

a method to win over the Naga people 
who have shown that for their own 
wuyj, of life they can go on fightmg 

in all kinds of ways, but even so 
they can be in< orooruted into the 

hrger community which 1. India. If 
wo can go ahead under the Presidential 

dispensation in th’s respect that would 

be worthwhile.

Of course, it is a good thing that 
Parliament would be associated and 

the President would have a team to 

advise him 1:1 re ard to what ought 
to be done in Nagaland The problem* 
of Nagaland have ie-le eu for too long 

and a^aiu I lepeat. let tms oppoitun ty 
of the emergency be utilised to the ex

tent that the Naga people as well as 

the rest of the people of India expect.

SHRI G. ViSWANATIIAN (Wandi 
wash); It is unfortunate that this 
border State is going without a repre

sentative government. It is a very
sensitive area, being next to the bor

ders of China. Even when there were 
representative governments, whethe- 

of the N N O  or of the UDP, these gov

ernments have come and gone, but
no solution to the basic problem of 

Nagalan i could be found. The only

change I find in this House is that

when I entered this House in 1967 the 
subject of Nagaland used to be handl
ed by the Ministry of External Affairs, 
but now it has come to the Home Minis* 

try. That is the onlv improvement I 

and as far as the Nagaland situation 
is concerned. So manv Home Minis

ters have come and j*one, ljUt still the 
fundamental problem which Prof. 

Hiren Mukherjee pointed out is still 
there without finding any solution. 
The President’s rule is there now 

coupled with the emergency powers. 
We want th<* Central Government to 

take the initiative by sending their 

Governor. Let them have a special 
Governor for Nagaland so that he can 
contact all the elements of Nagaland.

I think by this time the rebel elements 

would have understood that they can 
no longer continue harbouring inten
tions of having a separate identity of 
their own. They must be brought into 

the main stream of national life. The 

people of Nacaland should think that 
they are part and parcel of this vast 

country I think the Government can 
do well to bring a number of Nagaland 

vouninters in*o Government service 
particularly through the Union Public 

Service Commission. Once that Is 
done, they will be posted all over 

India: they will come to have a stake 

and they will feel I hat they are an 
integral part of this country because 
of their sons and daughters, one will 
be in Madras and the other in Kashmir 

nnd the third in Guiarat and so 011. It 
is an administrative matter.

As for the political problem, the 

tussle between the political parties Js 

going on and I think the Central Gov
ernment have not taken any partial 
attitude. The Centre should see that 
the two parties come to some sort of a 
settlement so that sometime after the 

emergency is over, they can form a 

Government and the machinery such 
a* the peace council which was there 

should also be utilised to bring the 
underground Nagas to the talking table. 

When there was cease fire we thought 
that there was going to be some real 

solution and the problem would be 

solved once for $11. To our dismay
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the Chief Minister of the UDF Mi
nistry came often to Deihi and &aw 
me aritt the i^ane Minister also. 
Whatever assistance we couid give 
him, We gave him. I suppose he bad 
no reason to feel at any time that we 
have done something to discredit him 
Of to dislodge him Irom his place. 
Unfortunately, some young men in 
the Assembly, who came in as inde
pendents and some of them as party 
members, were shifting their loyalties 
quite too often sometimes in a mat- 
tei of hours and sometimes in a 
matter of days. Therefore, in spite of 
best offers, the Government could not 
see to it that a popular ministry 
could function.

As I have said at the outset, it is 
clear that more and more people rea
lise that there is absolutely no use 
in continuing this type of insurgent 
activity.

I do not want to mention the .names 
While our security forces need not 
be complacent, while it is necessaxy 
for them to keep the legitimate pres
sure, still as you are all aware it has 
been said quite often on the floor of 
this House either by myself or by the 
Prime Minister that naturally when 
underground elements surrender, we 
will treat them with consideration 
end sympathy and they should be en
able to rehabilitate themselves.

I agree with my friend, Mr. Vish- 
w&nathan, that we should encourage 
the Nagas to come to the mainstream 
of life. My friend, Professor, has said 
that we should not encourage all 
kinds of mischievous and exploiting 
elements to go into Nagaland. Nobody 
can go there without permission. 
While it is so, still there is some 
mixing otherwise it will be closed so
ciety. While we should encourage 
such thing, we should not encourage 
any exploiter or any man who is 
likely to exploit the situation there, 
to go and interfere in the affairs of 
that place. Though a few MLAs are

trying to shift their loyalties, yet it 
is true mat it i& not tne characteris
tic of a Naga. We should not eoneiude 
that ail the Nagas are being exploit
ed. Ihey are quite brave people, oi 
course, proud people and we should 
encourage them also to remain so. 
You must be knowing the Naga his
tory and you know the constitutional 
amendment and you know the consti
tutional guarantee that we have given 
to their culture. Therefore, there is 
no question of anybody trying to play 
with their culture etc. We have been 
trying to see that in the entire Nortn- 
eastern area apart from Nagaland, 
whatever influence—foreign mission
aries etc—is there, is being reduced 
and no fresh permits are being given 
to anybody.

Mr. Daga rightly mentioned about 

the directions. There is a bill and 

many many leader  ̂ oi all parties are 
there on lhat Committee, 1 cio nol 
Jan.* whdt is happening to that Com 

mittee I have not attended the meet

ing of that Committee, 1 can only say 

thal the Government of India nave 

cither directly oy mdneclly, no hand 

in the defeetiirjs fiom one side 1o th* 

othtr Jn thj State oi Nagaland

Therefore, Sir, I request you to 
give your approval; and you know, 
and everybody knows, that this is 
monsoon period and it is not possible 
to hold elections either in September 
or October. Therefore, it becomes 
necessary to extend this; and as Par
liament is not likely to be m session 
in August or September, I have to 
come quite early to seek your appro
val.

MR. CHAIRMAN: Now, the ques
tions is:

"That this House approves the 
continuance in force of the Procla
mation, dated March 22, 1975, in 
respect of Nagaland, Issued under 
Article 356 of the Constitution by 
the President, for a further period 
of six months with effect from Sep
tember 26, 1975”

The motion was adapted.
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MR. CHAIRMAN: Now we come 
to item 27. The question is:

"That the Bill to confer on the 
Preaidfetot the power of the Legisla
ture of the State of Nagaland to 
make laws, as passed by the Rajya 
96bha, be taken into consideration/’

The motion was adopted.

ME. CHAIRMAN: Now we take up 
Clause-by-Clause consideration. There 
are no amendments. Therefore, I will 
•pizt Clauses 2 and 3 for adoption. The 
question is:

'That Clauses 2 and 3 stand part 
of the Bill”.

The motion was adopted.

Clauses 2 and 3 were added to the 
Bill,

Clause 1, the Enacting Formula and 
the Title were added to the Bill.

SHRI K. BRAHMANANDA RED
DY: I beg to move:

“That the Bill be passed”.

MR. CHAIRMAN: The question is:

“That the Bill be passed.”

The motion was adopted.

17.98 hrs.

DEFENCE OF INDIA (AMEND
MENT) BILL

THE MINISTER OF HOME AF
FAIRS (SHRI K  BRAHMANANDA 
REDDY): Sir, I beg to move:

“That the Bill to amend the De
fence of India Act, 1071, as passed 
by Rajya Sabha, be taken into con
sideration.”

1168 3LS—7

Sir* the Protiamattan of Emergency 
was made by the President on the 
29th June 1975 in the context of threat 
to the security of India by internal 
disturbances. There was immediate 
need for enactment of a suitable law 
to meet the requirements of the emer
gent situation. The Defence <J* In
dia Act, 1971, which waft passed ty 
the Parliament in the wake of the 
Proclamation of Emergency mode on 
3rd December 1971 was meant to 
provide for “'special measures to en
sure the public safety tod interest, 
the Defence of India and civil de
fence and for the trial of certain offen
ces and for matters connected there
with” in the perspective of threat to 
the security of India by external ag
gression. It was felt that the provi
sions of the Defence of India Act 
which had been found useful in deal
ing with a Situation where the 
security of the country was threaten
ed by external aggression could also 
be effectively used for dealing with 
the new Emergency which was de
clared when th0 security of India 
was threatened by internal distur
bance. This, however, required 
the enl argement—this is the main 
thing—of the scope of the Act to spe
cifically cover the needs of the Procla
mation made on the 25th June 1975. 
As the Parliament was not in session, 
the President had to promulgate the 
Defence of India (Amendment) Ordi
nance, 1975, on 30th June 1975, to 
extend the Defence of India Act to 
meet the requirements of threat to 
the security of India by internal dis
turbance. The present Bill seeks to 
replace the Ordinance.

As may be sern from its provisions, 
the Bill does not envisage any new 
powers which arc not already avail
able under Defence of India Act and 
the Rules framed thereunder, which 
are in force since the promulgation 
of the earlier Emergency on thG 3rd 
December, 1971. All that the Bill seeks 
to achieve is to specifically extend the 
scope of the Defence of India Act to 
cover the requirements of internal
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security. If you see the various clau
ses, they say "add internal security’ 
alter such and such word.

It proposes to rename the Defence 
of India Act accordingly as the De
fence and Internal Security of India 
Act and introduce corresponding and 
consequential changes in such of the 
provisions of the Act which relate to 
‘civil defence* to make them include 
•internal security* also.

The amendments proposed in the 
Bill are the minimum necessary for 
purposes of maintenance of internal 
security in the context of the Procla
mation made on 25th June, 1975 to 
meet the threat to the security of 
India by internal disturbance. Care 
has also been taken to suitably amend 
Section 38 of the main Act so that the 
ordinary avocations of life and en
joyment of property are not interfer
ed  with unnecessarily, even while 
the provisions of the Act are resorted 
to for maintenance of internal securi
ty.

This is a simple amendment. I hope 
this House will pass it.

*41 iwrafv era (tfteft) : *rî prr, 

f%  *r*ft ifoft tft % m  t  

ft? aft *  sft snarpjsr arnft flwrr 
*rr, s t f t  sft>  f a .V f e r  ^ r r ^ fr  w r  ^  
%  % 3 [ fw T s p  n n rr *n rr $ 1 
vr *ft z m  |  fy *?tf irftrftw  

forsffar * r r r  t o ?p c  %  q$«TT
s ta r  t f t |  f V  i r p s r  xm s r fa -  
fiww ate 

t f f a r  ctwt f t  «rr, srarf?<r
vt % f?rq

ftorr wn?, ^

M W  Sttrf W  $ I

far* f N f w  #  jmftir 

%vnx luff w  irfant m m t  

%m (rif Sr tr ^  t, 'srar |r p  iraft 

<rf<faRr f i p . i  < n w  apneftr 

% % *t*T «rmT $ I

|  i ^  eft ^qr

*tt ^ r ° r  aw  s r m  ^
srwOTHt qTfbn *  ^r??r * *  %  frrcr 

«rr *i$  i aw  ^  *rnaffcPT « ft f a f * r  $ t
TOT tflT SHT* TO  1

v r  s ft r n fr t ft v t  
fa*ft «rU stft etanft «pt snrk 3^1%

f^HT q 8R5TT STF faFTcrr I ĴSTTRT

% vralsFff *  m m *

«fcit an i r̂r ^

firenft pfT %  * n * ? f a F r  %  ^  f^ r r  K f w

f^fiT apT i n ^ r w  fnifeir ?rV Ir 

«ft«rr prr «tt T O H rr .

«frc f^rr ̂  ^  rft «ft

«Tit 5T t, ?ft mT r̂r<?r if I  *rY<

cKcr ‘<|i ^ «n*< m^r | 

T̂|;?r |

< ? W»TiflT t i

fafrc if n̂r srapT̂r aft ^^rtt 

?r OTst *n*r % 

spt f w  w  fasrFT enqrr «f»r 

i tn*r s r h t  ^  ^  ^ntr eft 
f ^ r r  ^  f r a w  f t  ^  i « m ^ w r r  
^  srWf Jf w m

v  f%t3r i r t r  « r fi <nc s t^ tr  t o t
f w  I «»T ft?  g ft

f w C t  fw fr r  ^  5r, ^  ^  ?h?r i f
< fo rm  ^tttt %ftx f ^ r r  w f t  ^ ^ < i t  
W  reTTTn w» \W£ ^»fW ^WT VT

vm r ^ r c t  <re f e r r  
m ft?  ^ r k  f a f i r  xm m t f f t  
’pr^rnt i w  ^ f t  % *rr% w r r r
^  | IrftnFr irFrar, f  o tt ft 

t% m m  vr nt«Nw
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ftfnc $  *tt i w i  ^5 #*pn$
%. t *  . A  ... _.... . .. A — *S  ..........

« T R  w W  3 T O T  «TT f f i T  h *IT

t f t a r  « r r  < %  « n ^ f t -
m  11  w fr  ftfv- 

s r fo r  $ t  t o t  O T F t  ^  « i t  « f t r  t o t  ^  

f r s r c ^ ^ ^ s ^ T O T * r T * T ^  i 

*f$$ m m  | fc w m x  *st

Tcfr 9 T  T O T  ^ c F f t  SPf^fr ^  

i f t  S T R ft I Vft #  t” f> W T  ? r t r  *rnf 3 3 R T  

s n ^ T T f?  I
^ 5 T  *m f t v « f i  i f  ^ w r r r p r  a ft c r s R f t i  

sttt* «ftr f*nM 2n?rf #

i f t f b r  s r k

T re jfa r  m m  f l f t r f a  * t t  w r e f -  

%T?PT ^ « n  ^ T  f^ n r fw  f ^ R T  I T3W O T T  

TO arf^Ww vs

t o t  «ft§ w t  t o  | grot

t  * t p t  TrtT  | ^ r  s fr  * T f f t  T rs n ftfc r

fm t  |f  «fr, <tttt t t o

tre*rmf § %*r m  qrfxf̂ r $ tot

% sr# 25 5̂fT mr <?§*& iftr

* T f  T O  O f t  |  f %  m t 25 t o ? k

%  £ W T  ?T f ^ T T  ^ T T  t f k  29 

^T spt iiPTWRnsft ?rfa OTpt *r^ft ^ 

f w r  f w  ^?tt, ?fr ^ r
—  jL s  — fv £1— -...  rv _f\_
5fi£r |  fa> ^ f T  $ T  i W c T  5TT5f ^ T t T  f r  
f t f t  i w f a r r  ^ r r *  t f t r  «tW

% irf^r *r*m fro | w ^ f t  «f f̂r 

*r r  s f t r  w a f a f  p i T  ^ n f T  v  ? t f j ;  

*p t %  *>r s f t r  w  s t °  « r r f  o snro %  

qft#i ^r ^  ^  # i

TO  | f% ITfTOR t^T TOJR Hf

f r « r  ^r «r, ?t t o t  %  » f  i f t r  * r f w r c  

tor srr XfT | i to tt t o  *rfa- 

’spTrf *P t %  f ^ l r  snft^T spt %ft

^ w r m r t ?  |  i % wp«t  ^  « r r w t  t̂ctt ^  

f %  i p t  a r p *  ^r <ferr j u t  $  i *r tff  *i t
^ a  ^  _2£ St Ŝl —— w  ^ - -—- r»
m W T  W T  i t  «  f t  J ®  O T T  n  ^  w  

*W  ^ O T  J f l T  ,srtT 
v r  ^ t w t  i f t  ^ R 3 %  f v r t h r  ?h g |

%■ prr nfftrv % r̂wr

4m t  jot «rk fsror ^  «p1w ^  

gn: |f, m  ^r apr w r  

^¥<(1 ^  r̂rsft* 'Sfsr TOt *rc 

«^r t  hrerrw *i?r ? w  9t r  ^tst p̂ t  i
a iy

W  5T3vR ĴT sr^TT W  *r f  I l?1i ST̂ TR 

SrfScT 5R^ ^1 SHOT ?fK

% «nr *PTfor ^ r  % ^
. < ._.._ v __ „
cTk qr jHT w^tt 1

1TF5R R  ^ '« 7 f T O  T T ff %
^ T  5TT^ s r t ^ r  %5!T # T T T ?r tit ^  W  
f%  ^TPTT v r w r r  % w r s p r N Y  ^ ?ff ?fVT 
t it fk tr : m  ^  frm-

*n f w  I  %(tx ^ r  s n r 
^rrr fbrr ^frf^pt ir ^ r

p̂rr ? i w r  s r  1 1 ^  ^ t t̂t 
^ rp '3»r ‘̂ t o  *1̂ "

I tiffin ®rf̂ R5f ^FTt W H t  %
i»S

W  if «TS% TOT ^ r < |̂  ff^r I  I w ft

ffer̂ Rr ^  ®Ptf r̂̂ fhc ^  Jf 

^ r  ?r|f 1 1  ^  ^ r  f m t

S R &  T̂TrT 5FTO jfV% 'TT ’fffvTrf

| t  ^nxr, jstttot ^  ^  ^rr
TOcft i sffa , f w  f^rtf ^

TOTT % ^To f t  ^t  f ^ f  ^ T  3TOT

r̂ 30 « r  %  w r - ’stp:
3rrn^, %fCTr 

v t  9^r ^ h t  %t, ^ r  'SFRfT ^  % f -  
^ m r  wfaft * s r  1 1
^ r t  w t t  f̂f^r̂ hr w t p t

|  I TfhT^PT t o  ^

=arrffq i

TOr«rr, ^  ^f5?r ftnnnir^r & t̂rtt 

^ ^ f T  ft^ T R W T I Wf T O t  1 1 
3f t  f ^ T O R T  5 J W  ^ T T t  %ft? T O T W
nx%m m m s r  T O f t  |  ^ r ^ r

j  v w  %rit«vY «r 

?nff vr

til qifiwaw % ?R m  

T O ft, p r  ^  ffs^r f in r r o m  %
«v - v  ____ - - rs

^T 3TTO T I
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*  s n s n r  % q:*? t o  «ifiprr ^rrprr 1 
*ft mft*rr ftr %f?r *r §t 

m *  *ff ^r^rr 1 20 gsrt srtor*r

srtorre |  i$t <n: 21 $sfr sfhrnr,

#c  t  ^  %  20 $?rt sft?rr*r

^  ’it I  *5 *fcT 5T9f€^ tffa

srefgrcffa *re»r t ’rofr r̂tf ^fw ft

*rf t o  #  1 1 t o  $  ^  $t

%  mrr eft tpj% grafter ^rra#

|  ^er sir ?rm ^rito *tft 

%*r *6t |  ^t$?r % w n r  l*r ?̂t

srfc R̂cTT ^  1 1 srraft r̂rihr

Sir «mr *rt*fr % ^r^nrrr ^  ŝ tt*  ttct

f ^ r r  *rr 1 1 9 7 1  t  %JT ^  f ^ T
*rc$ % to% foft Sr, ?nfcrt t o  

xrr «m3RK  ^  <ro?> sr?% ^  srf-
r» r>  jL, ^
TTO5T 8 I

snft ft $  T d n  3RT frmrt

srtro ft W  rsf i rr *p* % ^tz sr?

*?TT % $*T SFT* $T *HT I^TfJT

jfmmf ^  ^  1 m f t  % 3r ft t o

o t t  ^  20  ®rr 21 ®(sfr i m * *  ^  «ftt 
trap *pr w**r tir £ 1 1 $sht g 

m ^ w r r ^  *r*r> jf 

far m«T% srrrr grr tor t, 3ft
*rrqpt s r -tt % m  frrr 2r ?

f ^ n r  s?r s m r f f  ^ r  1 a i t  u ro fc s r^ r
*rw*r ^ 5sr)r f  i ^  ?ft f̂?r ^  ?rtT

sm n ; ?rn% 3ft
srapr w N »  f ft, *mrr% JTft̂ r,

$  srmrr *rr?T ^  *$**> T ^ r  ?rn% ?rr*i% 

ŝr w rr  w r r  ^ fs M  m t  sfzm  

f(t T̂cTf I  Op f%*T aprf SfTT r̂*T «TT *F ^

% STP̂r »TT 3RT fSTT 1 1 
'jft fTT'T̂ T aiĵ r T̂Rt % fNwr f  :

eft «rfr ^  ^  vt 

ztk terr srrarr | f ŝft

1̂ 7tl Defence of ftttfe 1S4
BiU

VTW <Hw W flVEmr T W rn W

Jf sSff <sr w ar Ir ft. i? gt 

t o  vt *nm r̂r Tp f  1 vt w  

i $ $ 9 $ m f % * i f a * r M m w

VJF %tox ffe& 'T&<1 % W r  

rcTft«r ftr^n: f̂ ^ m c fV^ 13  ^sft 

w#*w  tfv fC[ f  1"

f  ^PfT jf ftr ^ T  # f

?rr m  Ht mv fm$t |  m ftrr?ft

t ?

‘^ m rR ' ^ t ffrTORr «pt iflr «rrr 

%# 1 ^  W 5TR  t o t r  «rk r̂nf ̂  ^  

# it  gwt sftorcr wn- sr^r t  1 

■smzrr ot?t % qw t  firmer

T^r 1 1 *3̂  ^  g f  ^rr€ spt H?»ft
1 1 ^  ^?tt | :

“^r % wpt JT^t % 20 
^nNw !*t »s?r ftw % r ^ m  ferr

W

S*, qr '5pTfTT % fe*r ^  frrr $sr 

#5?rr ^ f% w  » p w  

«Ft ^ *rr ^%^ft ’  ”

mr *nr ^ > ft  f̂ rtr q ft  fc ?

^t Tnp sftr scpî r  frocrr | :

“sprflT ! | W  Trf^r f?HTT T^V |  |

p- w r  ^  f% f̂srrr toht 

«fi% ^r- srreff ^  ^ r  ^  f̂t 

F̂FTT f%tr Sr 1 ilftsft 

^nsft ’etV ^TTtrr sfom?

»n̂ ‘ ?r^t

£m  ? m t  ^rr srfw

HTTOV t r̂rPfT R̂cTT %

5frr smrsrFT r̂ r i"

tnir sftr «P8RTT % W r t  3TT *TTOT 

SpfT? W  f  ̂ ET ^  IKft WT *t gfg^f

TOr^iiaTf 1 5? ??rfwt ^ r r

g w W  f  W  ’pr TO  TfT g fnT
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f f a s r a r  ? i * * t  t o t  f t R i f f c q f f  
I  ( t :

“%$ forfa % *if fa

xtmft % srcft terra 

f W R T  5 T M  wr t f r f t
f > f t  i f r t ^ r  * f t  s m t  

art * j f t  v t  t f t f f r r  f t a r ,  
s ft f^fTT j t w r  ?Tft | ,

f e ^ r m t ,  * f t f o f f ,  
q l f T f f ,  t f W  ? r k  fir e r ftp r r  
*pt t f t  * i f t  ^ rrfs m  |
3PTcTT sftJOT ^ f t  T |

?T JT ^ t J f l f ^ f f  q r  ’S R c ft 

TfT l”

3 r T T  ST^T sflT S fc T  f t
*?t t o  '^ff JR r̂' ?r̂ RTT t

ŝft far ft spTfrwfrr w m r  ft ifhr f?

q r  ^TO-fT ^  *PT*T?r 7 W T  I  
? f k  ’-rto rft if^i » m f t  %  ttc tp t ^ r  

^rrm % . . .  srfa §arc¥ 

%  w t *  n sft ?rr%  w r e  s r ^  fo r?  f  t  
f t ^ F P  t f t  « f k  * f t  i * T s r  %
s r m ^  ^rt * t t t t  3r f  s f t r  aft ^  srfsrsR T 

f̂sft̂ f̂f Vim *FT I 3TC% fw  

Trap T T T V  W T?T^T%  ^9T q?t t  I W f 

V f c T T t  :

“^r sTsnft % qf% § ft s*r anrrr 

q r  *m fa < r  s f t r  f o r r  m r  «rr❖
srmrfrRr srrfaqr 

ozt̂ wt *T qfTWcfa % far* 

^rfir x & n v f  i f  * # ? r q r r f t
CN

c R ^ t f ? ^  s n w u r o  f > f t  i 
b r w r f W f  i f
OT9TT STmSTT 

q*T «ft fo ft% % 

«rn? s r s f t  q r  33%  v»ftcr?t 
sft% w m f  spt s r f e n r  f > r r ,  

^ W T f ^ »  * % T T  gft 3 %  
^ a f m t  I ^  JIf ̂ fr^frTT
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h  v jfir  i f  p T ' C  ^

w^t «rtr aFT ^rrq q^rcr

WWT% ^TT f t  T̂RTT 

« T R T ^ t  %  2 7  T O  V t
v n r  i f t  f^ r fc r  |  w f  f ir fy ?rr 
^ q  %  « R T f  ft i”

SRFT ^  f^wr % :

"?R3pRt ffTV^lr ?ftr ^fT5ft % 

%  fsnreT w ?  i t  ^ n f^ r  
^ft jrq?, ^frft «rtT

sFTcsiz f£ t ^

fPT ? n ft s r ^ T O ^ fp  f  i

* p ^ f t t  ^  «p n ff ^  T fa r ^
?f)T ^  T̂cff spf vtf 

Ht ?t^t 5t qr% f̂ Tft 

| \ «rnsr tft

s f t r t  h ^tfst ^r
q^^cT ?, ^  Hurifiy^

t t a ^ t  fc n rt | f  t  ?t>t  ^ r  
9TiqTj] cr ^rqtf^T ^T fWlT 

f  I ^rfq T̂WSF«ft ^ T X  
^  3rt *rfa>£ ^ r  f̂ ptr 3TT% I  

^ frfew^tw: VFRt I  | 

q»TW3 ^ftw t % «TR2?T %

q | ^fqft^T % frT W«ff % W t
7% % «fk ^ r  ^nf^ft qr wtw 

»ft Wrar9TFft ^ f t  *PT SFS3TT 

t  I Wf ^ f t  F̂t ^ft?T eft 

qjFT  ̂ f t  f t  ^ f t  qr<

^?ff% 55TT5ft mPM‘ f ^ ,  

f̂ f̂ TJTt cT̂F % 5mr TO

^ft  | jtt q*3ff *nc 

#<tmm- qrr t o t  t s r  f% 

qr wft qnfe | i 

^trr st̂ ft ggRf %

tfTSFSr i f  ?ppRT »TTJTr 3TRTT |
% r ^ T  qft q w  W?TWt y r r ^ T T f  
^t ?rtf̂ T ^  T̂cT 3H



| aft m r m  w ]  

w n m ^ s z T ^ R T  

fa*r m  wurz 

? »r q m r  |  1
WFHJH W&t « f t  n ^ C '

m*o  * f t a %  %  * r * V  s»? t * f  

r̂t t o  qr ^tk rw r

<cl |T T  GT<f> flT?T v j <

*ft * W  5R fOT |  %  ?f faOT 

t f  * P t f  8 TRT ^ t  % 3fT 

W>Tf*rr*rft vfa qm rt %cs O
T T #  t  f ^ r  V T s n r r  | cT^ 

s r ^ r ^ T O r r |  %  s n - f e r  *&

<rer $ft®cr ijfa ^arc wt 

^  ? frfarr rr &

*ftr ôRfr 

^  ^ T  |  I
ffffwfi *fr*r vt

’b r ^ r t  ? n ir sr*nsr-
*mft tftr sfsfr sfftamt <# 

fr o  5fa aprfrnf «FT% ^T 

?rrf?r  ̂^  sjaurr  ̂ i%fc?r

W* t^ TT  ?T7%  f t  ^ c R R T  ^ T %  

f ^ r  T O 3 F  ^ * T T  I * P R

f%tft *fk  t o  %  fm , qft ?r> 

w  % *r*r ?n% vfern % 

fans ^  tffifsr % stft

t o t  * t p t  T O ? r r  fm  r
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vrwtit rf«iT * r a T  v r  $ w f o r  * f t  
9T¥ TO  I  I # *r̂ fhc fat W ’TT I 

f t r a f $ r  5 p m  $f f r p rte i f  f j p n w r  
5TPT SPT trfgnrr 3FT 3* ft TO  q^pHPwH 

$ T  «PTT58TF<T t  I ^ ? f l f  ®PT |  I
%L •* \

?fPT*TRr RcTT M WH TFT,

s ft f ^ T ^  s n r f c iif^  ^ [ T  * r * r r  %  
|, ?r ^  % A^stk %fn 

g ^ » 8Rr< ^  v t e R t  spt ^sp ,v ^ 5 t  f a r e t  
far ?*T * r V  W T  fa^T f̂TT W t T  
s f f r  s ft i m a r  t f h ;  s m i  |  ^ r w ft  * r ^  

sfrr fsrqreftzr TOf ft w  r̂m̂=rr *rrt 

fvjq-iixr i q fffe jft ^ n ^ r  sft t R v z m r  ^ r  

f ^ T  %  ^ fc T  ^  t ,  « f t  ^ ? F r  tr  ^ t  
^ r r o  ^  ^  f ^ T  %
g S T R T  spt ^ r  s p tf 3TFTcT ^  t  1 
if -gr^ t  %  s r ^ g - ^  ?t5?pt % writ s q r ^ r r  
5 ^  ^  l # T ^ r  ^ T  I  % *n ; apt 
? rtT I «Ft w  wit it

^ T > T  ? r k  S r ^ . R  ^ T  ^  ?TTT ^ T c f t  
t flk ^  qr 5f?T 1TTTcft |  I

M R. CHAIRMAN: The hon Mem-

ber may continue tomorrow.

18.00 hi*.

The Lok Sabha then adjourned till 
Eleven of the Clock on Tuesday, July 
29, 1975/Sravana 7, 1897 (Saka).
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